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LOK SABHA DEBATES

LOK SABHA

Thursday, March 28, 1978/Chaitra 2,
1900 (Saka)

—

The Lok Sabha met at Eleven of the
. Cloak.

[MR. SpeAxer in the Chair.]
ORAL ANSWERS TO QUESTIONS

wz itw wrw e, #f faoft & Tawm
HrATaEY 1 G6T T g
T
+
* 134, o TR AT ¢
ot FuET :

#4q7 wwreey ity afcarr wrwror wt
wTCT ITHA AITEET §1 GAT w2
a5 wrs gfyan, 9 f== & arow &t
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e WY afere weaor Wt
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Fewra @AY B fReAT AT WAt
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Wa g WIRAT =rArET § )

(w) otz (7). & ser aff 927
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2

SHRI VASANT SATHE: I beg your
pardon, Sir, to begin with. This ques-
tion is onn which is going on from 22nd
December, Last time also, you were
kind enough to say that if the matter
is alrcady put betore the police, and
the police have chalianed—] am not
asking about the, subject-matter; that
would be sub-judice ...

SHRI MAJ NARAIN: This s a lec-
true. (Interruptions) It is not a gues-
tion, If he has got the question

w(Interruptions)..

SHRI VASANT SATHE: I am glad, I
thank him very much. I must thank
the Minister for his realization. I

hope he keeps it up. My question is:
what are the names of the accused, and
what 1s the charge against them?

=it T arower ¥ og oy SENT
ar fF R T 719 A §iF | wrC AT
FRifcie § o AW W1 T, A
# v = 7
MR SPEAKER What are the names?

Y Tror wrever - H v AT AATE
aTav B F  aw gfad ¥ -
ferfarer safaerit & fareg wwA oof frdr
w1 forg gwre, T Y, Higem
wa¥, Wifag Mg W17 W T FAC |
gg utaar wE faer & Agwfee
afspge, off ¥ gure & Fvavew ¥
famrmfiw & 1

MR. SPEAKER: What are the
charges against them?

=t TIW ATIEW . WTE\T T W
gramgdy % urAtwe, ot fYo wwe
W™ A " 3 ww SrETeEr
¥ wgrafaw W gher feor § fe o
wraat oY grard #r el e
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#foge W e #§ 15-12-77
®Y <t ok oy

faaft geT A e &, W@ A ®
| T ey 1 fEew HY grg
gRiY, o K % gy

wivawi & & @1, way Wwgen
wqw Wi wieg Mg & wo wooy
w e

o W wTer @ a7 vy ar?

off O™ ATOMY : IEA A GYOH
o fagn e g9 9 &% § S frerd,
AR W T fear

WA | I W ¥ow afgar w
HTO 120 & % AN 9SHT g7 468,
471 ST 428 ¥ WOTq IA & WYAH|
+ fag @y Frg forar &1 O fog 653
qT T MTATfe R A sV mouy
gicher wiafmr &t oo 4(1)
& gt ore four mn g

staamal : AT w1 T ?

st T AYAw | AiEEw wgw
o wiag w9 o 31 wfege,
w4fq T FAHT AT TOA _FATT, FIOL
T AT WS A IF AT Sifae
< fzar 1 A aq 7§ A wxem
& wafeqn gg 2 w17 37 ¥ fasg W wdiw
T E

st qQqA WE X FAT &1 TH
ATeraw & ¥ Avaw § P

ot T wTTmA ¢ T TETC w1
qeEry o A9T MET ¥ O§ 1 arad
wiwge faorm gare % fatg 7@ wrdmy
¥ fod ¥gmrfeen #fmde, af faeely
¥ werTE e w9 v &)

Wt FwEE: I9 WA oaw

g T )
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MR, SPEAKER: He has sald it. He
has mentioned it. A number of
charges he has read out.

SHRI VASANT SATHE: 1 want to
know the amount of defalcation for
which Raj Kumar, son of Raj Narain,
is arrested.

oY Trwr ArTrRre @ sfiere, e
& ¥ o & qgd & fadew fwar fie &
R AW, IO A6 LN | 9@ oy fw
AT AT AT AEA F, WC X
& fw o 9w faa war fazn 7 97 ag
foe & wame | 7w & fox & xR &
fog Sare g ) wow ¥ W & =
CATHES HATH T FaT4 X VET F

st gra ®Y wf wfvE
& mg ot W § foy T O wfa Tl
& gAY wiam ¥ ®1 agwa &y a4
% § 98 7w w7 ffo v, S
sy favmiig FTdETd wETE grer
few wo wi=m fa a mfm = T8
t 1 zafy wrellyr @ @7 7 arAE
¥ A gt w1 50,100 TG &
¥ gt W o w9 ® Ar G g
T T % WY T T T [AX F1 W0
fr &% X wrow famirser T 4% G TR
a2 fam A1 IaAT wAr IEE 4% w60
amA & fagi-—50,100 w9471 |

SHRI K LAKKAPPA There was a
furore on that day when the informa
tion was withheld by the Minister, even
though he had the file with all the
names of the accused This 15 not a
solitary instance. Many such incidents
are going on

MR SPEAKER Please come to your
question

SHRI K LAKKAPPA, After a long
while, you have called me to put a sup-
plementary.

MR. SPEAKER: This 1s not a sup-
plementary.
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SHRI K. LAKKAPPA; As I said,
ihis is not a single instance; there {s
large scale misappropriation in  the
Red Cross. Therefore, I would like
to know whether the hon. Minister
would revamp and reorganise the
whole Red Cross Society on the recom-
mendations of a Committee of Mem-
bers of Parllament, which will go into
all the shady trangactions in all the
branches in the country of the Red
Cross.

ot Tt wrewer @ sfis, s
weriore o mifry wrerofta e oft
¥ o wwTe gBT § waw ¥ ag wwne ar
g i 7, faqwnfigmm w w1
qaTew AT ¥ )

SHRI K. LAKKAPPA: He is reject.
ing that.

&Y T ATCR® ¢ 90 G 9 )
SAETEY AT | A weg FT A4 AN
®T Frr wifge | ar fra-adtfens
A & IEEH &% & 8 IW YWE
6 A% AT | &1 % 7 T 9T |
¥ 7Y % frdY 7@ & % weT 17 T
W H | WA TT 6 T T AWT T ¥
&% w1 Ay g1 fag @ 50,100 %95
¥t T TeAlsy oY 1 99 wefaat &
FAT YERAT A9 G & | G Ty
1€ warfgm A€ & fw w1 ara ag7 ¥
fowre | aaw & v ara fovrar & o
qTAr § W R A T AR TOAL
20 ATH aF GAX W owwar w@r | &
gx fowrsd &1 T@ @1 wawa &
9EA gt 9T, ... (wwam)
wredY w9t 1 % 98 < § vy W g,
qHT oY, W WEAT 77 | (wweagrr)

MR. SPEAKER: No cross-conversa-
tion please.

ot T Aroww @ SH W 9T
o g 1 ¥ OF ¢ e o wafEr
1 W G g A 1 § wwiog W
¥ fam, gra Ay FEEAEATE L ..
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MR. SPEAKER: Are you thinking of
reorganising the Red Cross Soclety?
oft weer WS ¢ st ofF @ ot W
$—umeft ¥AY T ATORY qw AA—
wg wrEhvwaae §

S TW ATCTRW @ XIS ATCEOT A
¥ oman ar gad p oy ), a¢ &
o § | TR swer oft § aw
AT FAA FT s Agt § wwhifeg
& wygen g ool WA

at o eT garr § ¥4 gETT ¥
" & Wi wve it gETe ¥ €
forad +ft gaTa g1 I6Y ¥ i &
e oo g s Iaw gorfas o Ifewr
A 7§ STIATEdVeT §Y W@ o
W wER e Avw # o Foamtaniser
g g
MR. SPEAKER: You yourself said
when Mr. Sathe was putting a question
that it was not the occasion for lec-
turing.
sit T Aroma @ S EwWER e
€T AT A T A%Y | HAHT FGAT
WEH §, TV [OH ATAT AFHL G
% wwdl, A H A FATATE FCATATE
afew wiae ¥ AT IAFT FHATR
¥ faq g wiaT ¥ awar § 1 (sawar)
EHRI K. LAKKAPPA: My question

hag not been answered. Should I not
get the information?

MR. SPEAKER: You have got the in=
formation. Nothing furiher.

SHRI K. LAKKAPPA: [ geek your
protection,

MR. SPEAKER: I have been protect-
ing you.

SHRI K. LAKKAPPA: I asked whe-
ther he was going to reorganise the
Red Cross Society.

MR. SPEAKER: He said new elec-
tions were taking place. He has sald
that,
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SHRI RAJ NARAIN: You send all

ot waew wrd : T awy oA oty
Al T TR T weEw oY)
(wrwarr)

&t Trw Arera : wfrr, & wacAT
T ot &1 aga WA g fr s
B 7T gU qql ® TATER FT FAT A
& g & s g stewrE B
& urE & fiv aeremdw & ma ofr wTey
et g€ o B wre ¥ st g
TET TR g W, afeeare
W, FY X " 61 At g oy
TEAA A AY TAA AG G, wWAw ¥
At ot gt T TAW w7 Y
@ | g T Al e w
oY I w0 AT fong £ vy
aTH F, pifed & aeac wp g, L .

ot wwX WS : AT FeTTeT W
ar ff, I TR WA EH IR T
¥

MARCH 23, 1078
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st aw wromw: sww g,
wtiw Tt ¥ W o ¥ H-E
ere wft ¥ faam

¥ wg gy a7 fiv e & o 9 o
firrrad Wk & frefy wvrer aifor
o W ¥ ff T, afen gt e
farer & ot oo oy §, T e ¥
ot urf & S fefer foid & 8§,
IFR agt W AH W WY, T 9
T, foive 4 § fir e o o
aferr g€ & wix oW g Ifew wrdandy
& <t &1 ¥fer, weger g, g
guadgu y; gwAmAT e g, . .

ot wetwr WS @ Wi oW B 7

st T wTemw : g gf s,
wed WY TERT gt W gaw wie
T, AT B IW THA T AEL @ |
duw ug & 5 S o g TR
w2 T &, wifs a7 wear w9w
s & dar ol &1 gw A @ fwrw
wt fomr fir wrr oY cfr oo & grer
TR D, 9% faeTe  FET-Aet
arrer § 1 4o dYo wrfo ¥ wWHET guTY
qTE WY WX FgT—afE § wAT S|y
&ur o &, wafery gw revamd Ty w
vy | fee oy amr gf fie sy o &
Rt wof wmw, SwE far off
T uT AT wY frar gt dw W
I #r Ao v o oF § oy
o= wranr dzmar W Afew Iw 9%
=ft FaT mw @ oft & smafa o
¥ 9T IF o WA & vy frar—
o gATLY T WY WAt Wy g, 87 g
oty W vt Wi I W famem
w¢ fmn

=it weim w3 : HET FEATTY o
a1 Swet weae Y, I wwy ¥ g

gar &L L. s ft fafgege
four ar. . .
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SHRI RAJ NARAIN: Sir, Leila
Fernandes iz not here in this House,
‘Whatever has been said about her
should be expunged. (Interruption)

SHRI VASANT SATHE: She was a
member of the Red Cross. She was
an officer of the Red Cross.

MR. SPEAKER: I will examine,
Supply of Coal to Steel Plants

*435. SHRI R. V. SWAMINATHAN:
Will the Minister of STEEL AND
MINES be pleased to refer to the
reply given to Unstarred Question No.
481 on the 23rd February, 1878 re-
garding coal supplied to Steel Plants
and state:

(a) whether the issues have :been
sorted out between the Ministries;

(b) what are the difficulties faced
by the Ministry in this regard;

(c) whether the Steel Ministers
suggestion for transfer of Coking Coal
Washeries (and connected collieries)
from Coal India Ltd. to SAIL will be
of great help to the Stee]l Ministry;
and

(d) to what extent they will be sol-
ved in case the Coal Department is
given 1o the Steel Ministry?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (d). Discussions are continuing bet-
ween the Department of Steel and the
Department of Coal to find a solution
to the problem of adequate supplies of
coking coal to the steel plants, both
in terms of quantity and gquality.

BHRI R. V. SWAMINATHAN: 1
want to know from the hon. Minister
though he is a Minister with great
drive, why are they not able to come
to a settlement? This is pending for
a long time. What is the real diffi-
culty?

SHRI BLJU PATNAIK: When the
Ministries are bifurcated, it takes
time to consider all the remifications
of re-arrangement. Therefore, the dis-
cusslons are going on. The primary

Oral Answers 10

consideration is that the steel plants
must get right type of coking coal, pro-
perly washed and adequately supplied.
Therefore, the matler is being discus-
sed between the two Ministries. We
will hopefully succeed in the matter.

SHRI R, V. SWAMINATHAN: I
want to know whether while, discuss-
ing the matter, there was a difference
of opinion between the Steel Minister
and the Energy Minister and also
during the general discussions,
whether a serious difference of opinion
cropped up between the Steel Secretary
and the Coal Secretary.

MR. SPEAKER; We would not dis-
cuss the internal discussions between
the Ministers. So far as this House
is concerned, the Government is one
and indivisible,

SHRI BIJU PATNAIK: 1cananswer
the question. There is no difference
of opinion between the Ministers to
ensure that proper quality of coking
coal should be supplied to the steel
plants. How it is to be done is being
worked out between the two Minis-
tries.

st e W wOAW : WETE WERY,

# uredk wreaw ¥ AT welr off &
ST =T § R SRR o o g
# g7 wamar § e e fawmr e
wrer fawrr & waf Y oft 8, ot ag wwi
wx ¥ ¥ o § TE feadt d%
§ o § ok wfew frolw @& &
frt wwg oY s amer B 7 oW
w17 w7 o feawd § I goeT famer
LU U &

SHRI BIJU PATNAIK: The discus-
slons will end only when the causes
are located and correctlons made.

figew Wy woww : wH & vl

o ot § Wi ferft fer Y pir £ 7

MR. SPEAKER: That he will not

be able to give. He wants to know
how many meetings have been held.
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SHRI BLJU PATNAIK: It will be

done as soon as possible.

oft gewr ey wounr : firerfy ame
difer g€ & Wik 7g wwer w2 &
faoroelter &, wuwr Sotw Y fawar
woT & WA wr st ¥ et off

TE-RE T FL W T2 & geart Wy
7 fourd Wi arafar fiv & o)

SHRI BIJU PATNAIK: I have hild-
den nothung. I say, the discussions
are going on and a final decision will
be taken as soon as possible.

«ff gwwt Wy weA : w9l ¥ &
wa wErg?

MR. SPEAKER: How can he say
that? He has said, as soon as possi-
ble

st gvH WX TN : Y WA

qeT T & | WTEAE St RERT B A
AT W1 WA AT Wifgw. ..

(wmare) . . . WA wemm ot
¥ qor ar f & fifer sa & wor W g,
g AT v 7 frarmim vl ww aw
fapey difew &y 597 &7

MR. SPEAKER: He s not able to
give the information as to how many
meetings have taken place because it
is a matter of detail

st g WX $OAW : g § qur
[orar &, et siefy oft oY oy @ ?

MR. SPEAKER: Have you anw ans-

wer for that”

SHRI BIJU PATNAIK I have said
that the Governementi expects {o come
to a  satisfactory conclusion very
soon.

s gen wy woara : § ¥ qer
fir froft sriady w= & wrow gt
o wa o fierft fifen g€ &, o aw
folg gFr Sz SmT wTcor WAT L, Lo
el o wrvmrerr foraey At 27
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MR. SPEAKER: Pleage don't shout
like that. The difficulty is, that if I
put on the ear-phone for the interpre-
tation my ear will be broken. After
all, you are in Parliament. Should
you shout like that?

it e WA WY : KA WET
o, 78 "AAr ww ¥ faemoedtw &7
et ww e feefy fer f ot &
wit fdm v @ g A &7

MR. SPEAKER: Please answer that
question.

SHRI BIJU PATNAIK: I have al-
ready answered to question,

MR SPEAKER. He wants to know
how many meetings have been held.

ot geR W wOAW : W Tgit Av
% & swaom afww § oy e S
g 5 weeil ®Y o7 wndd &y wwe
= Y | & ger ur fE dfer wwr
sreew g¥, et sfifer gf, v sl
Yt w7 & weww g, ww ¥ ag e
frarmflr 37 mr ot fwar
faamr ¥ war oo fpedy Rfew g 8 7

SHRI BIJU PATNAIK: No question
of how many meetings. It is a matter
of continuous discussion.

MR. SPEAKER: When is it likely to
be done?

SHRI BILJU PATNAIK: I have said,
very soon.

it gww W worw : wAw o &
& wa ¥ sfifewr 2y ofy ¥7
MR. SPEAKER: He says, it is a con-
tinuous process,
st gvR ww woAm: W ¥ 7

SHRI BLJU PATNAIK; We have
come only recently. After assuming
the office, when the difficulties were
found, we went Into it.
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g o qor fe ww ¥ @ o &
at & gy e wigar g v s, aiw
A & feerms W X 1)

off gWR W weET : S WEE,
% oI HOAoT STEE F, W W A
L2 d]

MR. SPEAKER: He is not sble to
give more answer.

St FwH W WA : WU WERE,
ST % O &1 ¥ oTHIR %X
gart £1 faqrr EA & | ww wF "
qx, #dY wEmE & wAAT, ST fawme
fawre wx @ § ot & qg ST S
g5 3 w7 & e v @ 8, = fae-
fawar & fogar www o 937 § A7
ferm www wfT WA @ 2, qA
wrer wr &, few o7 ATAET WewT
gwT &7
MR SPEAKER: He is not ahle lo

give more information., He says that
the discussion is continung.

sy geT WX weAw : ®WIY AT
wgd & A1 & v oz e F Hfwa wmaer
TAT TEY T | T L IT FW 97 T

w7, ¥ 97 44T T % wife T wEr .
fowmT =T )

MR. SPEAKER: He has said that 1t
has been continuously going on tor
the last five months and it will soon
be decided. That is ms answer. He
has said that. Evidently, you have
not followed.

it WU WTR WYY | oeTE R,

& walr wEET ¥ T WTRAT WIEAT §
fix weqTT Agwl & fg wo wifET S
ATAATA FT TEOA HAET ¥ g TAEAT
oS A W RAY WY T 9T
¥ @t w1 waifrde v WA E 7
WEUTH JTEA A NI S I FH
* i weer waer §, ¢ ST 6 O /e
w7 ¥ & w1y ww qawd & fy o
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JearE i AT G AT ! gEk A ¥
wfawiww & o aT® wor off §, & WA
wq ¥ ag WY § ? W@T Wiy g arAl
® ArEEEr 91 @R & s
v g T ey § 7wy qg anw
&gt & v o7 wrws i gefag Frasar Y
1 & fr st AT FTyeETr TE RETY
AT e ?

SHRI BIJU PATNAIK: I have al-
ready replied, that the matter is under
discussion.

SHRI T. A. PAI: When the coal-
mines were under the Mimstry of
Steel and Mines once, there was no
difficulty in the steel plants geiting
the coking coal from the Bharat Cok-
ing Coal But afterwards when they
were transferred to the Ministry of
Energy on the plea thal coal was
necessary to e supplied to the thermal
plants, the difficulty has arisen. I
think, it 1s a question of management—
which Ministry manages it. The coal-
mines are going to be there, and it
is only a question of management. [
think, for rational production, it 18
necessary that the coking coal mines
are under the Ministry of Steel. and
1 do not understand why this queslion
of transfer was at all raised. We
would certainly like to see that this
question 15 settled in favour of the
steel plunts. and I hope, the Steel
Minister will do his best to exert him-
self.

MR SPEAKER: It is a suggestion for
action.

SHRI BLJU PATNAIK: I have noted
the hon Member's suggestion, It will
be communicated to the proper
quartiers.

SHRIMATI PARVATHI KRISH-
NAN: The Minister has gaid that con-
sultations are going on between the
two Ministries. The reason why this
question has arisen at all is because
the ash-content of the coking coal has
been going up which is seriously affec-
ting the quality of steel and the work-
ing of the steel plants. Therefore,
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when he says that discussions are
going on, what the House is concerned
with is we would like to know how
soon they are going to come to deci-
sion so that this condition of produc-
tion of steel does not continue in this
way and after ten months we find
ourselves in a further mess. It has
been a pretty long time. 1 would like
to know what steps the Minister |is
himself taking to see that the discus-
sions are concluded at the  earliest
possible time and a decision is taken
to bring the Bharat Coking Coal under
the Ministry of Steel and Mines,

SHRI BIJU PATNAIK: The observa-
tion made by the hon. lady Member
is noted as indeed the observation
made by Mr. Pai. and this will be
taken into consideration within  the
scope of our consultations.

Kudremukh Iron Ore Project

*437. SHRIMATI PARVATHI
KRISHNAN: Wil the Minister of
STEEL AND MINES be pleased {0
state:

(a) whether Government’s attention
hag been drawn to the news item ap~
pearing in the ‘Business Standard’
dated 27 February, 1978 under the
heading “Kudremukh Ore dea] with
Iran, India may incur big loss"; and

(b) if so, the details and Govern-
ment's reaction thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
Yes, Sir.

(b) Government are of the view
that the apprehensions expressed in
the news item are based on hypothe-
tical considerations.

SHRIMATI PARVATHI KRISH-
NAN: I would like to point out that
tbe article referred to in the question
is of a serious nature but the answer
is of a flippant nature. After all,
when an artlcle is thére in the Press
drawing attention to certain financial
commitments and the possibility that
these commitmentg may go against the
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interests of the country—and in a
prestigious project like the Kudre-
mukh Iron-ore project—I would have
expected the Minister to spell sut
what exactly makes it hypothetical
and what is erroneous in the article.
Therefore, I would like to know what
safeguards are there to see that if the
prices of the international market—
which, you calculate, are not going
up—do go up, the charges for the firsi
15 million tons will be safeguarded
and do not rise beyond what the Minis=
ter thinks is hypothetical

SHRI BIJU PATNAIK: The hon.
Member knows it quite well that there
are iwo pmris of the contract One is
for the first 15 million and the balance
is for the next 135 million, over a
period of years., The first 15 million
would be based on the total invest.
ments. If the investments go up, the
Iranian Government accepts the going
up of investments due to escalatio.
and higher prices would be given pro-
portionately. There is a formula attach-
ed to it. Therefore, there would be no
loss on that account on the basis of
the higher investment than origineliy
envisaged.

Regarding other things, there is a
4 1/2 per cent increase which the hon.
Member knows very well, every year
on the basis of the world market pri-
ces. The world market prices can
fluctuate up and down but this price
will remain steady. The hon, Mem-
ber is only thinking of the world mur-
ket prices going up. Just now  the
world market prices have crashed, but
because of this huge investment, this
will give a basic return and, at the
same time, will take care of the in-
crease of costs, unrelated to the fluc-
tuation in the world market, because
this is a long-term 20 years’ agree-
ment.

SHRIMATI PARVATH] KRISH-
NAN: The other guestion I would like
to ask is this. One of the reasons
that have been pointed out in this
particular article is that prices have
been expressed in dollars. I would
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like to know whether there is any pro-
tection clause in the agreement against.
currency fuctuation because, other-
wise, we may stand to lose unless
such a protection is also there. Why
should it be linked only to the doilar
prices without protection?

SHRI BILJU PATNAIK: The hon,
Member also knows very well that ihe
currencies are fluctuating all over the
world. When this agreement was
signed, one dollar was equal ‘o Rs. 7.50
np. Later on it went up to Rs.8.50.
So, it went up even to Rs. § but now
it has come down to slighlly over
Rs. 8/-. But the Hon. Lady Member, I
am sure, desires or hopes (I hope that
will not happen) that the dollar be-
comes Re. 1/-, If such a thing ever
happens then, certainly, there is a
case for reconsideration of the whele
thing.

SHRI JANARDHANA
The admunistrative office of this pro-
ject is situated in Bangalore whercas
this project is situated at Chikmagalur
and Mangalore. The officers go
from Bangalore of Mangalore almost
daily; they fly and thus add to the
losses of this project. Are the Guv
ernment going to set up the admin:s-
trative office in Managalore itself?

MR. SPEAKER: That does not arise.

SHRI JANARDHANA POOJARY: It
arigses because of the unnecesssry ex-
penditure, From the administrative
point of view slso, 1t would be deaira-
ble to set up this office at Managalore.

SHRI BILJU PATNAIK: The Thon.
Member should know that my officers
at Kudremukh have not Jevelopei
wings that they would fly from Kudre-
mukh to Mangalore over the unsurpas-
sable mountains, As the hon. Mem-
ber knows it very well, a lurge high-
way is being built; it is just getting
ready. As soon as it is ready, I heive
ng doubt, that Mangalore would be
a more sultable place for this purpose
than Bangalore.

SHRI D. B. CHANDRE GOWDA: It
is not only one of the prestigeous pro-
ject, but it is a time-bound project
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also. Earlier when the agreement
was entered into between Iran and
India, a penalty clause slipu.ated that
for non-commitment on the part of
India, a demurrage of Rs. 20/- per
tonne would be levied. May I know
from the hon. Minister, if a similar
clause in the agreement has been in-
cluded in case they failed tu  fulfi
their part of the azreemert

SEHRI BLJU PATNAIK: The hon.
Member should know that the Iran
Government are the investors. The
people who invest 600 million dullars

are not going to waste it by not taking
it.

SHRI D. B. CHANDRE
What is the
happens?

GOWDA:
safeguard if comething

SHRI BIJU PATNAIK: 600 million
dollars. =

SHRI D. B. CHANDRE GOWDA: If
India doeg mot give the iron ore by
September 1, 1980, the demurrage is
Rs. 20/- per tonne.

MR, SPEAKER: They have already
invested money in cdvance tnerefore,
any safeguards may not bé necessary.
They would lose the money.

SHRI A. C. GEORGE: In view of
the statement made by {bhe hon. Minis-
ter regarding the c'ruses on the price
of the product of the slury which ull,-
mately would be shipped to Iran, and
in view of the fact that there wus
fluctuation in the [rrerrationnl mar-
ket, may I know from the hon. Minis-
ter, whether he has conceived of any
particular formula regarding the price
structure in the sense whether pro-
duct-price will be linked according to
the capital investment ur ibe interna-
tional prices?

SHRI BLJU PATNAIK: The prices
are linked, as the hon. Member knows
very well, the capital invested, in-
terest charges, if anv the -unning cost
plus the profit which would be calcula-
ted after paying the taxes for return
of the capital in terms of goods. That
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formulg is the well-established for-
mula and the formula has been well-
conceived and this Government finds
nothing wrong with this formula.

Nomination of Employees Representa-
tive in Central Board of Trustee of
. E.P.F. Organisation

*438. SHRI MANOHAR LAL: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
., to state:

(a) whether Government have any
proposal to nominate employees’ re-
presentatives in the Central Board of
Trustees of Employees' Provident
Fund Organisation; and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and
(b). Section 5A of the Employees’
Provident Funds and Miscellaneous
Provisions Act, 1852 prescribes what
the composition of the Board of Trus-
tees would be. Six persons repre-
senting employees in the establish-
ments to which the Scheme applies
are accordingly members of the
Board

=Y AT AT : were Y, AT
st S % o+ ¥ wafgy | gy gt oy
¥ Famar § f &wwer 5(v) & wmfas
¢ wfafrfugi *r wfafafger &5 a7
g & | & SraAr =rEen g v oww
a7 7 & fe ot 6 wfafafa & a7z ==
frge ey T & a9 Wi g
ot Iwhk AT 43T 2, A T F wIG F7
a2 ot Ixafafafmt srafafafire
FIATATT ¥ T 7

o TH  waTe TeK @ wegw wERy,
= faaas & seEre o weY Qe
FORTEEH g1 £ s wE b v T o
foraefesy & gt whrfafar 2 81
mit o1 orr #, Iw Afafy w7 omew
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16 fewerT, 1975 W guT 47 | WX
oh gy ot fobiefea §
representatives of employees appoint-
ed by the Central Government in
consultation with the organization of
employees,

T A

1. =t s faw, Swrmaw

awgx wFr gfaa,

2. oY frarse, GeEE W wRW
Zx gfamw siaw,

3. «{Y fag=r ¥wOaT, TTEE-
ferez, fery wage AWy,

4. oy fafer Forv WAL,
ST ARed, ST,
I
5. »ft fto mrTo FHwm,
qarw  FRed, wEw
faq wI7T AW,
6. =T o mw.hﬂ‘k
gfeas S 33 afe
FHw,  WFE TEW |
ot T W WEI WIS,
EH T T qT {17 Fowvt 7 wfefafaer
B T Wy 4T 7

o Ty Ty forAeT oY
3z afmm= &1 FOfEEwT gor ar
v FT 1968 W

on the basis of the strength of the
different trade unions at that time.

e P faar mar

ot 7T W ¢ SET R welt oft
¥ war fr fafaw dweet & o
stfarfrfrd %Y aear & wraie o7 Y gAw
sfaferfaes fogr m, grro sprag  fis
ag wew w01t #1 sfafafiaer fegr @ )
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wv ot off x@ a7 $1€ Friamr s,
Ty w6 foradr f farer oo ot
%Y afafafwsr fasr mar &, war og @t
Wil &Y faw g% 7 owr ag Qu o
et Wt 7

Mo T pavr g : o gAY §
fir Bt sgmeqT HGI Wy | @ o O
g oAy, a7 G i §NTET B oTEN
&1 wTaAT a1 I/ wrar< 9% faer7 frar
W HHAT & |

ot wevgT W 2 gWA QT 97
wafa wr g 7

MR. SPEAKER: He said that their
term is going to be over socon and
that he will consider it soon there-
after.

sStwegT oW = ¥ ATy A
RAAT ATEA 4 7

DR. RAM KIRPAL SINHA: I said
5 years.

SHRI PURNA SINHA: Out of the
Assam Tea Gardens Employees'
Provident Fund Rs. 1 lakh was paid
to the Jawaharnagar Division of the
Congress in 1956. 1 want to know
what steps the Minister is going to
take to recover this amount.

MR. SPEAKER: It does not arise.

SHRI PURNA SINHA: It does
arise. There js a provident fund of
the labourers and it is out of that.

MR, SPEAKER: That is all right,
but we are here concerned with re-
presentation of labour. He requires
notice.

SHRI VINODBHAI B. SHETH:
In the absence of the employees’ re-

presentation, poor employees suffer a
lot.

I would like to draw the attention
of the hon, Minister to an editorial
in a newspaper of Gujarat celled
‘Phulchap’ two days ago where it is
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said that an employee applied for =
loan of Rs. 5000 from his provident
fund for the marriage of his daugh-
ter and he did not get tifis loan till
the day of the marriage on some
flimsy grounds in spite of the fact
that he has accumulated Rs. 17000 in
his provident fund....

MR. SPEAKER: How can he ans-
wer that guestion?

SHRI VINODBHAI B. SHETH:
Would he pleage see that such cases
are expedited so that the employees
got loans in time?

DR. RAM KIRPAL SINHA: Loans
from the fund are always expedited
provided the forms are duly filled
and documents duly attached. The
hon. Member has referred to a speci-
fic case and if he could give me the
particulars of the case, I will look
into that.

st q%o T wivarer T : Foreet oY
qifafess oy §, TTTRFTF T T
3= afima &, o o &Y B w7
T ST O & AT fer 97 =T
e R i o P z afm &
wfafafar &, Iwtamar arg , & ot
wgA ¥ S gt § fe s Aead
& gy i wiel ag wE AT FRA
Faa foradr @Y Ars & wa A% IAH
awdrer o Wy ?

DR. RAM KIRPAL SINHA: How
does this question arise hera?

MR. SPEAKER: It does not arise.

SHRI M. RAM GOPAL REDDY:
How is it that it does not arise?

MR, SPEAKER: It does not arize
at all

it mrq Feg : wArdr ws
gnaT ¥ wgw @ wey & 1 Sl
wrasTHiT feafe any gE, a3 o)
e o Frgfenat g% ... .
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MR. SPEAKER: This is about re-
presentation of labour.

SHR] NATHU SINGH: I am com-
ing to that....(Interruptions)

MR. SPEAKER: The hon. Mem-
ber here was raising the guestion of
Janata Party Members etc. That s
aot the point, A

SHRI DARUR PULLAIAH: No,
no, Bir. His question was whether
Tepresentation is given to all parties
or favouritism is shown to the trade
unions of the ruling party.

MR. SPEAKER: It is a question
of policy which does not arise in a
question.

SHRI DARUR PULLAIAH: Re-
presentation should be given to all
Parties.

MR. SPEAKER: Under the Act it
is representation to labour unions
and not to political parties.

SHRI VASANT SATHE: Is he go-
ing to give representation to all trade
unions or some trade unions?

st arq fag : T2F A% aF 9@ 97
ot Praferat g€, & o widT & aw a¥
EL I AR

MR. SPEAKER: How does it

arise?

Wtamfeg: ..... 'C-Fﬁi'l‘{lﬂ‘—
Tt w frgferat gf ) AT,
o 7gt T¢ TetweT &, HS' EoR L]
hT At ¥, ST ¥EE AR T
frafier o€ | ow =f 7 @ v
g e fear & ...

MR. SPEAKER: Please ask the

question.

oft wrw g : Td w7 ofomw }
fir femewe, 1975 § W@l ¥
whrfefdt ® wud fgr w0 -
it % ot e Pl o, & oy I wfiey
¥ fazg el W fomy w0
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MR, SPEAKER: I it is irrelevant,
1 will not mllow.

wit wny fag ¢ & g orAET wmer
g e agr ay woar oo | &, | s
AAEE JEAT WA KOIA |

MR. SPEAKER: No, I would not
allow that question. That does not
arise,

Question No. 438. Shri Pradhan is
not there. We go to gquestion No. 440.

Checking of Smuggling on Nepal

Border
*440. SHRI YASHWANT BOROLE:
‘Will the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether some talks have been
held with the Government of Nepal to
make suitable arrangements on or
along the border to check smuggling;

(b) if so, the results thereof; and

(c) if not, whether there are pro-
posals to this effect?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
to (c). As part of discussions on the
conclusion of new Treaties of Trade
and Trensit, talks have been held
between the officials of the two coun=
tries on matters relating to checking
of unauthorised trade across the
Indo-Nepal border. An Inter-Gov=
ernmental Agreement of Cooperation
to control unauthorised trade between
the two countrieg has been concluded
on the 17th March 78 along with the
Treaties of Trade and Transit. In
this Agreement there is a clear reco-
gnition by the two parties of the
need to take all such measures “as
are necessary to ensure that the
economic interests of the other party
are not adversely affected through
unsuthorised trade between the two
countries.”

SHRI YASHWANT BOROLE:
May I know from the hon. Minister
whether any positive guidelines have
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been laid down by the agreement of
17th March, 1878 for the inter-trade
between the two countries in order
to check unauthorised trade between
India agnd Nepal?

SHRI 8. KUNDU: Thiz important
problem of unauthorised trade,
smuggling and defalcation of goods
hag been discussed by us for the first
time with Nepal in great depth and
we have arrived at gn agreement
with the Nepalese Government, The
broad features of the agreement indi-
cate how smuggling, unauthorised
trade and defalcation of goods could
be controlled. But the details of it
would be worked out by the respec-
tive Ministries—i.e. the Ministry of
Findnce on our side, Finance Minister
on the side of Nepal. There is a pro-
vision thet these two Ministries or
the representatives of the Govern-
ment of these two countries will meet
at least pnee in six months to discuss
this issue.

MR. SPEAKER: What are the
broad guidelines, he wants that?

SHR[ S. KUNDU: These are—the
laws, rules and regulations of either
country would be so changed that it
would prevent thig sort of smuggling,
defalcation and unauthorised trade,
Certain provisions regarding customs,
foreign exchange and foreign trade
and Such other things should alsp be
altcred or suitably changed to check

. smuggling and unauthorised trade.
The two parties shall also prohibit
and cooperate with a view to pre-
venting ro-export from jts territory
of goods received from the other
party. The most important item in
this agreement is this that this mea-
sure should be such that it should
ensure that the economic interest of
the other party is not adversely
affected through unauthorised trade
between the two countries.

SHRI YASHWANT BOROLE:
What gre the commodities that are
smuggled? What is the extent of
smuggling?
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SHRI 8. KUNDU: The major com-
modities which we are aware of are
mostly electronic goods, transistors,
radios and similar kinds of goods,
Regarding the extent of this smuggl-
ing, we do not have a precise figure.
But we can roughly say from the
type of goods seizeq last year that it
is of the order of about Rs. 1 crore.

]i_ﬂl. SPEAKER: Guess work. Your
estimate is a guess-work, whatever
you may cal] jt.

SHR] 8. KUNDU:
more precisely.

SHRI NANASAHIB BONDE: I
want to ask one question. What is
the estimate of the amount involved
in smuggling between India and
Nepal and in which commodities?

MR. SPEAKER: He has answered
that question,

SHRI NANASAHIB BONDE: I re-
quest him to give specific answer to
this.

SHRI S. KUNDU: I will repeat
what I said for the information of
the Hon. Member. There is no pre-
cise figure about smuggling. But a
rough jdea could be had from the
amount of goods which were seized
last year. That comes roughly to
about a crore of rupees. The smug-
gled items mostly related to electri-
cal goods, electronic goods, stminless
steel and such other things.

I cannot say

SHRI P. K. DEQ: T just want to
find gut if the Government have
acceded to the request of Nepal to
provide a corridor from Nepa]l to
Bangladesh so that there would be
bilateral trade between Bangladesh
and Nepal.

SHRI VASANT SATHE: How does
it arise?

SHRI P. K. DEO: If so, what steps
are being taken by the Government
to stop smuggling?

MR, SPEAKER: He has mentioned
about the steps taken.
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SHRI P. K. DEO: He hay not
mentioned about the corridor.

MR. SPEAKER: Have you any
further informatiop apart from what
you have mlready given?

SHRI 5. KUNDU: He hag asked
about thea corrider. It does not
strictly relate to this gquestion

SHRI P. K. DEO: Sir, he has not
replied to my question.

it frwmroraar, wogf ;o T
feselt 1 Awz 7 Vagay w1 Swwerew
&fier W @A 29w § A7 wes
a1 fa% @ § IR (A & fog aelt
HETET ¥TT AAFTT HT G 4 WX 9
frecd srgry?

SHRI S. KUNDU:  Sir, the hon.
member gasks: What steps is the
Government taking to check the sale

of the smuggled goods which are
evailable in the Delhi market.

WRITTEN ANSWERS TO QUES-
TIONS

Labourers driven out from Dubal

*427. SHRI ANANT DAVE: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether it has been reported
that more than 800 labourers employ-
ed by a construction company at
Dubai were driven out without any

reasonahle cause and they were not,

paid their dues also;

(b) if so, what action has been
taken by Government; and

(c) whether their passports were
taken away by the customs authority
at Bombay and then were harassed at
the instance of company?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The Government has not received any
such report, The Indian Mission in
Dubai has also confirmed that no
such incident has come tp their
attention,
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(b) and (c). Do not arise.
wivfear & Oni

*428. ot gQwe Ywo WM :
w1 e Wit ofonre wwawr sl
qE qETA W T w6 fw

(%) ud 1976 & ¥w ¥ wAfar
QT = g9 w1 O 8/ ww oW
@ O ¥ Qfegi € gear § e
sfz gt &, =<

(F) @ w@wT A7 § AT W
AN & fao wwTT I wWT SO
Ry oy g ?

we W afcare weam st
(ot ow aromw ) 2 (%) qw o
1976 ¥ 2V foerd e 0wy
¥ qrafex QF T T d&ar 64,67,215
¥ o aw g Fedlel & s Aw
# 1977 % ruw wafar & grofew
Qfri #r wafa d=ar 44,27,250
g1 @ g gAR ATET 31,38
afawa FY wfrarf &

(¥) wrF FTFT ¥ oF Awa
w14 qrorar =g w1 & forg $or i gt
wi®, 1977 A XA A wWT A | W
Q& e Ipsa Freaffaa &

(1) waFar & &1F aen TwT =
O arR wT,

(2) st =t wafoe =
FH HAT,

(3) % gomwi & wafear-ah
@ir 3917w wrarfne
0§ wfy IaTET w1 a9
@, "W

(4) wa o Ay #Y ok 99-
whemsi ¥ wafrs w67
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weitfr wrd dromr ) Tewr-qew
wralt § weafiars O firwor T G2 T
u fgy war &)

fawew

swifaw vt qromT ¥ qer-ey
LICRCR LI

1. TR AT Fem wRwT
#r afwrr gfne w1 fordr o Wi
W & wpe grize fear a4
e faeri ¥ e Fafrsar wigwrfeai
w 1w s § wifw w@r fear mar
a1 f6 ¥ grel ®1 gRieT g N
¥ wror O fad & o wraww & faw
g9 ®q ¥ fasdgre aomar qar )

2. st %1 fafaw WA
CIRL ] oo AT %o
a’ﬂ , '-f.'nti"‘elﬂ'o W ﬂ'
wiw mrar wword w1 7 /% o W@
21 war O FEFT TT fewlod,
AeuwoHlo T F1E WAT ALY graT 97
gfeijfaet wt dvfeaw wrewmar -
T Wt ITAET WY AT TE 24

3, 97 A4 wrdor G 7 WEv
afy g7 SAAEAT ¥ 913 =1 a7 Ty
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4. 7I99i A9 wifgy Sar w5 T
FTCE H1 AATCAT Tt zaTEAT AR
AraT 7 oAorE ®Y 7€ 8% Wy e )
sitafiar arar ¥ gTeey w07 & fag
T 2. 00 AT giafy faacor ¥ET
AT ITAIT HFET &7 AT w7 7 0
& o7 @i 7 gfeifat ot sq[ -
farrer 7 w1 WA ) gUT gl AT E
@) dwfers wafrar OFY zamg qord
= w§ &

5. 70y wRfr sewr & voie
araf-Ct vt w dor W T T g
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1977 & % Yo % adwrr 28 Wyl
¥ warw 38 o wgd ¥ Ay W
fear mar &)

6. &ty =% & T Wy at
T w3 foar war g0

7. Aafray I W & &
¥ dafew it amgfos wqEaT
TR & fom s ok o & 1wl
wrafasTy gqEaTT of g & aema
H 14 WHETT 1T waTT 8 WINWT
wEam & fag s ¢ wAfar &
savTET e & fag srew et
i

8. ST THIWLI FT AT TOAT
aqr gfwr OfT 9T FewTA e
w7 & fag savrarer Samdi sv
gafas TarRer w7 @ aF fawdiwy
7T foar mar &

9. rATAHITETR FIRSTH ¥ 7%
a0 %Y, fag® T Afevcwig axfuar
&1 9T & A\ &1 O #, e § Qe
% Fam favy e ATST FY FEvHar
¥ aw & FereagAl 99 ¥ Trogy i aww
FToww wreew feg T §)

10. <or & ary o aeay fomar
¥ fan v @ fagewr & fau
AT FT TEEIT WA wv & AU
faerfrfaa we9 w6@ 79 B 1

(2) gt zowr @y fos® aaf &
wargdi ¥ fegwi #t @i fer
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“fr ¥ e g% feew oY
T B § dure oY Wiy o 9%
Wz dely Wt ¥ Wt A
¥ faamar ot @r ¢

W oW ¥ R qer-
wafaar g v §—wrafe

T safwer T 37 T FTRTU
w1 gord fadr wk ¥

s wrarsi 7 “wafar &
FIAT-HAT FTAT OfEN ATAF CF
TrEye o o e mr g,
forar wafar & =i, F=-
=T 7 qrar  wifz &7 I
¥ o IF gwEAl, &AT ¥
mATIET G T wafews oF-
fagt 7 faafrm a6 ¥ fau
Tt &1 gend frar mar g1

qATgaT ¥ wedwr Wit Hfaqy
s wafrar & @y v fagw
afrargs gfrrer 37 #71 WY
fasrT &
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F1g g wifem, 7a% ary 7 Wt
T F 17 FIH  TSGT AT
g fa1 wn o oafy & 9%
fafyear saraafast o &z &)
=i AW UF HIY Reew
“safrar foc =177 WY dare
forgr mar & W 9% ITIgeAT,
wey fafren whrwfal e
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wifcat wt wafar sae goar
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Payment of Cash Incentives by E.P.F.
Organisation on eccasion of Silver
Jubllee

*429, SHRI K. RAMAMURTHY:
SHRI SOMNATH
CHATTERJEE:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Employees’ Provi-
dent Fund Organisation is celebrat-
ing 1its Silver Jubilpe this year; and

(b) if so, whether Government pro-
pose to give any cash incentives to
the employees of the organisation?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) Yes sir.

(b) Government have sanctioned
the grant of scholarships to the
wards of employees of the Qrganisa-
tion Every employee who has eom-
pleted twenty filve years of service
will also receive g gift of an HMT
Watch.

Accident in Durgapur Siee]l Plant

*430 SHRI KRISHNA CHANDRA
HALDER- Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether any accident occurred
in Durgapur Steel Plant on 14th Feb-
ruary, 1978;

(b) how many workers died in the
accident; and

(c) what are the reasons for the
aceident?

v
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THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK):
(a) Yes, Sir.

(b) Three.

(c) Water supply lines to Gas
washers No. 7 and 8 had been under
repair and water had been drained
out of this line by opening the drain
valve. The water valve of the flush-
ing water line connecting the wubove
line with semiclean gas main was
leaking and gas from semiclean gas
main leaked into the pit through the
open drain valve. When the first
worker had gone into the pit to close
the drain valve of the washer line
before putting the line into com-
rmission, he was gassed. Two other
men who tried to help him out by
getting inty the pit also got gassed
one after the other.

Losg incurred by IISCO

*432. SHRI M. RAM GOPAL
REDDY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether [ISCO has incurred a
huge loss last financial vear; and

(b) if so, the total loss and the rea-
sons therefor?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) Yes, Sir.

(b) The total Joss incurred by
IISCO during 1976-77 18 estimated
at Rs. 16.31 crores. The main reasons
for the loss are:—

(1) Heavy interest burden due to
the fimancing of a major portion of
the Plant Rehabilitation Scheme as
well as the working capital re-
quirement through financial institu-
tions;

(ii) Inadequate attention paid to.
and neglect of, normal replace-
ments/repairs/maintenance  during
the period prior to the take-over
of management by Government;

(iii) Outmoded technology pre-
sently in use for the manufacture
of iron and steel;

# LS~—2
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(iv) Higher consumption of coke,
refractories, stores and spares;

(v) Decline in the demand for
spun pipes produced et the Kulti
Wnrks of the company;

(v1) Fall in production in the

captive collieries of the company;
and

(vii) Higher cost of inputs,

e wire e Qe % wwfafe
o

*433. it ooy e WAt ¢ Rt
wer  wite qfcare wenwr welt fire-
Fafaa *t srrerlt awfr arar foreor
TAT-9EH 9T T@F FT FUT £47 ¢

(%) =¥ qw 7 T wreqare’ i
‘afeT gF W wwy et § R
Trafafes wwiv =it gf &;

(@) = wEdT weETAT WA
foraY Ot & wafug’i a1 aTgde Traesy
1, A T AT WY AT AEE Y
dTEs ¥ 92 W &7 $1F Qe
T & frarmdr & AR

() =ar v TN AT weaTSY
# a7 wofra =y /YT Dfirgi 777 Faefrr
fofe & mwqma & @=f T Iy
Farfarmar &1 =qawqT FIH FT B FroT
goaT & fa=rad= § 91 afy 7@, ar
Ta® T wroT & 7
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T T ¥
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Proposal to open  Offices by P&T
Department in Orissa in 1978-79

*439. SHRI GANANATH PRA-
DHAN; Will the Minister of COM-
MUNICATIONS be pleased to lay a
statement showing:

(a) what are the proposals of the
P&T Department for opening now
divisional offices, head offices, sub-
offices and Branch offices during the
vyear 1978-79 in the Orissa Circle;

(b) how many of them will cover
tribal and industrial areas;

(¢) what are the existing numbers
of different categories of the offices in
the Orissa Circle and how do these
compare with the mationa] ratip on
the basis of area and population; and

(d) what steps are being taken to
bring the numbers to the level of
national ratio?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD

MARCH 23, 1978
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SUKHDEQO SAI): (&) and (b). The

proposals are:
Sub-POs. Bianch
P.Os.
(i) ‘Total 70 250
(1) In tubal aicas 12 38
(i) In Industrial
areas . af Nil

At present there is no proposal for
opening/creation of postal Divisiens
and Head Post Offices in Onissa Circle
during 1978-7T9.

(¢) and (d). Postal Existing num-
ber of post offices in Orissa 1¢ 6,377,
out of which 718 are also telegraph
Offices. A post office m Orissa
Circle on an average is serving an
area of 244 Sq. Kms. as compared to
the national average area of 2667 Sq.
Kms. per post office. Population-
wise, the national figure and that fer
Orissa circle 1s 4447 and 3441 persons
to a post office. Hence, the averages
for Omssa circle in respect of area
and population served by a post office
are better than national averages

TELE COM: The average population
and average area served by Public
Call Offices (PCOs) and telegraph
offices iIn Orissa as compared to the
all India average figures as on 15-2-78
are as below'—

All India

The provision of telephone and tele-
zraph facilities m Orissa by and large,

‘\w:_rm{mpu]ntmn Awragr area 1n Sq

Kms. senned iy a

PCO T'clrgraph PCO  lelegraph
Offsce Oftire
50.129 30,048 420 213
73400 34.201 441 205

is better than the average for the
country.
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(=) afx gt @1 o= w wivs
feafer guTeR © Sgwr § waT ¥ TORTS
W a7 g farere w07 ey ey ofY
w% g: fraffor w3%f;

() afz & @ ferfer  afeeit
ot YueE w1 q Wk wydd, feer
T fore andrar & agré omaY; Wi

(9) @F TAAET TH ORI
#7 formr s @ g ?

e WY W e (o e
geame) ;@ (%) & (w). @fval ax
Taedy g gEEaTET v Arafea
TR T ®Y AT ZI § AT e wqw
wfge awpf wroy & wop @ 1 " Wi
afrw (fafrms wix fasma) wfafm,
1957 ¥ ara 9(3) & wefm &=
ForT et oft wfaer o< Tas # 3%
¥ 4 qq F ot wafy & ¥ oF e
Tfz T wwdt 1 A7 s, S
WIEF qqT AT WO G FG WA B
BT £ g afTel £ waedr [ i
1975 W wwTa foar a1 97 1 Fig waws,
s waew, T W, e
0wk W F T ¥ ugeEr g ¥
wre gWEE $F & sy &1 fafwew
wfet o< Tueet &< 7 fafwe afa &
TN 97 aw wivaw g ady F fear
WIAT @R T T NV ATETL KT FEE
fae ad weatfaer &w & @t ®
TAHTT A AT A qdT |
Central Grants (o Indian Medical

Association

*443. SHRI DURGA CHAND: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Central Govern-
ment give any grants to the Indian
Medical Association;

(b) if so, the amount of grant given
to the  Association during the last
three years, (year-wise);
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(c) whether it is a fact that the
Association only looks after the in-
terests of the private medical prac-
titioners 21d not the patients;

(d) whather it is a fact that in
Delhi registered medical practitioners
and members of the Association
charge high consultation fee from the
patients; and

(e) if so. what sleps Government
propose to take in this regard?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) - (a) Yes, Sir.

(b) A statement is laid on the
Table of the Sabha.

MARCH 123, 1978
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(c) Yes primarily. However, it
has a code of conduct, and indirectly
it looks after the interest of the
patients through various family wel-
fare programmes and other activities
like providing medical relief during
epidemics, natural disasters etc.

(d) There 1s no fixed limit on remu-
neration for professional services
rendered by a medical practitioner
whether at Delh1 or anywhere in the
country, and the Department of
Health/Directorate General of Health
Services has no say or control in this
regard.

(e) In view of (d), the guestion
does not arise.

Statement

The following grants-in-aid have been given to the Tndian Medical Awociation 1—

Year Amount

Purpose

(1) 1975-76

Rs 10,000 For meeting the expenses of the Confrrence

on Populaton Control held in Se ptember
1975

Rs. 20,300 For holding of coures for onenlating the

members of the Indian Medical Avsooauon
i oserviee asptel of Tanuly Welfare Pro -
wramme in the Stales of Whar  \Madlna
Pradesh and W Bengal.

Ry, 10,000 T prinung out special numbe ol jonrnal
«d

on Planned Parent-ho

Rs g6ou  For publication of Famiy  Planmng News

m the Journal “Your Health” and “Apka
Swash” published by Indian  Medical

Association,
(2) 1956-77 Rs 45000 Formvolvemnent of privare micdial praci-
Being the  tioners in the Family Welfare Biogramme
first of the inone distict cach an ¢ Statey of West
total sum of  Bengal, Mihar, Madhya Pradesh and
Rs.go,000 Ut Pradedh
(5 Rs. 30,000 [owards oxpendivme on holding  the A

Birnnal Meeung of the Common Wealth
Medical Association and Commen Wealth
Sewenulfic Meet,

Workshop sponsored by WHO in New
Delhi

*444. SMRI AGHAN SINGH THA-
KUR: W1'l the Mmister of HEALTH
AND FATHLY WELFARE be pleased
to lay a statement showing:

(a) whether WHO gsponsored a
workshop 1n New Delhi in January
this year;

(b} 1f so, the details of participat-
ng countries in the workshop anfl the
subjects discussed therein;
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(c) whether the workshop also
discussed the need to enact a legisla.
tion to ensure quality pharmaceuti-
cals; and
(d) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF HEALTII AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (d). A statement is
laid on the Table of the Sabha.

Statement

A Workshops on Quality Control
of Drugs was sponsored by the World
Health Organmisation from the 16th to
20th January, 1978, in New Delhi.

2. Participants from the followmg
countries attended this Workshop:

(1) Bangladesh

(2) Burma

(3) India

(4) Indonesia

(5) Nepal

(6) Sri Lanka

(7) Thailand.

The following subjects were discus-
sed i1n the workshop.—

(1) International aspects of diug
control

(1i) The importance of instrumen-
tation in the quality control of
drugs

(11) Quality control of drugs

twv) Good manufacturing practi-
ces and gquality control

(v} Principles of microbiological
assays

(vi) Drug control Laboratories &
drug analysis

(vii) Legal aspects of drugs,

3. The Workshop did not parti-
cularly address itself to the need for
legislation to ensure the gquality of
pharmaceuticals, because this need is
already amply recognised by all
countries that sent participants to the
meeting. However, the need to en-
force the legislation and the mechan-
ism through which this enforcement
can be attained, received ample consi-
deration. Also, technical details on
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the methods that should be adopted
for proper control of the gquality of
pharmaceuticals were dealt with

4. So far as India 15 concerned, there
ig already a legislation to ensure the
quality of pharmaceuticals viz, The
Drugs & Cosmetics Act, which was
enacted in 1840. This legislation
regulates the import, manufacture,
sale and distribution of drugs and
contains adeqguate provisions for en-
suring the quality of drugs marketed
n the country. The Rules under this
Act were framed in 1945,

T w et ¥ we wrafeog gy fawy
v e

* 445 st guex fay @ w0 weam
W uw w= T frefefas & ST
zafq avon faaew rar-rEw gT T
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(%) @ A ant 7 3o ¥ {oerr
wafvowa q4ar fadr nr eyt awaT
v

w) fAdiamr & ov 3w g g
afT %7 s7ra w1 i fyo 8 s

(1) =@ =% T FEA ¥ fem
T FYT T ATET w7 F g ?

W W wm W (s A
grAe) : (F) fved & oawi ¥
A AMT g IR T FrC@ni
e veifew mefowa zrag  (aeng
A Yog) Aw fadw s @t
wral 7 g7 TS § —

(&t @)

wafy ™o fakg
fqug  Tome

1974-75. . 6264 49900
197576, . 7251 5778
1976-77. 8427 6922

(=) 1-3—1973 Y femtamst
(fr¥i wreamd, wward faofe ord
W ATTEY A wifaer &) & arw fada
T AT WTR 11,70 A T AT
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Extra Deparimental Staff in P&ET

*447. SHRI C, K. CHANDRAPPAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) what is the total number of
Exira Departmenta]l Staff working in
P&:T department;

(b) what are the service conditions,
pay and allowances etc. provided to
these people;

{c) whether government are aware
of the persistent demand of thig sec-
tion of employees for a better deal
and reasonable condition of service;
and

(d) if so, the steps taken and what
are the proposals under considera-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI)- (a) 222418 as en
31-8-77.
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(b) A statement giving the informa-
tion is laid on the table of the House,

(¢) Demands for giving them all
benefits and facilities like regular full
time Govt. servants were received.
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sible to regular full-time employees.
The proposal for increasing their
emolumentg ig under active considera-
tion of Government.

Statement

| Agents of the P & T Departrnent

Service condutions, Pay and All

of Extra Dep

Extra Departmental Agents aie paid monthly allowances. The rates are diffrr ent for different

caicgories, as shown
Categmy

() Extra Departmental Sub Postmuasters/Sorters
Record Clerks B

(n) Extra Departmenial Branch Pustmasters

{w) kxtra Departmental Stamp
Vendors

() Lxira Departmental Mail Carniers/Extra De-

partmental Delivay Agenufkxira

Mo
mental Packery/Extra Departimental
engers{Extra Departiental Chowkdars |

Portersf Mmal Prons

2, Extra Departmental Agents are
not regular full ttime Govt employees
and are also free to have other avoca-
tions, They are expected to have an
independent source of income apart
from the allowance from the P&T
Department. They are, therefore,
not entitled to leave with pay, other
allowances, medical and travel bene-
fitg or pensionary benefits as admis-
sible to full-time Govt. servants, They
are paid fr-gratiac gratwty upto a
maximum of Rs. 750/~ subject to cer-
tain conditions.

3. Rxira Departmental Agente can
continme in service upto the age of 45
years

Seiting up of Ferro-Manganese Plant
by Manganese Ore Indla Limited

*440. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of STREL
AND MINES be pleased to state:

(a) whether the Manganese Ore
India Ltd., propose to set up a ferro.
mangansse plant in the country; and

Allowances
MinimumfMastiiun

Rs 125{155 pemss
Rs 8ofitv pom-

Rs B7ft1e pewne

Rs 75/105 pem.
(b) if so, the details in this re-
gard?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
and (b) Manganese Ore (India) Limi-
ted applied for issue of Industrial
Licence to set up one/two plant(s)
to manufacture 60,000 tonnes each per
annum of ferro-manganese, at suit-
able location(s) m Orissa, Madhya
Pradesh or Maharashtra at an esti-
mated cost of Rs 15 crores each. The
application of MOIL for issue of an
industrial licence was comsidered and
rejected by the Government in
December. 1977. The Company’s re-
presentation against the prima facie
rejection of their application 15 under
consideration.

Employees of Bokaro Steel suspended
or harmmwed during Emergency

(a) how many employees of Bokarc
Stee]l Limited hod been guspended oc
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otherwise harassed during emergency
and how many of them remain still
suspended and why;

(b) what is the category-wise per-
centage of S.C, & S.T. employees in
the B.S.L. which is built in the thickly
populated Adibasi area of Chhota-
nagpur; and

(¢) how many displaced persons or
their kiths and king have been provid-

ed with employment in the B.S.L. so
far?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR1 KARIA MUNDA): (a)
The services of 22 employeces of
Bokarg Steel Limited were terminated
during the emergency. Out of these
the re-nstatement orders of 21 emp-
loyecs have been 1ssued. The case of
the remaimning one employee is still
under investigation Information about
employeeg suspended 1s bemng collect-
e¢d and will be laid on the Table of
the House,

(b, The category wise percentage
of SC and ST employees 1n Bokaro
Steel Limited as on 1-1-78, 15 as
follows:

Peicentage Petceniae
af § C. of 5T.
employers  rmplovees

Group —A o 71 1 o
Group—B . 141 175
Group—C (excluding

Sweepets) 1143 9 03
Group -G 'Sweepers) g2 27 7 40

(c) 7,958 displaced persons have
Dbeen provided with employment so
far in Bokarn Steel Limited. This
works out to 22.82 per cent of the
total number of employees 1n the
Company.

qtafaw wegaEl # emifeet w
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Plant t0 manufacture irom plates from
the remains of iron ore

4078. SHRI | PARMANAND
GOVINDJIWALA: Will the Minister
of STEEL AND MINES be pleased to
state:

(a) whether the Central Goverumeut
have received any proposal for estab-
lishment of a plant to manufacture
iron plates from {he remains of the
iron ore which is experted from
Bailadila, M.P. to Japan;

(b) if so, whether Government have
examined the proposal; and

(¢) it s, the decision taken theveda?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
to (c). The reference is presumably
10 the manufacture or irom ore pel-
lets—nnt iron plates. A proposal for
setting up of a pelletisation plant
based on iron ore fines from Bailadila
is under consideration. An investment
decision on the proposal will, how-
ever, depend upon a long-term tie up
being secured for sale of pellets and
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availability of requisite financial re-
sources within the overall priorities.
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Paguiry into the state of Affairs eof
Aluminium Corporation of India Ltd.
Amansol

4080. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(2) whether Ministry of Labour
instituted gn Enquiry into the state
of affairs of Aluminjum Corporation
of India Ltd., Asansol, Jaykay Nagar.
few years back; and

(b) if =0, ﬂle broad out lines of the
Enquiry report

FTHE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Bir.
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(b) Does not arise.

Aid to Third Worid Countries

4081. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister o2 EXTER-
NAL AFFAIRS be pleased to state:

(a) in which and how many aid
giving countries has the namg of India
been used in propaganda/advertise-
ments etc., used by foreign govern-
ments to enhance awarenesg of the
need to increase aid to 3rd World
countries in a similar way as was dong
in certain West German magazines as
brought out in reply to Starred Ques-
tion No. 42 on the 23rd Febrauary,
1978 in Lok Sabha;

(b) will the Minister lay on the
Table of the House copies (xeroxed or
photostat copies) of advertisements
inserted in West German magazines by
the F.R.G. to promote the cause of aid
to third World countries which have
been  brought to Government's
notice as per reply to above mentioned
Starred Question; and

(c) will the Minister lay on the
table copies of other similar advertise-
ments use by other aid giving countries
to achieve similar objectives and which
have come to the notice of the Indian
embassies abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): (a)
According to information received
from concerned Indian misgions ab-
road it appears that no other aid giv-
mg foreign Government has issued
propaganda material or inserted any
advertisements in any newspaper with
a view to enhancing awareness of the
need to increase aid to developing
countries, including India, in the way
it wag done in some journalg in the
Federal Republic of Germany.

(b) According to information avail-

able with Government, a number of
advertisements were placed by the

the
public of Germany in journals 1like
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“Stern” and “Die
Bunte” between September and No-
vember 1977. The advertisements
were mostly in the ghape of short
questions and detailed answers. The
questions related to the use to which
development aid was put in the deve-
loping countries and dealt with such
subjects as itg role in the struggle
against White minority regimes in
Africa, possible adverse effects on the
economy of the developed countries
as well asg on family planmng prog-
rammes in the developing countries
themselves etc. The replies provided
by FRG's Ministry of Economic Co-
operation to these questions attempted
to remove the prejudices commonly
encountered in the dewvelopeq count-
ries ggainst the grant of developmen-
tal assistance by them to developing
ceuntries, and to educate the people
about its desirability.

(c) Does not arise.

Becurity and Safety of Indian Labour
Abroad

4082. SHRI MOHINDER SINGH
SAYIANWALA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether Governmlent have any
say in the manner of recruitments of
skilled and unskilled labour against
demands from abroad; and

(b) if not how else the security and
safety of their person and property is
ensured while abroad®

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): (a)
and (b). Yes, Sir. The recruitment of
workers from India by fareign emplo-
yers is regulated according to the
prescribed procedure. Recruitment can
only be done through approved re-
cruiting agents registered with the
Ministry of Labour. Pemission to re-
cruit workers is given in each case
after the Ministry of Labour satisfies
iteel? about the terms and conditions
of employment offer and after consul-
tation with the concerned Indian Mis-
sien abroad. After obtaining the ap-
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the authorised recruiting
agent hag to register the details of
employment with the Proiector of
Emigrants. Agents are also required
to deposit security money to ensure
that the terms of the employment
contract are fulfilled. Indian missions
abroad look after the welfare of wor-
kers and make periodic inspection
visits to work gites and residential
areas. Whenever any case of ill-
treatment or exploitation of Indian
workers comes to the notice of Gov-
ernment, the matter iz investigated
by our missions and suitable action is
taken.

Placeg Linked by STD jn Tamil Nado

4083. SHRI C. N. VISVANATHAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the places which are linked \or
proposed to be linked by S.T.D. in
Tamil Nadu; and

{b) whether Thiruvannamalai is one
of them?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEV SAI): (a) Stations having
STD facility in Tamil Nadu are 15
vizZ.,

1. Chingleput.

2. Coimbatore.

3. Erode.

4, Kancheepuram.

5. Madras.

6. Madurai.

7. Ootty.,

8. Rajapalayam,

9. Tiruchirapalli,

10. Tirupur.

11. Salem.

12, Theni.

13. Udumalpet,

14, Vellore; and

15. Virudhunagar.

In addition the Yollowing stations

are proposed to be given this facility
progressively:

1. Bhavani

2. Chidambaram.

3. .

4. Methupalayam.
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5. Nagercoil.

8. Namakkal

7. Palani.

8. Tiruchengodu,
9. Tirunnelveli.
10. Tuticorin.

11. Vaniyambadi.
12, Villupuram,

(b) No, Sir.
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Help o poor people on Health
Grounds

4086. SIHIRT PADMA CHARAN SA-
MANTASINHERA: Will the Minister
of HEALTH AND FAMILY WEL-
FARE bg pleased o state:

(a) whether Government are con-
sidering  to help poor people on
health grounds;

{b) i s0. what is the amount sanc-
tioned for the help of the poor peo-
ples during the last three years yvear-
wise ang Stute-wise with amounts;
and

(c) how many applications are
pending with Government, State-
wise?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
There is np separate scheme for the
purpose. Poor and needy patients are
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however, given assistance for treat-
ment from the Health Minister's Dis-
cretionary Grants. Further, a private
Lok Ccikitsa Trust has recently been
set up. Prime Minister Shri Morarji
Desai is the Chairman of the Trust
and the other members are:

(i) Shri Charan Singh, Minister

for Home Affairs;

(ii) Shri Raj Narain, Minister for
Health and Family Welfare;

(iii) Shri Ravi Ray, Member of
Parliament; and

(iv) Shri Jagdish Gupta.

This Trust would provide assistance
to the poor to get treatment in dis-
easeg like cardiac disorders, kidney
troubles and cancer to start with

(b) Assistance is given at the dis-
cretion of the Minister on the basis
of individual applications and hence
no State-wise records are kept. The
expenditure incurred out of Health
Minister’s  Discretionary Grant for
helping the poor and needy patients
during the last three years including
the current financial year is as under:

1975-76 Rs. 2.54 lakhs.
1876-77 Rs. 3.03 lakhs
1977-78 upto 28-2-78 Rs, 2.17 lakhs.

(e) All the applications received
uplo 28-2-1978, have been dealt with.

Steps to exploit Goid Deposits in
Koraput District of Orissa

4087. SHRI GIRIDHAR GOMANGO:
Will the Minister of STEEL AND
MINES be pleased to state:

(n) the steps taken by his Ministry
to expedite and ta exploit the gold
deposits in the District of Koraput,
Orissa;

(b) initiative taken by the Govern-
ment of Orissa with the Government
of India in this regard;

(c) quantity and gquality reported
so far; and
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(d) proposals by the Centre and
States 1n cwrent financial year?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA). (a)
and (d). Sporadic occurrences of allu-
vial gold were reported in some of
the sands of Kolab, Rangpam and
Daria nvers in Koraput Distriet of
Omnssa. Ag these are not of economuc
significance the question of taking up
a specia] programme for their explo-
tation does pot amse. The State Gov-
ernment of Orissa have not taken up
the matter with the Government of
India.

(c) The gold content in these gccur-
rences varies fromw. 0125 to 025 gram-
mes per cublic metre

(d) There are no proposals to ex-
ploit these minor gold deposits during
the current financial year
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Increase in production of steel imgots
and alumina for export

4091. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased tp state;

(a) whether Government have de-
cided to increase substantially the pro-
duction of steel ingots and alumina
for export;

(b) if so, the details thereof;

(c) the details of export orders
recelved or are under negotjation for
ihese items; and

(d) whether Government has consi-
dered utilizing mini steel units capa-
city for the purpose?

THE MINISTER OF STATE N
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
to (d). Constant efforts are being
made to increase production of ingot
steel 1in the integrated steel plants
through better plant utilisation and
technological improvements. Asg re-
gards the ingots produced by mimi-
stee] plants, as a result of the various
measures taken by Government, their
production is also going up The ex-
port of ingots is permitted in terms
of the policy. Regarding alumina, the
possibility of setting up export-eri-
ented plants is being explored.
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Donamalaj iron ore palatisation plant

to be set up in Karnataka

4093 SHRI K. LAKKAFPA- Wil
the Minister of STEEL AND MINES
be pleased to state;

(a) whether it is a fact that the
Donamala; Iron Ore Palatisation Pro-
ject is likely to be set up in the State
of Karnataka; 1f 50, the details thereof
and whether the final project report
has already heen prepared;

(b) if so. the facts thereof;

(¢) whether for the purpose of
execution global tenders were invited
for the Project;

{d) whether anv negotiations have
becn held with such tenderers; and

() if so the details thereof with
namec- of parties alont with their
couniries of origin and also the results
of negotiations, if any?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
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MINES (SHRI KARIA MUNDA): (a)
and (b), A feasibility report for the
setting up of a 2 million ton per an-
num capacity pelletisation plant based
on the iron ore fines produced from
the Donimalai rine in Karnataka, has
been prepared by the Consultants—
M/s. Dastur and Co. Construction of
the plant is expected to take about 4
years after an investment decision is
taken. An investment deeision gn the
setting-up of the pellet plant would,
however, depend upon securing a
long term sale tie-up and availability
of requisite flnanclal resources within
the overall priorities,

(c) to (e). Yes, Sir, in response to
global tenders, consortium offers were
received from M/s, Engineering Pro-
jectg (India) Ltd./Lurgi-Chemie, West
Germany and M/s. Mitsubishi, Japan/
Arthur Mokee, USA and further ne-
gotiations are being held with EPIL/
Lurgi-Chemie.

Improving conditions of Harljan Lab-
ourers in Plantation of Valparai area,
Coimbatore Di<trict

4094. SHRI K. A. RAJU: Will the
Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(i#) whether the Government of
India are aware that 70 to 80 per cent
of plantation labourers belonging to
Valparai area of Coimbatore District
comprises Harijans;

(h) whether the living conditions of
these Harijan labourers are deplor-
able as no hour:s of employment re-
gulations is followed, no minimum
wages 1s fixed for these labourers and
no standard quarters are provided;
and

(e) if so, whether there is any pro-
posal with the Government of India
to mitigate these inhuman condition
of the Harijans of Valparai area”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The State Government of Tamil
Nadu who administer the Plantations
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Labour Act in that State have report-
ed that most of the plantation workers
belonging to Valparal area of Coim-
batore District are Harijans. Both
soen and women workers are paid
Rs. 6.74 per day in accordance with the
bipartite settlement. Under the Plan-
tations Labour Act, 1851, which is
meant to ensure minimum standards
of living conditions and welfare of
workers, it is the atatutory responsi-
bility of the owners to observe the
provisions in Chapter V of the Planta-
tiong Labour Act relating to Hours
and Limitation of Employment and
to provide facilities such as housing,
education, medical aid, etc. Familities
relating 1o education, medical aid etc.
which are made available to the gene-
ral public by the State and Central
Governments canr also be availed of
by the plantation workers,

Number of Indians recruiteq for Arab
Countries

4085. SHRI AMARSINH V.
RATHAWA: Will the Mimster of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased 1o state:

(a) what is tolal number of labour-
ers and other categories of staff re-
cruited sinee Apml 1977 to February
1978 by vorious Arab and Gulf Coun-
tries; and

(b) what are their pay-scales al-
lowance; and other emolument: and
facilities they are being given?

The Ministry of Labour had granted
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The Ministr of Labour had granted
permission for deployment of 39,562
gkilled, semi-skilled and unskilled
Indian workers to various Arab and
Gulf countries during the period 1st
April, 1877 to 28th February, 1878.
(b) The pay scales, allowances and
other emoluments differ from country
to country and from category to cate-
gory. Under the Model terms and
conditions of employment, it is re-
quired that Indian workers should be
provided free passage to and fro, free
 LS—3

Written Answers 66

furnished accommodation and free
medical care.

Cases of Malaria

4096. SHRI R, K. MHALGI: Wil
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of cases of malaria
in Bombay area Thana and Poona
Districts of Maharashtra during the
year 1976-77 anq 1977-78 till date;

(b) whether the incidence of mala-
ria has been increasing there; if so,
the reasons thereof; and

{c) what steps are being taken and
what preventiveg would be thought
of to eradicate malaria fully from the
area in the near future?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV): (a) The
number of positive malaria cases re-
corded in Greater Bombay, Thana and
Poona for the year 1876 and 1977 are
as follows: —

Incidence
Dhstricis S ——
1976 1977
(figures

provisional)

Greater Bombhay

(BMC) . 4231 3.3C8
Thana 28,151 gn.252
Puoona 65,767 38,155

Figures regarding incidence of

malaria are kept calendar year-wise
and not financial vear-wise. Reports
regarding the incidence during 1078
have not yet been received from the
State Governments,

(b) As will be seen from the reply
to part (a), there is decrease in the
incidence of malaria during 1977 as
compared to that for 19786.

(e) It is not possible to eradicate
malaria completely in the near future
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but steps have been taken for contain-
ment of the incidence, For this pur-
pose, Government of India have ap-
proved a Modifled Plan of Operations
with the following Objectives:

1;Prevention of deaths due to
Malana.

2. Reduction in the period of
sickness

3. Maintenance of industrial and
agriculture production by under-
taking intensive anti-malaria mea-
sures in such areas and

4. Consolidation of the achieve-
ments attained so far.

A statement indicating the salient
features of the Modified Plan of Ope-
rations is enclosed.

Statement

The salient features of the Modified
Plan of Operations are as follows:

1. The existing NMEP Units have
been reorganised to confirm to the
geographical boundaries of the dis-
trict. Previously the Chief Medical
Officers of the districts were not
involved in the programme, but
with the re-organisation of the
Units, they are primarily responsi-
ble for the programme in the
district.

2. Increased quantity of various
insectirides DDT, BHC, Malathion
have been/are being supplied to the
States. Alternative msecticides
are also being provided te the
Units/districts where the vector has
become resistant to DDT/BHC.

3. Insecticidal spray operations
have been undertaken in all rural
areas which have incidence of 2 or
more cases per thousand population.

4 Adequate quantity of anti-
malaria drugs have been/are being
supplird to the State/Union Trri-
tory Governments. Abour twg lakh
Drug Distribution Centres/Fever
Treatment Depots have been estab-
lished tt make the drug freely avail-
able. In areas where resistance to
Chloroquine by parasites hag been
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noticed, alternative anti-malarials
like quinine have been supplied.

5. Anti-larval operations under
Urban Malaria Programme have
been intensified. The Scheme has
been extended to 38 more towns
besides the 28th existing towns
existing during 1977.

8. Supervision of the field staff
has been toned up.

7. Steps have been taken for
undertaking both fundamental and
operational research in the field of
Malaria Eradication Programme. 14
regearch schemes ie. 8 for opera-
tional field research and 6 for labo-
ratory research on malaria has been
associated by Government of India
to Indian Council of Medical Res-
earch.

8. For early examination of blood
smears and quick treatment of posi-
tive cases, laboratory services have
been decentralisd 1o the BHC
level.

9. With a view to control the
sprcad of Plasmodium falciparum
infection which accounts for death
due to Cerebral malaria with the
help of World Health Organijsation,
an ntensive programme has been
initiated in the States of North
Eastern Region of the country.

10. The following steps for
imparting health education regard-
g the diseas¢ and secking public
co-operation and participation for
controlling have been taken:

(1) Panchayats and school
feachers have been involved in the
distribution of chloroquine
tablets

(ii) Drugs Depots have been
opened in inaccessible tribal areas.
In some states this has been done
in collaboration with the Tribal
‘Weltare Departments,

(iii) A film “The Threat’ recen-
tly made has been relemsed all
over the country jn fourteen
regional languages,
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(iv) Posters in  regional
languages “Fever May be
Malaria. Take Chloroquine tab-
lets”, have been supplied to the
States for display in Panchayat
Ghars, Schools, Primary Health
Centres and sub-centres. i

(v) A pamphlet in regional
languages ‘Malaria-what to do
giving the signs, symptoms dose
schedule of chloroquine, indica-
tion and Centre-indication has
been supplied to the States for
distribution to Panchayats, school
teachers and other voluntary
agencies,

(vi) It is also proposed to
orient the presidents and the
secretaries of the Panchayats on
‘Malaria,

(vii) Folder on the role of the
Medical Practitioners has been
supplied to the States for distri-
bution to medical practitioners.
Similarly, & pamphlet ‘Why
Malaria again 7" has bten sup-
plied, to the States for distribution
to the Deputy Commissioners,
Chief Medical Officers and Block
Development Officers for apprising
them about the existing problems
of malaria and the action pro-
posed to be taken,

(viii) To disseminate the anti-
malaria message, special postal
stationery has been released by
Posts and Telegraphs Department.

Grant of Telehone connections to Vil-
lage Bhoxe, Distt, Sangli (Maharash-
tra)

4007. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of
COMMUNICATIONS be vleased to
state:

(a) whether it was assured by the
Department that village Bhose, Dis-
triet Sangli, Maharashtra State, would
be provided with telephone facility
during the current financial year; and
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(b) if so, what immediate steps
are being taken to fulfil that assur-
ance?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA~
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) and (b). The
work for provision of telephone faci-
lity at Bhose in District Sangli has
been commenced and is likely to be
completed in a month’s time. No
assurance appears to have beep given
regarding the time frame for provision
of the service.

Foreigners receiving Medical A Educa-

tion in Indis
4008. SHRI SURENDRA JHA
SUMAN: Will the Minister of

HEALTH AND FAMILY WELFARE
be pleased to state the number of
foreigners receiving medical education
in India?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): Informa-
tion is being collected and will be laid
on the table of the Sabha in due
course.

Assistance to Countries for Telecom-
munication network

4099. SHRI AHMED HUSSAIN:
‘Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) the name of the countries
where telecommunication network, is
being provided/being assisted by India
and the dates targetted in each case;

(b) whether Government are under
obligation in accordance with the
agreements/influencing to buy the
Indian Telephone Industries products
for their requirements;

(c) what iz the resultant export
value of various IT.I. products to
these countries;

(d) whether some employees, after
deputation to some countries for Tele-
communication Network as at (a)
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have either resigned/retired wvolun-
tarily or have expressed to do so as
they are gaming employment oppor-
tunities there, while our employees in
certain other countries as at (a) are
unwilling to continue there due to
climatic conditions; and

(e) what action have been taken/
proposed Lo be taken in the matter?

THE MINISTER OF STATE N
THE MINISTRY OF COMMUNICA-
TIONS (SHRI., NARHARI PRASAD
SUKHDEO SAI): (a) Names of the
countries where telecommunication
network is belng assisted by India
and the target dates are indicated
below:

Name of the Country Target
1. Nepal 1978-79
2. Sri Lanka 1978-79
3. Joidan . « 1978-79
4. Oman . . . 1979-8Bo
%. Dubai (I'AE) 1978-79
6. Surinam 1978-79
7. Botswana 1978-79
8. Nigeria 10979-8o
q. Zambia 1979-Bo
10. Kuwait 1978-79
11. Bhutan . . +  continuing
hasis

(b) In the agreements on certain
ajded projects supply of ITI equip-
ment is envisaged.

(c) The resultant export value of
various ITT products to these countries
is about Rs. 8360 lakhs.

(d) Some employees have resigned
or voluntarily retired and a few others
have expressed their desire for volun-
tary retirement. There is no infor-
mation regarding any other case of
unwillingness to continue due to cli-
matic conditions,
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(e) Requests for voluntary retire-
ment are being dealt with as per
rules.

View of Director General of W.H.O,
about production by Multinational
Drug firms

4100. SHRI SAMAR GUHA: Wwill
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state.

{a) whether attention of the Gov-
ernment has been drawn to a report
published in Delhi Statesman on 25th
February, 1378 quoting the views of
the Director General of the WHO,
Dr. H. Mahler, to the effect that 98
per cent of the drugs made by the
multinationa] drug companies are un-
necessary and barely 2 per cent of
the drugs can meet this requirements;

(b) whether the WHO director
accused these multinational drug com-
panies of exploiting the poor coun-
tries through their high power sales-
manship;

(c) if so, facts about the basis of
his statement; and

(d) ‘whethey Government will set
up an expert Committee to examine
the views of the Director_General of
WHO and take necessary follow-up
action, if the findings of the Commit-
tee justity the viewsg of Dr Mgahler?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,
Sir.

(b)Y A copy of the press report
referred to ig laid on the Table of the
HOUSE. ([Placed in Library. See No.
LT-1910/78].

(c¢) Government are not aware of
the basis of the statement made by
Dr. Mahler.

(d) Since the views of Dr. Mahler
relate to a global perspective ,the
question of setting up of an Expert
Committee does not appear to arise.
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Creation of Non-Aligned Natloms In-
formation Cenire

4103. DR. V. A. SEYID MUHAM-
MAD: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether India has ratified the
instrument for the creation of a Non-
Aligned Nalions' Information Centre
on transnational corporalions;

(b) what are the aims and objects
of the proposed Centie, and

(¢) how many other non-aligned
couniries have ratified ithe mnstrument
up to date?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S KUNDU). (a)
yes, Sir.

(b) The aims and objectives of the
Centre are as under:—

(i) To establish a system of in-
formation on transnational corpora-
tions which will enable non-aligned
countries to evolve a strategy and to
coordinate their activities in their
relationg with such corporations.

(1) To facilitate the full and
effective use of experience available
in a large number of non-aligned
contries.

(iii) To assist countries to exer-
cise¢ the principle of permanent
soverelgnty over their natural res-
ources and their sovereign right to
nationalisation as and when they

deem it appropriate.

(iv) To assist countries in the
promotion of national regional and
inter-regional controls on the acti-
vities of transnational corporations.

(c) Nineteen other non-aligned
countries have ratified the instrument
to date, viz,, Cuba, Cyprus, Democratic
People’s Republic of Korea, People's
Democratic Republic of Laocs, Panama,
Vietnam, Yugoslavia, Senegal, Ethio-
pia, Madagascar, Somalia, Sudan, Iraqg,
Algeria, Syria, People’s Democratic
ge:;abuc of Yemen, Guines, PLO and
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Emport of Coal from Abroad

4104, SHR] MUKHTIAR SINGH
MALJIK: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the names of countries from
which coking coal i3 likely to be im-
ported and the quantity thereof; and

(b) what will be the landed cost
of the imporied coking coal?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). Global Tenderg have
been invited for import of one million
tonnes of coking coal. The particu-
lars of source of supplies, and landed
cost of imported coal etc. would be
known only after the tenders have
been evaluated.
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(%) fradn
Use of Hindi in Training Institutes
4107. SHRI NAWAB  SINGH

CHAUHAN: Will the Minlater of
HEALTH AND FAMILY WELFARE
be pleased to lay a statement
showing:

(a) the total number of training
institutes under hi. Mmistry and its
aitached and subordinate offices;

(b) the total number of courses be.
g run there;

(e) the number of courses, out of
them, in respect of which medium of
instruction is Hindi and the number
cf those in respect of which medium
of instruction is English; and

(d) the slteps taken tn switch over
to Hindi in respect of those courses
where medium of instruction is still
English?

THE MINISTER OF BTATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(d). Information is being collected
and will be laid on the Table of the
House.

arfie safedt w1 wrmdEe £ amr
¥ for gfwad
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Survey of Cannanore, Calicut and
Malappuram Districts of Eerala by
G.SI

4100.. SHR1 C. K. CHANDRAP-
PAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether 1t 15 a fact that the
Geological Survey of India conducted
surveys jn the districts of Cannanore,
Calicut and Malappuram in XKerala
and found that large deposits of
bauxite and iron-ore are available in
that region in large quantity and of
high quality;

(b) it so, whether any concrete
Proposal is under consideration to ex-
ploit these and to set up industries
based on this; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) As a result of surveys conducted,
Geological Survey of India has esti-
mated 79 million tonnes of iron ore
with 81.50 to 3520 per cent iron in
Calicut district, 440 million tonnes of
iron ore with 38.60 per cent iron in
Malappuram district and about 10
million tonnes of bauxite with 40 to
B& per cent alumina and upto 10 per
cent silica in Cannangre gistrict.

(b) There is no proposal under
consideration of the Govemnment at
Ppresent.

(c) Does not arise.

disputes under Indus-
bial Dispuiey Act in Raflways .

4110. SHRI DINEN BHATTA-
CHARYA): Will the Minister of
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PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state;

(a) what is the policy of Govern-
ment towards settlement of disputes
about violations of Industrial Disputes
Act in Ralwuys raised by a register-
ed upion or an individual railway
worker;

(b) how many such disputes were
rawsed in 1977; and

(c) what steps Government had
taken to settle these disputes?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMU): (a)
The Railways have a Permanent
Negotiating Machinery for resolving
the disputes between the labour and
the Railway Administrations, As
regards individual disputes pertaining
to discharge and dismissals of railway
workers, the Railways have an elabo-
rate procedure for dealing with such
cases under the Railway Servants
(Discipline and Appeal) Rules. The
officers of the Central Industrial Rela-
tions Machinery ordinarily intervene
in such disputes only where (i) the
parties to the dispute are in a posi-
tion to show that they have exhausted
all the remedies avallable through the
departmental machinery, and/or
where a notice of strike under section
22 of the Industrial Disputes Act,
1847 has beep served. In all such
cases the provisions of the Industrial
Disputes Act, 1947 apply and disputes
are dealt with accordingly,

(b) and (c). In all 28 disputes per-
taining to Railways were raised
during 1977 of which 9 were disposed
of after discussion with the parties.
The rem&ining 19 disputes were taken
to conciliation. In 15 such cases, con-
ciliation ended in faflure and in one
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Implementation of Contract Labour
(Regulation ang Abolition) Aot, 1970
in Rallways

4111. SHRI SAMAR MUKHERJEE:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) what steps have been taken
by Government to implement the
Contract Labour (Regulation and
Abolition) Act of 1970 in the Rail-
ways;

(b) whether Government have re-
ceived any representation from the
Coal and Ash Handling Workers,
Loeding and Unloading Workers, ete.
employed in the railways as contract
labour; and

(c) if so, the details thereof gnd
the ateps taken by Government in
thig regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): (a)
A Committee to go into the guestion
of abolition of contract labour system
in coal and ash handling work i1n loco
sheds of Indian Railways was set up
by the Central Advisory Contract
Labour Board in November 1974, The
Board hag accepted the recommenda-
tion of the Committee for abolition of
contract labour system in coal and ash
handling work in loco sheds of the
Indian Railways and referred the =nat-
ter to the Government. The matter
is under examination.

(b) and TeY. Presumably, reference
is to the Memorandum dated the 25th
Beptember 1877 from the President,
Indian Railways Coal and Ash Hand-
ling Mazdoor Union, West Bengal,
regarding abolition of contract labour
system in loco sheds in Indian Rail-
ways. The matter is being examined
in consultation with the Minisiry of
Railways,

Export of Steel by SAIL

4112. SHRI V. M, SUDHEERAN:
SHR] VAYALAR RAVI;

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the SAIL made con.
tracts for sale of steel abroad;

(b) if so, to what extent and to
which countries; ang

(¢} whether the SAIL engaged any
agency for obtaining these contracts?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR; KARIA MUNDA): (a)
SAIL International Limited, a sub-
sidiary of Stee¢l Authority of India
Ltd., have made contracts for sale of
steel abroad,

(b) The countrywise quantity of
steel exported against these contracts
during April-December 1877 is given
with statement.

(c) SAIL International Ltd, have
engaged the services of agents for
concluding some of the contracts,

Statement

Countrywise Quantily of Steel Exports by S AIL International Limited during Apnl{December, 1977

8l. No. Country Quantity
(M/T)
—————
H L] 3
1 Bangladesh . ' . 8400
2 Burma . . f f ' . 6ooo
3 Czechoslovakia . ' f . 20000
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Number of Passport Applications

4115. SHRI AHMED M. PATEL:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of applicationg for
passport ag on the 1st March, 1977
with all the Passport offices, region-
wise;

(b) the number of applications re-
cetved during the period April-De-
cember' 19'?'3';

(c) the number of Passport issued
during the said period, and the num-
ber out of them given to labourers
and .tudents separately; and

(d) the number of Passport appli-
cations pendmg as on 1-1-19787

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
The number gof applications for pass-
ports pending as on 1-3-77 with the
}%eﬂicmal Passport Offices was as fol-
ows;

5. No. Passport Office No.
pending
1. Ahmedabad . . . 22,970
2. Bombay . . . 33,329
3. Calcutta ¥ . 3.975
4 Chandigath . . . 30,663
5. Delhi 25,203
6. Ernakulam . . 69,888
7- Hyderabad . . B 8,223
8. Lucknow . 11,282
9. Madras : . . 30,971

(b) The number of applications for
passports received by the Regional
Passport Offices, for the period 1 April
1877 to 31 December 1977 was ap-
proximately 8.2 lakhs.

(e) During the same period, ap-
proximately 7.4 lakh passports were
granted. Government does not main-
tain information on passport issued
to persons category-wise.
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(d) The number of passport applica-
tions pending with the Regional Pass-
port Offices as on 1-1-1878 was ap-
proximately 41 lakhs ©Of these,
about 77,000 applications were pend-
ing for want of additional informa-
tion/documents/photographs from ap-
plicants,

Setting up of 3 Cell to look into
Complaints

4116. SHRI R. L. P. VERMA: Will
the ‘Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether he is aware that there
ig no suitable unit in his Ministry to
deal with large number of complaints
recelved against various fleld organi-
sations of his Ministry;

(b) whether at present all such
complaints are gent back to the orga-
nisations concerneq for disposal and
in this way justice ig not done; and

(c) whether Government will con-
sider the question of setting up of a
separate unit headed by a senior offi-
cer to look into all such complaints in
the Ministry to gain the confidence of
the general public?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The Mimstry of Labouris equipped
to deal with complaints received against
fleld orgamsations under the control
of the Ministry. As a matter of
admunustrative discipline, reports are
called from the organisations on
complaints pertaining to them and
action taken thereafter as cansidered
necessary. Where any independent
enguiry or investigation is required,
there are suitable in the
Government of India for this purpose.

Numbeyr and Wages of Agricaltural
Labourers and Central Legisiation to
solve their problems

4117. SHRI HITENDRA DESAI:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) what is the number of agricul-
tural labourers in each of the States
and Uniem Territories of India;
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(b) what minimum wage is prevail-
g in each of the Stateg and Union
Territories; gnd

(c) is Government considering to
bring Central Legislation regarding
various problems of agricultural labou.
rers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The required information is
given in the Statement laid on the
Teble of the House. [Placed in
Library See No. LT-1811/78].

(¢) The matter was recently discus-
sed at a Conference on Rural Un-
organised Labour held on 25th
January, 1978, In the Lght of the
views expressed at the Conference,
further consultations are being held
with the State Governments on the
question of enacting a Central Law.
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Replacing Ballabgarh Telephone
Exchange

4119. SHRI DHARM VIR
VASISHT: Wili the Mimuster of COM-
MUNICATIONS be pleased to state
the progress made in replacing the
present telephome exchange at Bal-
labgarh (Haryana) by a 2000 line
Automatic Exchange together with
the time by which the project would
be completed?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKIIDEV SAI): The proposal for
provision of an aulomatic exchange
at Ballabgarh has been sanctioned.
1500 lines automatic exchange equip-
ment 13 being allotted m 1878-80 sup-
ply programme of Indian Telephone
Industries. Preliminary action for
building plans has also been taken
in hand. Subject to any unforeseen
delaye, it is hoped to commission the
exchange in 1982,

New Policy for Distribution of Stesl
to States

4120. SHRI K. MALLANNA: Wwill
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that & new
policy has been introduced by the
Central Government for distribution
of steel to the States; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
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and (b). With a view to help the
actual consumers in the small and
medium sectors and to ensure that
the requirements of all users are, as
far as possible, fully met, some changes
were made in the distribution policy
of iron and steel during the last one
year. These are: (1) Supply of
plates, structurals, hot rolled sheets/
coils and cold rolled sheets/colls are
made to actual wusers with private
Railway Sidings in wagon loads at
stockyard price minus the handling
charges. (2) Subject to certain
conditions like selection of destina-
tion, nomination of single agency to
make suitable financial arrangements,
eir, a group of consumers can take
supplies of pig iron in rake loads
directly from the plants. (3) Small
Scale units whose past off-take has
been 200 tonnes for a quarter or who
are likely to take 200 tonnes current-
!y per quarter can have direct sup-
plies of iron and steel materials from
the stockyards of Hindustan Steel
Ltd. (4) Supplies to State Small
Industries Corporations have been
stepped up from the plantg so that
more and more of the requiremants
of the wusers in small scale sector
could be met from these Corporations.
(5) In the matter of appointment of
consignment agents/handling agents
of Hindustan Steel Limited, pre-
ference is being given to State Small
Industries Corporations.

Request for decreasing Income Tax
rate on the Bank Deposits of
Foreigners of Indian Origin

4121. SHRI D. B. CHANDRE GOW-
DA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Indian Embassies in
the African countries have made any
requests te Government to decrease
the rate of income tax on bank de-
posits in India by the foreigmers of
Indian origin; and

(b) if so, the details thereof and
the reaction of Government on such »
proposal?
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THE MINISTER OF ETATE IN
THE MINISTRY OF EXTERNAL
;marms (SHRI 8 KUNDU) (a)
o, ",

(b) Does not arise,

Appointmeni of Ambassadors and
High Commigsioners during last year

4122 PROF P G MAVALANKAR
Will the Mriuster of EXTERNAL
AFFAIRS be pleased to state

(a) the number of new appoint-
ments a8 Ambassadors and High Com-
missioners made by the Janata Gov-
ernment during the first full year of
their office, giving names of the said
diplomats and countries they are
sent to,

(b) whether any vacancies gtill re-
maimn to be filled;

(c) 1f so, details thereof,

(d) whethey Government's broad
policy 18 to make a substantial num-

ber of such appomtments from among
the career diplomats only, and

(e) 1f so, reasons thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI § KUNDU) (a)
Duning this period appointment of 24
Ambassadors and High Commissioners
were made A statement giving the
nameg of diplomats and the countries
to which they have been posted 18
placed on the Table of the House

(b) & (c) Yes, Sir There are five
vacancies 1n the followmg countries —

() D % Armbasiad
(u) Grecce Ambasador
(1) Malaw: High Commusioner
(w) Saud:s Arabia Ambasador
(v) Peoples’ Ambassador
Democratic
Republic of
Yemen

(d) and (e) The policy of the Gov=
ernment with regard to such appoint-
ments 18 to select suitable persons
for each post whether they are career
diplomats or public men taking nto
con<ideration the capabnlity to handle
the particular assignment in the Mis=
sion concerned

Statement

Mo [ 1 ibhncalon and 1T R € ammivoonere whose

niment re as armowt ced dwmg We fene d

from 24 3-1977 to 23 3 1978

S Ne Nuae Deugnation Country Remnarks

1 2 % 4 5

1 Shr ™~ \ Palkhivala Amb . TS A, H 1t vsumed chrge
2 Shr N Ge Gorav Hizh Coemm T muted hangdom s asumed charge
3 Shn P. K. Dawe Amby + Belgium , Hm assumed charge
4 Shn K L. Dalal Amb . Thailand Has asumed charge
5 Shi P ke Guha Amb « Portugal H s awumed charge
6 Shn G- ]. Malk Amb Spain H s assumed charge
7 Shr Ge G. Swell . Amh « Norwav Hax aswumed charge

8 Shn A Pu Venkatcawaran Amb

9 Sbn V. V. Paranjpe Amb

Syria Has assumed charge
(Arab Republic of)
Korea Has aswumed charge
(Republic of)
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10 Shri K, Natwar Singh . High Comm

11 Shri U. C. Soni . Amb
1z Shri S, H. Desai . Amb;
13 Shri V. K, Verma . Amb

14 Shri Kailash Chandra . Iligh Comm

15 Shri Thambi Srinivasan Amb
16 Shri Ry, N. Gupta « Amb
17 Shri J. T. Kallukaren . Amb

18 Mmn. Usha Nath « Amb-
1 Yhn K. R, P.Singh . Ambs
20 Shry N. P. Alexander . Amb;

21 Mr.. S5, Kochhar « Amb-
22 Shri Ayl Ghani Gmi. Amly;
23 Shri A. K, Ray . Amb,

24 Mwe N, N. IHaralu . Amb

Zambia « Has asumed charge

Morocco Has assumed charge
Bulgaria Has assumed Charge
Ethopia Has assumed charge

Mauritius « Has assumed charge

Somalia Has assumed charge
Surinam . Has assumed charge
Korea, .  Has assumed charge
Democratic
i’cvplﬂ Republic
of)
Guinea Has asumed chaige
Austria « Has not yet asumed charge
Sweden » Has not yet assumed
charge
+ Sencgal . Has not yet amumed
charge
v Jourden « Ias  not yet assumed
charge
. Rumania . Has not yet asumed
charge
. Panama Hasv nnt yet assumed
chage

Authoriseg Medical Practitioners in
the Country

4123. SHRI SUSHIL KUMAR
DHARA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the number of authorised medi-
cal practitioners in the country in (i)
Allopathy, (ii) Homoeopathy, (iii)
Unani, (iv) Ayurvedic, and others if
any separately;

(b) the number of hospitals in the
country who give medical assistance
to peoplg with (i) Allopathy, (ii)
Homoeopathy, (iil) Unanj, (iv) Ayur-
vedic, and gther methods if any sepa-
rately: and

(¢) what is the percentage of medi-
cal practilioners and hospitalg avail-
able in rural areas and urbap areas
of the country separately?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
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FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Available information is as under:
(i) Allopathy (as on 31-12-76) 2,12.294
(ii) Homoeopathy
Qualified . . . 18,169
On experience basis & 700108

(iii) Unani (as on 31-3-79) .
Institutionally qualified 8.859

Not_institutionally
qualified . . . 12,856
(iv) Ayurveda (as on §1-3-77)

Institutionally qualified .  1,34.746

Not institutionally qualified 88,080

(v) Siddha (as on 31-3-77)

Institutionally qualified . 1,602

o,
(b) Allopathy . N . 4866
Homocopathy . . 7 8
Unani . . . 6
Ayurveda " . . gz
Siddha . . . 2 6g*

*Wiungs in Allopathy hospitals,

(c) Accordmg to the available in-
formation 27 per cent of the hospitals
are in rural arcas and 73 per cent are
in urban areas. No definite informa-
tion is available regarding the loca-
tion of medical practitioners. How-
ever, according to the 5th Plan the
80 per cent of the population living
in rural areas had only 30 per cent
of the hospital beds and 20 per cent
of the doctors in the country.

Demands of Employees of EP.F.
Organisation

4124, SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state;
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(a) whether the All India Em-
ployees’ Provident Fund Staff Federa-
tion had served a notice for one day
token strike on 10th January, 1978
against delay in settlement of their
long pending 32-point charter of de-
mands;

(b) whether some of their demands
like revision of yard stick, change in
ratio betweep the Clerks and Head
Clerks revision of pay scales of
P.F.I's, Gr. I and Supdts., restora-
tion of H.R.A. to Hyderabad were
accepted by the Minister of State for
Labour o 17th October, 1977;

(c) whether he called the Ministe-
rial Officers concerned on 4th Janu-
ary, 1878 for the implementation of
the accepted demands and opn 8th
January, 1978 appealed tp thy Fede-
ration to call off the strike assuring
fmmediate implementation of the
accepted demands; and

(d) if o, steps Government propose
to take for implementing the same?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KRIPAL SINHA): (a) Yes.

(b) The representativeg of the Fe-
deration were informed that the de-
mands would be considered.

(¢) The Minister of State for La-
bour appealed 1ioihe represntativesto
call off the strike, Some of the de-
mands have since been gccepted and
certain others are under considera-
tion.

(d) Orderg have already been issu-
ed in respect of certain demands like
work load, restoration of pay cut
and the benefits to be granted to the
employees in connection with the
Silver Jubilee celebration. Certain
other demands like revision of pay
scales of Provident Fund Inspectors
(Gr. II) and House Rent Allowance
to the staff at Hyderabad are under
consideration,
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Sale by Hindustan Steel ang Tata Co.
of thelr products in big lotg to big
Capitalists or Btockists

4125, SHRI BHAGAT RAM: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether he is aware that the
Hindustan Steel and Tata Company
sell their products in big lots t5 the
big capitalists or stockists why after
purchasing it sell in black arket;

(b) whether he is also aware about
the difficulties the small industrialists
are facing as g result of this: and

(c) what are these difficulties and
steps taken to remove them?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
There is, at present, no control on
the supply and distribution of any
category of iron and steel. The ques-
tion of any “black market”, there-
fore, doeg not arise, Priority in selling
steel materials is generally gfiven to
actual users. The materialg avail-
able, after meeting the requirements
of the actual users, are given to trad-
ers who sel] these to actual users who
require materials in smaller guanti-
ties.

(b) and (c). Gevernment is aware
that the Small Scale Industries Cor-
porations are finding it difficult to
meet the requirements of their units,
particularly in the case of iron and
steel items which are in short supply.
There have also been transport bottle-
necks which ithe Railways are trying
to solve. The producers have been
askeq o pay special atiention to the
needs of these Corporations. Periodi-
cal meetings are also held with the
representatives of the Corporations.
As a result of thege measures, the
despatches to the Corporations have
been considerably stepped up.

wTeEWl ¥ W & Gef § et
4126, Wit TEETR e @ W
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4127. DR. VASANT KUMAR PAN-
DIT: Will {he Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state;

(a) whether Government are plan-
ning to set up Specia] Cell on the Na-
tional Level to look after all prob-
lems affecting rural labour;

(b) what ia the estimateq number
of rural labour force in the country
and hew many of them are estimated
to be unemployeq or partly employ-
ed; and

(¢} whether the above cell will act
as an implemeniing machinery agency
fo look after rural labour, wvarious
laws, affecting {heir wages, land re-
formg and land distribution to the
landless?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(¢). According to the 27th Round of
the National Sample Survey conduct-
ed during October, 1872—September,
1973, the rural labour force in the
country was 100.63 million. Qut of this,
1.83 mullion were chronically unemp-
loyed and 50.24 million, who were
working as casual labour were re-
ported to be under-employed.

A nucleus of g5 cell dealing with

the problem of labour in the unor-
ganised rural gector has been set up
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in the Minstry to lock into the prob-
lems of rural labour particularly their
organisation and service conditions

gnT v & yu foeli # oo gwe 2y,
dto gwe Wio & wiwifcdt & fed

fograe wrehdt

4128. ot feoht s T due
weft og aaTy & war w3

(%) a7 3w wew afeer aas
¥ grafaw Mragr [, =i o)
sroE foret ¥ offe THo o wiv dYo
e We ¥ wHmTfvaY & fd e
1T gk Fgrawm 4 W@ gart o g
e

(=) sfz =& A s FgTFTT W
faare wrardm gfaar ey 2
w A gR 7 for wAfeA TR
AT F ARafr e ezl ofr
T o =y T www § 7

T WA ¥ e wAt (WY
wgfc sww godw w@) - (F) AT
fomr 7 fafweq s a1 w7 Freafafaa
fawifta €21 =TT TaerEg & —

a7 14
gafoqr 15
aTAANT 15
aFer 3

(@) fafqer =arm a7 afqfm
wr wmred 1 fafaw =< & fimiw
FUR FTNEE |

1000 TUY AF AW qUA A wereTieat
wt wfrs st W "

4130 Y gworw ¥T  wedw
T XYM AT A7 AAIT WY FOT HX
f¥

(%) =7 500 wv¥ gfr 718y &7
TR FEATd @ ey Y e

MARCH 23, 1978

Written Answers oo

afcarar & wvia Wy § W7 IR
wfas w1 o7 o fear omar #

(=) w1 ofeamer & awvaw &7
1000 *T¥ 7 47 qTR Y wdarfrgr
&1 W IF oftamar F ot §Er
armr W7

(w) afz &1 & ¥z aF Wi afx
g A e wan oy gt

i W ot sw Wt (st
wex awt)  (¥) & (1) wrifw
frarr wfafmm 1947 T'vdam o=
= nframr faar fadt gegd- o
FIHEHF WHTT O B UE § ) HIAgD
#HT Fa9 qdEAwT ¥ aney A AN
gAY ¢ arfr soo0 &71 wfr 77 7 *W
AL I A1 TETAFT 16T HHFIT
wsT & afrfi & =raT 97 7Y

Fake postage Stamps

4131 SHRI SHANKERSINHJ[ VA-
GHELA Will thg Mimister of COM-
MUNIC ATIONS be pleased to state

(a) whether some cases of fake
postage stampq haw come tg Govern-
ment’s potice,

(by 1f so the particulmis thereof,

(¢) the number of persons arresled
in thy connection 4nd the action taken
agarict them

(d) whether the hand of some pos-
tal emploveey 1g alSo suspected in the
manufacturing of these fake postage
stamps ang

(e) if so the particularg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI) (a) A case of use
of fake postage stamps came to no-
tice

(b) 4 letters bearing fake postage
stamps of 25 paise and 50 paise deno-
minations {(Nehru and Glding Bird
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series respectively) have come fo
light so far Qut of these 4 letters,
one was delivered at Dellu The other
were detected at Calcutta Air Sorting
Office in course of transmussion The
matter was reported on 18-2-78 to the
local police at Bhagalpur (Bihar) from
where they werg found to have been
posted Police and departmental in-
wvestigations are In progress

(c) Yes, Sir, one person so far

(d) and (¢} No involvement of
postal employees hag come to light as
yet
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Target fixed for Steel Production
during 1979
4135. SHRI FPRASANNBHAI
MEHTA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that the
Union Government has fixed 10 mil-
lion tonne stee]l target for 1879 to be
produced;

(b) if so, what will be the total
fum required for the purpose;

(c) which are the steel plants that
will produce the steel in increasing
rates;

(d) whether any programme has
been sel up by Government to achueve
this target; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA)" (a)
io (e). The target of steel produc-
tion from the six integrated sivel
plants for the financial year 1978-79
kas been fired at 9.065 million tonnes
of ingot sicel As compared to the
estimated production in 1977-78, this
would mean an ncrease of about 15
million tonnes (178 per cent higher).
All the plants except TISCO will con-
tribute to this additional production
but the bulk of it wil] come from
Bokaro Steel Plant ag indicated in the
statement Lelow:—

("ooo’ tonnes)

1977-78  1978-79

Plant Estimated Targetoy
production production
Bhilai B 2378 2400
Durgapur . 1087 1250
Rourkela = 1471 1550
Hokaro qﬁa 2050
TISCO . 1a6g 0
11sCo . . 647 765
Torar . 8462 9065
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In the case of plants other than
Bokaro, additional production will be
available as a result of improved
utilisation of installed capacity.

As regards Bokaro Steel Plants, its
first stage with a capacity of 1.7 mil-
lion ingot tonnes which was complet-
ed with the commssioming of Blast
Furnace No. 3 in February, 1978, 1s
estimated to cost Hs D81.34 crores.
The present estimated cost of expan-
sion of the Plant to a capacity of 4.0
miilion ingot tonnes which is proceed-
ing a pace i, Rs. 1072 crores

In otder to achieve the production
plan for 1978-79, the availability and
supply of major nputs including
raw materials, railway transport,
power ctc. have been discussed w.uth
the concerned agencied Schedules
of capital and mainienance repairs
have also been drawn up. It is also
proposed to i1mport some gquantity of
low ash coking coal for blending with
indigenous coal which will help
improve the productivity of Blast
Furnaces in the Steel Plants,
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Expenditure on Saff cars in office of
C.P.F.C.

4136. SBHRI KALYAN JAIN: wWill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether expenditure on staff
cars in the ojee of the Central
Provident Fund Commissioner has
increased many folds during the last
three years;

(b) if so, the total amount spent on
petrol, repair, charge of spare paris
and overtimg to staff car driver head-
wise during the last 3 years year-wise;
and

(c) the action Government pro-
pose to take in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KIRPAL SINHA): (a) No, Sir.
There has been some increase in the
year 1977-78 due to the purchase of
a second car.

(b) A statement is enclosed.
(¢) Does meot arise.
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Defective Telephome Exchange at

Ludhiana

4139 SHRI BALWANT SINGH
RAMOOWALIA Wil the Minister of
COMMUNICATIONS be pleased to
state

(a) whether he is aware of the
defective working condition of tele-
phone exchange at Ludhiana where
one 15 to wait for 20 minutes to 30
minutes for dial tone to make one
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local call thus creating difficulties for
10 lakh people of that industrial city
of Punjab; and

(b) it so, steps taken to correct the
defect?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) No 8ir. it 1s
not true that the exchange gystem is
defective. The exchange Is working
satisfactorily except that there is a

dial tone delay of 5 to 15 seconds
during busy period.
(b) The f{following actions are
taken:
(1) The Crossbar exchange is

being upgraded to incorporate
known improvements progressively.

(ii) Regular testing of equipment
is done tc ensure that the equip-
ment is working properly.

(1il) Since the present exchange
is heavily overloaded, another ex-
change of 6,008 lines is under mstal-
lation, which when completed will
afford some relief to the existing
exchange.

Minerals Yound in Orissa by G. S.

4140. SHRI SARAT KAR: Wil the
Minister of STEEL AND MINES be

pleased to state:
(a) the minerals so far found by
the Geological Survey {n Orlssa;

(b) the extent to which these mine-
rals were utilisedq and developed dur-

MARCH 23, 1878
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ing the Third, Fourth and Fifth Five
Year Plan period; and

() whether the Central Govern-
ment have formulated any project
during the Fifth and Sixth Five Year
Plans based on mineral deposits in
Orissa?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
As a result of the geological surveys
carried out in different parts of Oris-
sa, occurrences of important minerals
so far estimated in the State include
bauxite, copper ore, iron ore, coal,
manganése ore, chromite, vanadifer-
ous magnetite, limestone, dolomite,
nickel, china clay, fire clay and gra-
phite.

(b) Information regarding the quan-
tity and value of mineralg mined in
Orissa at the beginning of Third,
Fourth and Fifth Plan periods is
given in the Statement which re-
flects the gradual increase in produc-
tion and value of most of the minerals
during successive Plan periods.

(c) Important mineral based pro-
jects included in the Fifth Plan and
draft Five Year Plan (1878—83) in~
clude East Coast bauxite project, Su-
kinda nickel project and Sargipalli
lead project. Projects under conside-
develoment in the Five
Year Plan 1978—83 pertain to ferro-
vanadium and Yerro-chrome. A npum-~
ber of coal projects are at present
under consideration of Government
for development during the pext Plan
period (1978—83).
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Compensatory allowance fo PET staff
posted at Maithon Dam (Blhar)

4141, SHRI BIRENDRA PRASAD:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the provision of grant
of compensatory allowance tg the
P&T Staff . posted at Maithon Dam
(Bihar) was under consideration of
Government; and

(b) if so, the decision taken there-
on? =

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): Ya) Yes, Sir.

(b) Grant of Compensatory Allow-
ance to the P&T Employees could
not be agreed to.

Working of Hospitals in the country

4142. SHRI MANORANJAN BHAK-
TA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that the
working of hospitals are pot satisfac-
tory all over the country due to fre-
quent strikes being resorted to by the
doctors, nurses and other stafl;

(b) whether Government contems-
plate to ban strikes in hospitals keep-
ing in view its public utility service;
and

(c) it so, steps being taken in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEB] PRASAD YADAV): (a) The
working of Hispitals does get affected
due to strikes resorted to by the doc-
tors, nurses and other staff,

(b) and (¢). The Government s not
considering any proposal for banning
strikes in Hospitals. However, a com-
prehensive Industrial Relations Bill
is likely to be introduced in the cur-
rent session of the Parliament which
would cover all aspects relating to
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strikes in establihment which are
industry within the meaning of that
BilL

Programme of shifting offices of un-
dertakings under the Ministry

4143. DR. BAPU KALDATE; Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there is any program-
me to shift the headquarters of offices
of undertakings under the Ministry;

(b) if so, the details of the compa-
nies whose officeg gre being shifted;

(c) arrangements for the transfer
of employees of these transferred com-
panies; and

(d) alternatives arrangement of
cemployees who would be unable to
get themselves transferred to  the
newly shifted offices?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
No, Sir.

(b) to (d). Do not arise.

Working conditions wages of Tea
Plantations workers

4144. SHRI PURNA SINHA, Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government propose
to investigate the wage structure in
the tea plantations industry and fix
the minimum @&aily wages of tea la-
bour;

(b) whether Government propose to
appoint a Parliamentary Committee 10
tour the tea plantations areas of As-
same and West Bengal in particular to
investigate into the working and
living conditions of the plantations
workers as they come from the weak-
est sections; and

{c) if so, when and what will be
its terms of references?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
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(SHRI RAVINDRA VARMA): (a)
and (b). No, Sir. There are no guch
proposals under consideration at pre-
sent.

(¢) Does not arise,
w2 Thr T I
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Report on Wage Policy

4147. SHRI CHITTA BASU: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
stale,

(a) whether a Committee was et
up under the Chairmanship of Prof, S.
Chakravartly by the Planning Commis-
sion to study and report on the Wage
Policy;

(b) if so, the salient features of the
Report; and

(c) the decision taken by Govern-
ment thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Yes, Sir.
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(b) The report, inter glia, recom-
mended the getting up of a Wage Cell
in the Ministry of Labour and contain-
ed suggestiong for a wage policy.

(e) A Wage Cell was set up in the
Ministry of Labour in 1974. The sub-
ject matter of the other recommenda-
tiong of the Committee form part of
the terms of reference of the Study
Group on Wages, Incomes and Prices
set up by the Ministry of Finance in
October, 1977,

Criteria for posting Officers of Bche-

duled Castes/Tribes in Offices of Trade

Commissioners and Trade Representa-
tives Abroad

4148. SHRI BHAGWAN DAS RA-
THOR; Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether there is any criteria
followed by his Ministry of External
Affairs for posting the Officers belong-
ing to Scheduled Castes and Scheduled
Tribes 1n the Offices of the Trade Com-
missioners, the Trade Representiatives
etc ahroad;

ih) how many Officers of thuse cate-
gorics have been  considered during
the last three yearg in such postings;
and

(¢) the category-wise and office-wise
break-up of the postings®

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) the officers are
posied abroad m accordance with erite-
ria apphcable to all personnel in the
Exiernal Aflairs Mimslry.

(b) and (c). Among the officers un-
der the administrative control of the
Ministry of External Affaiwrs, 111 be-
longing to the Scheduled Castes and
Scheduled Tribes have been posted
ahroad during the last three years, to
all categorieg of posts.

category-wise and
postings to

Of these, the
office-wise break up for
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offices of Trade
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Commissioners andTrade Representatives is as follows:—

Total No.

Category of Officer

Name of Mission/Office

Group “A"” . . . i .

Group “B"

Group “C»

Group D"

Recruitment of SC/ST in Bharat Re-
fractories Ltd.

4149. SHRI A. K. ROY: Wili the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the matter relating to
the recruitment of SC and ST in the
Bharat Refractories Lid., was placed
before him as communicated wvide
letter No MSM/77/843 dated 28th Octo-
ber, 1977; and

(b) if so, the action taken by Gov-
ernment regarding recruitment of SC
and ST in Bharat Refractories Ltd.?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): .a)
Yes, Sir.

(b) The recruitment of Scheduled
Castes and Scheduled Tribes In Bharat
Refractories Limited is being made in
accordance with the Government direc-
tives and instructions on the subject,

NIL

F/I, Addis Ababa
E/I, Bucharest
C.G. L, Sylney
F/I, Abu Dhabi
C G.1., Vancouver
E/l, Prague

C. 1., Hong Kong
H. (% 1., Nairoln
E!l, Budapest

E/I. Dumascus

E/I, Bangkok
E'l, Bucharest
E/I, The Hague

except when suitable candidates be-
longing to these calegories are not
available despite relaxation in guali-
fications and experience permitted by
the management.

New records established by Rourkela
Fertilizer Unit

4150, SHRI K. PRADHANI: Will the
Minister of STEEI. AND MINFES pe
pleased to stale:

(a) whether 11 is a  fact that the
Rourkeia Unit Plant has
established several new records during
1976-77; and

Fertiliser

(b} if so, what are the details there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Bir.

(b) The details of various records
achieved by the Rourkela Fertilizer
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Plant during the year 1976-77 are asunder:—

(In tonnes)
Record during the year 1976-77
Particulars Foradav Forthe For the
maonth yrar
Production
1 Calerum Ammonium Nitrate (CAN) . " 1660 T 98,480 918,03
(B-2-1977) (Jan "37) (1976-77
2 Ammoma , . . . . . . . . . 12,548 112.933
(Jan *77)  (1976-77)
g MNinic A P “ " . . " . . - 40,07 362,050
(Jan 79} (1976-7%)
Despaiche «
1 Calowm An o omum Muaw /[CAN) . . B . f 131,075
(1976-77)
faeelt # o 7 wat & gt Ry @ | ganr 10, 00
.S SR T 1,700
4151 o Tur o7 wTew @ AT Eiis 2,000
wuTT WAT g4 AT FT PAT H99 wif waT 10,000
T g1 qat 7 fg~r & 377 SAwEA —_—
wagve fxo na o wfaer & A 27,300
ENEE s970F 27 £ A ® A0 —_—
w7 &TyEATE wr Er & 7
1979-80 WIFTaE 80
wure WA ¥ ooew WAy (s 0
acgft wa guts am)  fwd @ fereare
wdl, wafg 1970-77 ST 1977-78 SR 1,200
(31-1—-78 a%) & = fag = AT = 6,000
eI wAwwET A1 AAr 30,751 ¢ 1 afswarae-II 2,000
73 wqHwT 37 F foe AR grTer v 1800
a1 faware fogqn =1 w51 § W1 77 g (23‘)” ’
& ST T AT CEAES W ST .
W owEw At wnien A1 fzar ST TRr TART AT 10,000
€ (53)
af e owmEw & S ATy 30,100
qTEAT AT -
TEar ™ AT & 9 @ 9y g
. wrw g fis o 1978-799YC 1979-80
1978-79  WTERT TH 1,600 % 207 25,000 T 27,000 2efrerT

gw Ay 2,000 wawT fgyr o aw
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wrw-rre farwer ¥ fafowt ot ey
® fied dfee e

4152, sl WY TW W W
et weft g wave o war « 35

(%) war Erw-an fawmr # frfaet
N wd ¥ mwa wdt qra g€ cew
Ther ¥ w1 wwi & WA 97 A
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aqT Moo ¥ SToT HHT w1 WY sqTY THT
et § o ¥ 7o ar 75 Sfewrw Ow
AR T AT SuRard §T waH
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(=) = 77w w1 faere YW
arr %Y giafire w7 w1 @ fr wiasy
¥ #Mew gl 7 ST WA F WA
9 § W fr 'y Wi mrgATT A
foee € 9Ty TR Iv=AC Td=THT
® yro ww T 92 a1 7 faan Wi faay
#few qq sfamdl &1 e fae
q%?

Hare warom ¥ T W (s
Tt wwm gudw ww) (%) A
gafmard a1 gf A ooden @
ST A ¥ QAT 97 OF Frwar g4y
FarT Y wift § WK g7 T droqe
girETHT § ST AT W e 9y frar
At g1 anfy, 72 4 A § fw
70 91 75 NfANT AF WA FIA qTA
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wrerre farde & weenk wriw ¥ et
qeeN® wiee

4153wt  wifeg wif e :
WA dwre H T g wary W7 Eur Wl
fiw:

() sporarer & s fors
SIS T AT WY ATHTE ATH Ty
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war ¢,

(=) afx gr, Ay S = 7 7AW
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Opening of Labour Banks

4155 SHRI PADAMCHARNA SAM-
ANTASINHERA: Will the Mimster of
PARLIAMENTARY AFFAIRS AND
LABOUR he pleased to state:

(a) whether Government are con-
sidering to open Labour Banks; and

(b) if so, the outlines thereof”?

THE MNISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI

FefimaT &Y g7 S &, wg v A 7
frrdz swar § fr et fedfiorr 7 wq
aa fedror & oo SYfaa &t wamt
W OF @9 g a% wiAwaw wE
TR §3H a0 fagd sniegre STy

B 2
(wr) ofr =drs
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RAVINDRA VARMA): (a) No such
proposal is under consideration of
Government.

(b) Doeg not arise.

Sieps to Exploit Bauxite Ore and for
Alominiom Plapt in Koraput, Origsa

41568. SHRI GIRIDHAR GOMANGO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the steps taken by his Ministry
and Government of Orissa to build
infrastructure facilities to exploit
the bauxite ores and for Aluminium
Plant in the District of Koraput,
Orissa; and

(b) the allocation provided by the
Centre and State for the game in the
year 1977-78 and programmes for
1978-797

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) For the
present, a Feambility Study is being
commussioned. Action towards building
up infrastructure facilities etc.,, can be
taken only after the Feasibility Study
is received and the infrastructure re-
yuirements have been identified.

(b) Does not arise.
Project Allowance to Posta] Employees
of Koraput Working in Dandakaranya
Project Areg

4157. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) steps taken by his Ministry for
project allowance to the postal em-
ployees of District Koraput, Orissa
working in Dandakaranya FProject
area;

(b) the reasons for the delay at
different departments to clear the
issue; and

(c) when the decision will be taken
by hig Ministry in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) On the basis of
the orders issued by the Department
of Rehabilitation, orders for gramt of

9 L85,
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project allowance to the P&AT em-
ployees upto 28-2-78 have already
been issued.

(b) and (¢). In view of reply to
(a) above, the question of delay or
of taking decision at this stage does
not arise.

Opening of Provident Fund Office in

Tripura
4158. SHRI ROBIN SEN: Will the
Minister of PARLIAMENTARY

AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government of Tri-
pura have requested the ‘Government
of India to open a Centre of Provi-
dent Fund Office to serve the re-
quirements of workers in the State;
and

(b) it so, the action' taken, if any
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.
RAM KRIPAL SINHA): (a) Yes

(b) The State Government has
been informed that the number of
establishments and subscribers in
that State iz too small for a sub-
regional office to be opened, but an
office of a Provident Fund Inspector
has already been opened and is
functioning in Agartala.

Ty & AgEr w1 g eaii
won

4159, wit Wt Wik wrce wendt :
FaT WWTC HRAT qF AATH KT FAT HT
fF .

(%) v Agarr e gradr
w1 weosd wgwerAre ¥ i wrae O
T AEA ¥ AN F aga gH Apn
@t g oY; s

() Wt v Tar FE T

7 fed WX & w1 nﬁ@; BUOTTAD
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() war wew forg fag o Swwew
fedt v gwadw O woark we fag
g ¥ W o v @ v F frenew
g v §; Wi

(w) war e foey  sperTea
§ oo gy @R e sorreT o qfar
Y o v gt oY ok § ik v Og
gfar wirer €Y st #Y orinfy v afy
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dure swrerr # vvw et (st
wegfe were guiw w@): (%) o g
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(w) wwr & fe ag dar o 1978
& wwr a% ¥ A7 ot )

Offices In Villages of Dhanbad
District of Bihar

4160 SHR] A K ROY: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) how many representations and
proposals to open new branch Fost
Offices in the villages of Dhanbad Dis-
trict of Bibar have been received and
what steps have beep taken on each
of them;

(b) whether it is a fact that Dhan-
bad being a part of Chhotanagpur hill
area deserveg special consideration in
the matter of sanction of new branch
Post Office in the villages; and

(c) if so, what step Government
proposes to take to extend postal faci-
lities to the remote villages of Dhan-
bad?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (BHRI NARHARI FRA-
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SAD SUKHDEV SAI); (a) Eight
representations for opening of branch
post offices in the villages of Dhanbad
district were recelved during 1977-78.
Out of these, opening of post offices
has been sanctioned in two cases and
the officés will be opened as soon as
possible. One cise was dropped for
want of justification. Five casen are
under enduiry and would be- decided
on merits in due course.

(b) Dhanbad Dnstrict is treated as
a backward area for the purpose of
extension of postal facilities and
special  concessions, which are
admissible to guch areas, are already
being given to this district

(¢) New post offices are to be
opened during 1878-79 as found
justified giving priority to batkward
and tribal areas Fl?p Post Offices
are tentatively proposed to be open-
ed in District Dhanbad in 1978-79.

Visit to China by Chairman F.LC.CIL.

4181 SHRI SAUGATA ROY: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Chairman of Fede-
ration of Indian Chamber of Commerce
and Industry had asked for permission
to go to China;

(b1 if so, whether his request has
been turned down; and

(c) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 8 KUNDU): (a)
The President of the Federation of
Indian Chamber of Commerce and
Industries (FICCI) has ‘been invited
by the China Council for the pro-
motion of International Trade to lead
a delegation comprising 4 to S
members to China It is understood
that the President of F.IL.CCI has
accepted the invitation and that
FIC.CI woulg be in a position to
avail of the invitation later this year
subject to mutual conwvenience.

(b) No, Sir.
(c) Does not arise.
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“4162. SHRI AMARSINH V.
RATHAWA: Will the Minister of PAR-
LIAMENTARY AFFAIRE AND
LABOUR be pleased to state:

(a) the names and status of the re-
presentatives -who  attended the
national tripartite conference on agri-
cultural labour; and

(b) what was the criteria for invi-
ting the representatives thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRE AND LABOUR
(BHRI RAVINDRA VARMA): (a)
and (b), In order to have a wide
ranging itati representatives
of workers’ and employers’ organisa-
tigns, institutions/organisations, and

a few individuals, functioning in the
field of rural uplift, were invited.
Information relating to the names
and status of those who attended
the Special Conference is given in
the list laid on the Table of the
House. [Placed in Library, See No.
LT-1912|78.]

Names of Represantatives in Wage
Board for Journalists and Nom-
Joumnalists

4183. SHRI AMARSINH V. RATIi-
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be pleased to state:

(a) the namey and status of the
representatives of the employer's and
employees in the Wage Board for
Journalist; and non-Journalists;

(b) how many meeting the said
Wage Board held during the last 3
years; and

(c) the details of the discussion
held in each meeting, the decisions
taken thereto and the action taken
to fulfil the decision?

TRE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b), A statment is attached.

(¢) The report of the Wage Board
for Non-jounalist employees on
interim rates of wages was submitted
to Government on the 16th June,
1976 and that of the Wage Board for
Journalists Employees on 12th Octo-
ber, 1978. Government notified
interim rates of wages on 1st April,
L977.

The wage boards issued question.
aires on the 5th October, 1876 to
various organisations, trade unions,
news paper  establishments ete.
Thereafter, the boards held sittings
at varwous places to hear oral sub-
missions of the parties in connection

AWA. Will the Minister of PARLIA- ;"“" rd“" main enquiry before the
MENTARY AFFAIRS AND LABOUR oarcs.
Statement

Wage Board for Workung ¥er. vlists

Nn:.tu‘nd' Statur of the Reprecentatrves of Emplayers and Emplopms on the Wage Board for Working
I, Non-} Iists

(1) Dr. Ram 8. Tarnrja, General Manager, Times of India,
Bombay.

@) Shri Narendra Tiwari, Managing Editor, The Nai Dunia,

(3) ShriT. R. Ramaswami, President, Indian Federation  of ]

Working Journalists, Madras.

(4) ShriS. B. Kolpe, Member, Indian Federation of Working

Journalists, Bembay. .

Wage Board for Non yournalist navspoper  cmployees.
(1) Shti Santosh Nath, General Manager, Hindustan  Times,
New Delhi.

(a) S}:ix.s. Du?pmde, Manager, Marathwa 1s

B Representatives of emple yers.

L Reprosentatives of employees

. .

L Reproscntatives of employees
Daily,
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(3) Shri S. Y. Kolhatkar
Employees Federation, Bom!|
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Y !'rclidt;;. All Indian Newspaper

of the All Indila Newspaper Employres

«4) Shri M. K. Ramamurthi, Member of the Central Working Rey ives of employ
Committee

Federation, New Delhi.

(b) Number of Siitings Held by the Wage Boards Since dis Constitulion

(1) Wagr Board for Non-journalists.
(2) Wage Board for Working Journalists,

Bringing hospitals under Industria
Disputea Act

4164. SHR1 AMAR SINH ¥
RATHAWA: Will the Minister o
PARLIAMENTARY AFFAIRS AND
LABOUR be plcased to state:

(a) whether some hospitals in the
country are not being covered under
the Industrial Disputes Act;

(b) if so, the names of such hospi-
tale ang the reasons for the game;

(c) whether Government propose
to bring forward a legislation to cover
such hospital under Industrial Dis-
putes Act or such other Acts;

(d) if go, the main features of the
sald proposed legislation: and

(e) whether the proposed legisla-
tion will cover private hospitals too
as to bring them within the purview
M easential services in regard to
adustrial Disputes Act and if so, the
details thereof and if not, the reasons
therefor?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(¢). As per the decision of the Sup-
reme Court in the Bangalore Water
Supply and Sewerage Board case,
delivered on the 21st February 1871,
those hospitals which fulfil the {ests
laid downm in that judgement will
come ynder the purview of the Indus-
trial Disputes Act, 1947. The matter
is also separately under examination
in the overall context of the Indus
trial Relations Bill

Chamber Oral
Meeting. Hearings.
. . 14 T
. . 5 1o

Chasnaia Officers are Aggrieved

4165. SHRI A, K. ROY: Wil the
Minister of STEEL AND MINES be
pleaseq to state:

(a) whether {he attention of Gov-
ernment has been drawn in the news
item published in *“The Coalfield
Times"” of Dhanbad (Blhar) dated
February 24, 1878 that “Chasnala
Officers are Aggrieved™: and

(b) what are the main grievances
of the officer, and the stepy taken to
remove them?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SIIR; KARIA MUNDA):
(a) Yes, Sir.

(b) The main grievances of the
fficers are the following:—

(i) Induction of officers from
outside in higher scales of pay
affecting adversely the promotion
prospects of the company officers;

(ii) Absence of yny promotion
principal in the Indlan Iron and
Steel Company;

(ili) Lack of facilities to the
Company officers as compared to
other public sector undertakings;
and

(iv) Problem of security in view
of the deterioratihg law and order
situation;

The position in regard to the above
points, ad seriatium, is explained be-
low:—

(i) As a sequal to the acecident
in the Chasnala Colliery in Decem-
mer, 1975 leading to the grant of
long leave to some senior officers
and the deterioration in the condi-
tion of 14 Seam in Jitpur Colliery,
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N8CO had to request coal India
Limited to spare a few officers to
rehabilitate and manage their
(IISCO’s Collieries). Coal India
1td. agreed to spare three of their
senior officers on deputation basis
for two years each. In view of the
depletion in the limited manage-
ment cadre of IISCO Collieries,
such asugmentation of staff was
considered essential;

(ii) Promotiong gre made on the
basis of well recogniseq principles;
Departmental Promotion Committees
have also been set up for this pur-
pose;

(ili) The pay-scales and facilities
given to the officers in IISCO's
Colliertes compare favourably with
those in BCCL or other public
sector undertakings; and

(iv) Close liaison is being main-
tained with the District authorities
for maintaining law and order.

Employees removed demoted in the
Department during Emergency in
Maharashtra,

4166. SHRI R K, MHALGI: Wil
the Mimster of COMMUNICATIONS
be pleased 1o state —

(a) the number of officers and
other employees removed demoted or
decategorised from the Department of
Communication in the Staic of Maha-
rashtra during emergency;

(b) whether ahy charge-sheet or
show-cause notice was given to them
and they were actually given an op-
portunity to be heard before termina-
tion, demolion or decategorisation;

(c) whether Government have so
far considered their cases to undo the
wrong done to them: and

(d) if yes, the nature thereof, if
not, what action Government propose
to take and when?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEV
SAI: (8) to (d). The information is
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being collected and will be 1aid on the
Table of the House as soon as avail-
able.

Postal Savings Accounts jn the Btate
of Maharashira

4167. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the number of Postal Savings
Accounts in State of Maharashtra;

(b) the preak up of the Postal
Savings Accounts in Urban and Rural
areas; and

(c) the special measures proposed
to be taken to encourage Postal Sav.
ings in the villages?

-

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATION
(SHRI NARHAR] PRASAD SUKHDEV
SAI):(a) 26,60,081 accounts in Maha-
rashtra Circle.

(b) Urban areas 14.80,845
Rural areas 11,79,436
(c) Branch Postmasters are given

training in Small Saving Schemes;
they get also an incentive commission
for promoting investment in Post
Office Saving Bank Schemes. Deposi-
fors can file their photographs with
Post Offices to facilitate with drawal

of amounts,

It is proposed to issue Identity Cards
io P.O.S.B. account holderg in rural
areas. Plastic covers for Pase Books
are also proposed to be provided to

the Savings Bank account holders.

Post Offices to be opened during the
Year

4168. SHRI AHMED HUSSAIN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many post offices are pro-
posed to be opened during the current
year in the country; y

(b) number of them sanctioned to
be opened and number of them likely
to be sanctioned for the current year
in the country;



139 Written Answers  MARCH 23, 1978

() how many of them going to be
opened in the rural areas;

(d) numbe: amongst them proposed
to be opened District-wise in Assam
during the current year; and

(e) will the Government consider to
provide more letter box facility for
Assam in addition to (d) above and
give the detalls of extension proposed
in the State of Assam?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEV
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8Al): (a) It was proposed to open
3100 post offices in the rural areag of
the country in the current financial
Year. No Specific targets were fixed
for the opening of post offices in the
urban areas. Post Offices in urban
areag are opened where they are found
to be self-supporting and justified as
per other conditions,

(b) and (c). 3121 post offices in
rural areas and about 470 in urban
areas have been opened from lst
April, 1977, to 28th February, 1978.

(d) and (e). Information is given in
the enclosed statement.

Statement
Post Offices propowed  Letter boxes
Naune of the District. to be opened during to be installed.
1977-78 and aptnrd
upto 28-2-78 (Rural
areas only).
posed  Opened  Proposed installed
uplo

28-2-78,

1 ] 3 4 5

1. Goalpara . s 4 e . 34 30 2136 9
2. Wamrup . . . " . ] 9 837 39
3. Nowgrng . . . N - 12 12 306 30
4. North Cachar Hills . . 12 10 112 20
5. Karbi Anglong . e 5 6 6 208 19
6. Lakhim Pur North . . . 16 11 410 58
7. Dibrugarh . . . . 19 a2 557 47
& Darrang . . » N . 25 24 a25 39
9- Sib Sagar . . . . . 26 24 6go 263
10, Cachar , N . . P . at 19 945 25
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TA/DA Claim of Managing
of Salem Steel Plant during 1975-76,
76-77 and 74-18. Do

4170. SBHRI K. RAMAMURTHY:
Wil the Minister of STEEL AND
MINES be pleased to state what are
travelling expenses and Travelling
Allowances claimed by Managing
Director of Salem Stéel Plant for the
yearg 1975-76, 76-77, 77-78 including
travels abroad?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARLA MUNDA): The expenses
incurred on the travel including travel
abroad of the Managing Director by
Salem Steel Ltd., were as follows:—

Travelling Travelling
Expenses Allowances

Year Total
Rs, Rs. Rs.
1975-76 . . . . B ;ﬂdigﬁ . 85,040 9,851 44,371
oreign - . .. - =
1976-77 . » . . . ;‘mli_m N . 4782 14,010 61,831
‘orcign . . .e .e .
1977-58 . . . . . [ Indian . . 29,501 3,538 33,039
) Foreign . . 61 .3;6 43:334 1,05,670

Withdrawal of orders re: Nom-congl-

deration of cases of Rallway Em.

ployees brought by unrecognised
Unions

4171 SHRI HUKAM CHAND
KACHWAI, wil the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state:

(a) the number of orders issued by
the Ministry from time to time to
Labour Commissioner, Assistant Com-
missioner and other high officers of
various States during the last three or
more years to the effect that cases of
Rallway employees brought by any un-
recognised union should not be con-
sidered and action thereon should mot
be taken until that union serves notice
of strike under the Industrial Disputes
Act and these cases used to be sent to
Raillway Officers; and

(b) whether Government propose to
withdraw these orderg issued by the
Ministry so as to maintain industrial
peace and if so, by what time and If
not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) No such
nstructions have been issued by the
Ministry of Labour.

(b) Does not arise.
wt # goay I
4172, wivelt warmeit : wT de-

o wrd ot st WA Ty v Y g
w5y fiw :

(%) et & ot wour & fd
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st ggffiesrsr o o 8
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4173. DR. RAMJI SINGH: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government propose
to continue the consultations with the
opposition parties in arriving at a con-
sensus regarding national programmes
in future also as envisaged in the
Janata Manifesto;

(b) if so, what hag been the experi-
ence of Government during the last one
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year in this respect; and whether it
has been beneficial for the nation; and

(c) what are the concrete plang of
Government to evolve new plan, new
system and new tradition regarding
collaboration with the opposition par-
ties especially in the field of planning,
external affairs and defence?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (c)
Meetings with representatives of poli-
tical partles/groups represented in
Parliament are held, as and when re-
quired, to discuss Issue of political,
constitutional and legislative matters.
The purpose is to exchange views with
the parties concerned on these matters.
Such consultations with opposition
parties/groups have been found to be
beneficial.

At project with French
collaboration

4174 BHRI R. V SWAMINATHAN
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that a
French firm has agreed to study alu-
mina project in India;

(b) if so, whether a letter of intent
from Bharat Aluminium Company
Limited, a Government of India under-
taking was issued to the French firm:

(c) if so, whether the French firm
has started study in this regard;

(d) 1f so, the terms and conditions
in that regard; and

(e) the details of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRT KARIA MUNDA): (a) to (e).
A Letter of Intent has been issued by
Bharat Aluminium Company Ltd., a
Government of India TUndertaking to
M/s. Aluminium Pechiney of France
on 17th February, 1978 for preparation
of a Feasibility Report for an export-
orlented Alumina Plant of 600,000—
800,000 tpa and Aluminium Smelter of
150,000/180,000 tpa capacity based on
bauxite deposits in Pottangl/
Panchatmali in the State of Orissa
The total fee for the Feasibility Report,
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which will be prepared by the above
French firm in about 12 month's time
from the date of the agreement coming
into force, is approximately Rs. 198.00
lakhs (Foreign Exchange component
Rs. 102.00 lakhs) free of Indian Income
tax. A formal agreement with the
French firm will be executed shortly.
The French firm has already started
work towards the preparation of the
Feasibility Study.

Fhysician in Ayurvedic Dispelsaries

4175. SHRI 8. 8. SOMANI; Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to gstate:

(a) the number of physicians who
have so far been employed in the
Ayurvedic dispensaries open under the
Central Government Health Scheme in
the country, and

(b) ihe number out of them who
are qualified only 1in the Ayurvedic
system and who are gualified mn the
integrated system?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Thirtyeight.

(b) The number of Ayurvedic phym-
clans possessing qualifications which
do not include subjects of modern
medicine in tneir syllabus is 11. The
remalning 27 Ayurvedic physicians
possess qualifications  which include
subjects of modern medicine in their
syllabus
Notifying minimom wages for workers

in magnesite mining indusiry

4176. SHRI K RAMAMURTHY:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to refer to the reply given to Starred
Question No. 147 on the 24th Novem-
ber, 1977 and state-

(a) whether Government have taken
decision in regard to notifying mini-
mum wages under the Minimum Wages
Act, 1948 in respect of workers in the
magnesite mining industry; and

(b) if not, the reasons for the delay?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b). A
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Notification {s being issued under Sec-
tion 5(1) (b) of the Minimum Wages
Act, 1048 in respect of employment in
the magnesite mining industry.
s wie ey gk i et 3 wrededt o
]
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Health programmes for depressed

people

4178. DR. RAMJ1 SINGH: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) what concrete steps Government
have taken towards the health pro-
grammes for the oppressed and the
depressed people;

(b) whether 90 per cent of Govern-
ment expenditure on health is spent
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on the privilegedl class;

(c) if so, what is Government’s
scheme to take the health services to
the lowliest and the lost; and

(d) whether it is social justice to
provide the benefits of health services
only to the Government Servants and
not to those who are nowhere in Gov-
ernment, if not, will Government think
of utilisation of health services on
equal basis for the whole of popula-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV):(a) to(d). The
hospitals set up and managed by the
Central gs well ag State Governments
at different levels cater to the needs
of all people—whether rich or poor.
These hospitals which may be in cities,
at district anq sub-divisional headquar-
ters at block level, etc. are meant for
the entire people irrespective of
whether they belong to the urban or
rural areas or whether they are the
privileged ones or not.

There is a net work of 5372 Primary
Health Centres with 37,775 sub-Cen-
tres all over the country to look after
the health needg of the rural masses.
There is also s provision of upgrading
one for every four Primary Health
Centres to a 30-bedded rural hospital.
This scheme of upgrading some Pn.
mary Health Centres is under the
Minimum Needs Programme and Is
being implemented by the State Gov-
ernments. Measures are being taken
to accelerale the process of upgrad-
ing these Primary Health Centres.

The Government iz wedded to the
policy of taking the health services to
the rural areas and all vulnerable sec-
tions of the population including urban
poor. A big step taken in this regard
is the Community Health Workers
Scheme which has been introduced in
the selected Primary Health Centres
in the country w.e.f. 2nd October, 1877.
Under this Scheme, the community
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participates in their own health care
through selecting and supervising the
work of the community bealth worker.
This worker s for every village with
a population of 1000. Besides, the Gov-
ernment are taking steps for re-orient-
ing medical education so that the
doctors become conscious of their
social obligations and need to serve
the rural masses and the down-trod-
den. Mobile clinics are going to be
provided to the medical colleges which
will take care of the areas of three
Primary Health Centres each to begin
with. This will not only make ex-
pert medical and health services avall-
able to the remote rural areas, but
will also give a sound rural orienta-
tion to the medical graduates.

Another Scheme which wlil cause
definite improvement i1n the services
avallable in the rural areas is the
truining of the traditional birth atten-
dants (dais) for the villages. It is
intended to have a duly trained dai for
each village to render able maternity
services in the villages. Further, we
are already having Multi-Workers
Workers Scheme under which the Uni-
purpose workers are being imparted
orientation training to equip them with
the knowledge and expertise of differ-
ent aspects of health services. There
is a considerable progress in this
Scheme, and when completed, it will
bring about tremendous improvement
in the delivery of health services in
the rural areas. To make health ser-
vices effective, it is proposed to provide
one health worker (male) and one
health worker (female) for every 5000
population,

(d) The Government of India is con=
scioug of the need to provide the bene-
fits of health services to all

Denial of visas to Indian students by
U.S. Embassy

4179. SHRI DURGA CHAND: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government are aware
that the U.S. Embassy has refused to
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issue visas to the students sponsored
by the American universities; and

(b) if so, whether the Government
of India has taken up the matter with

the U.S. Embassy and if so, with what
results?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(S8HRI 8, KUNDU): (a) Some indivi-
dual cases have come to the attention
of Government where the U.S. Embassy
hag declined visag to students spon-

sored or accepted by American uni-
versities,

(b) Government of India have taken
up this matter with the U.S, Govern-
ment at the highest level and we
understand that the U.S. authorities
have the matter under study with a
view to ameliorating dificulties for
those who wish to proceed to the U.S.A,
for studies,

Opening branch of Commonwealth
Becretariat in Asia

4180. SBHR] DURGA CHAND: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government propose to
approach the Commonwealth Secre-
tariat for opening their branch in any
Asian country In view of keen interest
being taken by the Asian countries
in the Commonwealth affairs;

(b) if so, the details thereof; and

(¢) if not, whether steps in this
direction are proposed to be taken in
view of Sydney conference and the
next New Delhi meet of the heads of
the Commonwealth countries of Asia?

THE MINISTER OF STATE IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) and (b). No
Sir.

(¢) The Commonwealth Secreta
which is located in London, ti
on behalf of the entire Commonwealth,
No proposal for a regional office has
been broached so far or considered
necessary. The Commonwealth Heady
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of Government Regional Meeting In
Sydney in February proposed to pro-
mote functional and regional coopera-
tion through contacts and consultation
with member countries, but in this the
services of the Commonwealth Secre-
tariat will be utilised.
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Number of Diplomatic Personnel! in
Gulf countries

4189. SHRI AHMED M. PATEL:
SHRI AMARSINH V.
RATHWA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state the
number of personnel posted in the
Mission in the Gulf Countries, coun-
try-wise in the years 1875 to 19777

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFTAIRS
(SHRI 8. KUNDU): A statement con-
taining the required infogmation is
placed on the Table of the House.

Stagement
Number of India Based Personnal in the Indian Missions in Gulf Countries

No. of Personnel P rued

T Name of Country .
e 1975 1476 1977
1. Rowan 1" " 26
. Mousat M a 10
. lalaan 7 - 7
4. lola 5 6

5. Abu 1thaln
Dubai

6. Tehran
Ehoi ramshahs
Zahidan

. Baghdad .

Basrah . . . . . .

Jeddah

p LS4

. 3

. qQ 11 11
"}.(UJ\_E.J }(-4) 1(an } (a0)

. J [ 9) 9

. . 41 40 ‘} 50
. . p(tran) 5 }(a1) 5 }(58) 5 }(6o)
e & 5 5 J 5

-
¥ (Iraq)
<)

33 ) 36 1 40
s f{ssi R J\'(ag) s j‘(ﬂ)

2% 24 26
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Seminar to achleve Family Planning
Objectives

4190. SHRI AHMED M. PATEL:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) whatherr a National Seminar
under the joint sponsorship of the
Government of India and {he Interna-
tional Labour Organisation to develop
& comprehensive overall strategy to
achieve family planning objectives
was held in New Delhi during the
month of February this year; and

(b) if so, the details of the recom-
mendations made and decision taken?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHR!
RAVINDRA VARMA): (a) Yes, Sir.

(b) A summary of the recommenda-
tions is enclosed.

Summary of recommendations of
the National Seminar on Management
of the Family Welfare Programme in
the organised sector,

Within the frame work of Gowvern-
ment's popualation policy the organised
industrial scctor has to play a pivotal
role in promoling national tumily wel-
fare programme. The stratesy for
ponulat.on contiol hes to he intecrated
fully with other welfare mensures
There should be separate allocation of
funds for orgunised sector within over
all budget for national welfare pro-
gramme. With better coordination, it
is felt that the national and State level
Cells could be made responsible for
bridging the gap between the avail-
able facilities and those required. To
implement the plan at umnit level active
cooperation and participation of both
the management and the worker is
necessary. The public gector can play
a gignificant role and there should be
greater coordination at Inter-minis-
terial level, Assistance of Voluntary
Organisations has also to be enlisted.
With the voluntary nature of the pro-
gramme educational activities have a
pre-eminent position in the motiva-
tional programme. Stress should also
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be laid on Population Education. Cen-
tral Boarq of Workers' Education and
other training Institutions should pay
greater attention to Family Welfare
subject. Need based training pro-
gramme should be drawn and there
should’ be available facility for train-
ing at all levels and research in tech-
nique for making the Programme
popular and acceptable should also be
done. There should be proper moni-
toring and evaluation at all levels. A
system of awards need be formulated
for good performance.

2. It was also suggested that a broad
based meeting of various concerned
departmenta of the Central Governh-
ment be convened to chalk out the de-
tails of the funding of wvarious pro-
grammes and also lay down guidelines
for schemes to be followed.

Deterioration in working
Region, Blhar

4191. SHRI R. L. P. VERMA: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

of MICA-

(a) whether he is aware that the
working of the mica-region, Bihar is
deteriorating day by day and the
ex-ting officers are unable to show
any improvement;

(b) whether large number of thefts
of Government property nnrd Govern-
ment monjeg have take, place in this
region; and

(c) what steps Government propose
to improve the working of this orga-
nisation and whether Government
will consider posting an experienced
senior officer from the Ministry to
supervise the working of the region
and to Improve it for atleast six
months?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (o).
There are two organisations under the
Ministry of Labour which function in
the Miea region of Bihar—(i) The
Directorate Gemeral of Mines Safely
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and (ii) Mica Mines Weltare Organi-
satiod. Allegation relsiing to'malprac-
fices are promptly looked into by these
two organisations.

Location of Steel Plants in differeat
parts of ibe Country Study Team by
Planning Commission

4102. SHRT PARMANAND GOVIND-
JIWALA: Will the Minister of STEEL
AND MINES be pleased to state.

(a) whether the Planning Commis-
sion had constituted a study team to
study the question of location of Steel
Plants in the different parts of the
country;

(b) whether it is a fact that the
Steel Authority of India asked the
Meteorological Engineering Consul-
tants of India to prepare a report of
establishing steel plant at Surajgarh;

(¢) whether it is not a fact that
the Government of Madhya Pradesh
have protested against the partisan
attitude of the steel authority; end

(d) whether Government will be
pleased to lay on the Table of the
House the entire pape:r: with regards
to the location of steel plant  at
Surajgarh in Maharashiras

THE MINISTER OF SILEL AND
MINES (SITRT BIJU PAI'NAIK) (a)
to (d), The T.-k Force on Iroy and
Bleel sct up at the nstonce of the
Planning Commission 1n August, 1972,
had conshtuted seven Plunmng Groups
to study varioug aspects of sleel in-
dustry. One such group was on
“Strategy and Location of Stecl Capa-
city” with a view to studying the scope
of the expansion of existing plants
vis-a-vis setting up plants at green
field locations and to formulate de-
velopment proposals,

Steel Authority of India Limited
‘had commissioned MECON in January
1974, to prepare feasibility reports lor
steel plantg based on iron ore deposits,
in Bailadila range in Madhya Pradesh
and the other based on the iron ore
deposits in Surajgarh in Maharashira
State.
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Government pf Madhya Pradesh bad
written {o this Ministry in 1874 em-
phasising that the location for the
steel plant should be on techno-
economue consideration and expressing
their apprehension thai the claim of
Madhya Pradesh for location of steel
plant was not being given due import-
ance by SAIL. The Government had
pointed out to the State Government
ihat the final decision for location will
be based on best techno-economuc con-
sideration.

No decision has yet been taken re-
garding setting up of steel plants at
green field sites in Madhya Pradesh
or in Maharashtra. As and when 1t 18
decided to set up a new steel planrt
all possible locations shall be con-
sidered and the final decision would be
based on techno-economic considera=
tions. It is felt that placing the cele-
vant papers on the Table of the House
at this stage will not serve any

purpose.

Gruto!Nwmmuﬁ-
‘in EBast Nimar District

4193 SHRI PARMANAND GOVIN=-
DJIWALA- Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) how many consumers have de-
posited the amount for new tele-
phone counections in East Nimar
(Khandva) District in response to the
derr.and of the Depaiiment;

(b) wheiher even after the deposit
of the amount telephone connectiona
have not been given; and if so, the
reasons therefor; and

(e) whether Government will take
such measures as to provide imme-
diate new telephone connections?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEV SAI): (a) 64

(b) 18 connections are being pro-
vided by end of March, 1978. Other
connections cannot be provided be-
cause o! non-availability of adeguate
exchange capacity,
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{c) Exchange capacities are being
expanded
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Implementation of the Recommenda-
tiony of the Pillai Commitiee

4106 SHRI K MALLANNA Wil
the Miruster of EXTERNAL AFFAIRS
be pleased to state

(a) whether Government has fully
implemented the recommendations of
the Pillai Committee regarding the
tra1 [er
Officers,

of Indian Foreign Service

(h) 1f an the details regaiding the
Officetrs who areg abroad serving more
than three years

(¢) whether it 18 a fact that ‘at
junior levels-up to Deputy Secrefary
al]l officers are brought at least twice
to the headquarters on rotation” if so,
the detmils regarding the practice has
been followed by Government since
last ten years in this regard and

(d) the number of officers, who had
been calleg back to New Delhi as well
as the number of officers have been
transferred to other countries durmg
the last one year?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 8 KUNDU), (a)
and (b) Officers may be transferred
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from one post abroad to another post
abroad, thus seérving more than three
years abroad continuously; but the
recommendations of the pillai Com-
mittee for a four-year term of duty
at each Mission abroad before trams-
fer, was considered, and it was decid-
ed that the existing practice of a
three-year term should continue.

(c) It is the goal of the Ministry to
ensure that officers upto the rank of
Secretary/Director serve at
Headquarters at least twice on rota-
tion. In the past 10 years, nearly
two-thirds of the officers have served
at least twice at Headquarters in
ranks upto Director.

(d) During the last one year
(1-3-77—28-2-T8) 51 LF.5. Officers
(including Head of Missions) were
transferred from Headquartes to
Missiong abroad; 72 from Missions
abroad to Headquarters; and 44 from
one Mission to another.

High Growth Rate of Population

4198. PROF, P. G. MAVALAN-
XAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have
taken any concrete active & effective
steps to check the high growth rate of
population in the country during the
first full year of the new Janata re-
£lme at the Centre;

(b) if so, broad details thereof. in-
cluding the net results‘gains achiev-
ed, if any;

(c) the State-wise populations
growth-rate for the years 1975, 1976,
& 1977; and

(d) the total expenditure incurred
on this count by the Central Govern-
ment for the sald period of three
years?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAQ
:IAHHI PRASAD YADAYV): (a) Yes,

r.
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(b) to (4). A note giving details
ig laid on the Table of the House
[Placed in Library. See No. L'r-lsuj
T8].

Inadequate supply of the Bteel Bheets
Tin Plates in Gujarat

4199. PROF. P. G. MAVALANKAR:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government are aware
that number of small-scale units in
the country frequently face an acute
and/or inadequate supply of black
and white thin steel sheets, tin-plates,
etc;

(b) if so, the steps being taken by
Government to remedy the said short
fall situation;

(¢) whether the Government of
Gujarat recently made any represen-
tations in the matter to the Cential
Government; and

(d) if so, Government’s response
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (d). There have been Tepresenta-
tions from small scale units in the
country for increased supplies of cold
Rolled Sheets/Coils in thinner gauges.
GFP/GC Sheets and Tin Plates. The
Government of Gujarat also wrote to
the Central Government regarding
shortage of pig iron and the difficul-
ties reportedly being faced by the
small scale units in obtaining supplies
of scarce items like hot rolled and
cold rolled sheets through the local
stockyards. The following steps have
been taken to improve availability of
these materials:—

(i) Plants have been advised to
improve production of these items
as much as possible;

(ii) Supplies to State Small Indus-
tries Corporation who cater to the
demands of small gcale units have
been stepped up;
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(iii) Imports of thinner gauge
Cold Rolled coils and sheets, Tin
Plates and GP Sheets have been al-
lowed where necessary; and

(iv) Supplies of thinner gauge
cold rolleg sheets to traderg from
the stockyards of Hindustan Steel
stockyards have been restricted.

The Government of Gujarat have
been apprised of the position.

Hostels for the Temporary Residence
of Indian Diplomatic Personnel
4200. PROF. P. G. MAVALANKAR:

Will the Minister of EXTERNAL AF-

FAIRS be pleased to state:

(a) whether Government run one
or more hostels in New Delhi and/or
elsewhere in the country for the
temporary residence of Indian diplo~
matic personnel;

(b) if so, full facts thereof;

(¢) reasons for running such a/for
more hostel/hostels; and

(d) the actual expenses incurred on
these hostels during the year 1875,
1976 and 1977 giving broad details of
heads of expenditures involved?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 8. KUNDU): (a)
The Ministry of External Affairs has
been running only one hostel in the
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country at New Delhi on Kasturba
Gandhi Marg for the temporary resi-
dence of its officers and staff mainly
belonging to the Indian Foreign
Service(A), Indian  Foreign Service
(B) and those who are per-
manently under the administrative
control of this Ministry.

(b) The hostel has the following
types of accommodation:—

Single room 40 Nos.
Single room with kitchen 20 Nos
Family suite 40 Nos.

It started functioning in the vear 1965
to provide accommodation to the offi-
cers and staff of the Ministry of
External Affairs, either on transfer to
Headquarters or on home leave or on
leave preparatory to retirement or on
consulation duty or under orders of
transfer abroad. An IFS (A) Proba-
tioner is also allotted accommodatinn
in the hostel during the period of his
training in  Delhi. The Hostel al<o
provide accommodation to the fami-
lies of official serving abroad in cer-
tain specificd cases;

(c) to provide transit accommoda-
tion till the officers arrange alternative
accommodation for themselves;

(d) Details of the expenditure in-
curred on the hostel during the finan-
cial years 1975-1876, 1976-77 and 1877-
78 are as under:

Head af Ales 197576 107637 1a77-77
- T - 7 Re Rs. Re.
Salares . . . . . 2,78,500 260,000  2,63,200
Other Charges . . Lo n5B8en  1,.57,300
. . 307700 428700 L0500

Torar . -

Specia)y Stamp of Netaji Portrait

4201. SHRI SAMAR GUHA: Wwill
the Minister of COMMUNICATIONS
be pleasel to state:

(a) whether the portrait of Netaji
Subhas Chandra Bose installed in

the Central Hall of the Parliament
will be projected for patriotic pur-
pose by issuing special stamp on its
basis;

(h) if so, facts thereabout gnd i
not, the reasons thereof;
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(@) whether stampe lssued earlier
in honour of Netaji will be re-printed
for fresh circulation;

(d) whether stamps issued in ho-
nour of Pandit Nehru and others have
been either re-printed or printed in
large number are still found in cir-
culation;

(e) if so, the reasons for printing
Netajli Stamp in smaller number; and

(f) whether Netaji stamp will be
re-printed for large circulation?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONES (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) There is no

proposal under consideration for the
present

(b) Does not arise.

(c) By convention commemorative
stamps are not re-printed aftcr their
original issue.

(d) Commemorative stamps issued
in honour of Pandit Nehru or Netu)
have been exhausted practically,. A
stamp on Nehru in the Fifth Defini-
tive Series of Stamp  issued
on 27-5-76 15 in circulation.

(e) Does not arise,
(f) As in the reply to (c) above.

Statute of Netajl in Rangoon .

4202. SHRI SAMAR GUHA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether steps have been taken
for preservation of the memory of
INA struggle and in honour of Netaji
in the South East Asian countries;
and

(b) if so, the facts thereabout?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S, KUNDU): (a)
Yes, Sir.

(b) The Government have already
directed Missions in South-East Asia
to collect information and document-
ary material on the INA and Netaji
ang to explore the possibility of suit-
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able memorials in their honour being
erected in places assoclated with
them,

With the active participation of our
Missions, local organisations/institu-
tions in some countries have, for the
first time this year, observed the birth
anniversary of Netaji. We hope that
such activities would gain momentum
and receive full support and coopera-
tion of the people and governments
of those countries

Relations  with South-East Asian
Couniries

4203. SHRI SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether steps have been taken
for strengthening Indian Missions in
the S. E. Asian countries;

{b) whether greater efforis are be-
ing made for socio-cultural solidarity
with the people of S.E. Asia; and

(c) ig so, facts thereabout

THE MINISTER OF STATE TN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 8. KUNDU): (a)
and (b)., Yes, Sir.

(c) 1. After the new Government
came to office, 3 Conference of Heads
of Missions in South-East Asia was
held in New Delhi in August 1977. It
reviewed inter-aliz our bilateral rela-
tiong with the countries iIn South-East
Asia in the cultural field and made a
number of useful recomemndations to
the Government for promoting cul-
tural links with the countries of the
region.

2. In the light of these recommen-
dations, efforts are being made to
step up our cultural cooperation with
the couniries in South-East Asia In
various fields, for example;

(1) Establishment
Centres;
(ii) Entering into Cultural Agree-

ments and Cultural Exchange
Programmes with the countries with

of Cultural
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which we do not have such agree-
ments/programmes at present;

(iil) Increased facilities in India
for the study of national languages
of the region;

(iv) Establishment of Centres Yor
Area Btudies at selected univer-
sities;

(v) Increase in number of gcho-
larships and other educational fa-
cllities for foreign students in India
and mutua] recognition of university

L

(vi) Exchange of scholars, acade-

micians, artists and journalists;

(vil) Support to research projects.
by India tp Indian or foreign scho-
lars from the reglon;

(viii) Organize film festivals;

(ix) Participation in art exhibi-
tions;

(x) Promotion of Hindi in the
region; and

(xi) Cooperation in the ficld of
sports.

3. The Government also appolnted
an Evaluation Committee under Shri
Ashok Mehta to evaluate the perfor-
mance of the Indian Council for Cul-
tura] Relations and to suggest guide
lines for its future activities. This
Committee has already submitted its
recommendations which are under
consideration of the Government.
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4. Staff requirements of the Indian
Missions in South East Asia and of
those in other areas, are kept cons-
tantly under review Additional staff
is provided, wherever necessary.

Post Offices in Rural Areas set up
after Formation aftlmhﬁoum-
men

4204. SHRI SAMAR GUHA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the facts about the new Post
Offices st up in the rural areas after
formation of the Janata Government;

(b) the State-wise break up of the
number of such Post Offices; and

(c) the State-wise break up of the
proposed Post Offices in the rural
areas during 1978-79?

THE MINISTER OF STATE IN
THE MINIETRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) and (b). 3121
post offices have been opened in the
rural areas of the country from
1-4-77 to 28-2-78. State-wise break-
up of these Post Offices is enclosed.

(c) It is proposed to open 5,000 post
offices in the rural areas during 1878-
9. State-wise allocation has not
yet been made and will be laid on the
table of the House.

Statement
State-wive position of Post O ffices opened n rural arvas from 1-4-77 to 28-2-78

?umi in rural
Sl. No. Circle/States arcas from 1-4~77 to
28-2-78
1 2 3
1. Andhra . . . . . Andhra 155
2. Bihar . . . - Bihar . . oo
3. Delhi . 5 . Delhi (U.T.) * . . : 10
4 Cujarat . = . Gujarat . . . . Lk ]
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Diu (UT) . . . .

Daman (U.T.) . ..

Dadra Nagar Haveli (U.T.) . ..
5% J&K . . . . . JEK . . . . 30
6. Kersla . . . Kerala . . - 100

Laksha Dweep (U.T.) . . .a

7. Karnataka N . N . Kamataka . - . 105

8. MP . N . . . M.P. | . . - . Bay
Maharashtra . . . . Maharashira | . . . 34
Goa (U.T.) . . . . 17

Asam o . . B 187

Arunachal Pradesh (U.T.) | 18

Manipur . . . . 6a

Meghalaya . . . . 35

Mizoram (UT.) . . . 17

Nagaland 5 . . . ar

Tripura . . . . 66

n. NW. . . . . . Punjab s 9 2 a 21
Haryana . . . . 16

Himachal Pradesh . . 68

Chandigarh (UT) .. .

12. Rajasthan . . . . Rajasthan . . . 258
13. Orima . . . f . Orisa | . . . 132
14. Tamilnadu . . . . Tamilnadu ., . . . 12
Pondicherry (U. T ) . g

t3. U. P, . . . . . op. . . : . 304
16. West Bengal . . * +  West Bengal , . . . 117
Sikkim . . . f 1

Andaman Nicobar Ilands | 2

Torar a F qrar1
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Counfidential Reports Regarding per-

formances of Managerial Bosses by
Steel Executives Federation of India

4206 DR VASANT KUMAR PAN-
DIT Will the Mmuster of STEEL
AND MINES be pleased to state

(a) whether 1s 1t a fact that the
Stee| Executives Federalion of India
(SEFI) had decided to give confilen-
tal reports to Government on the
petformal ce of thewr managerial Los-
ses to bring about democialic cxecu=
tion of Government policies

(b) whether 15 1t a fact that the
steel indusiry 1s suftermg due o the
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managerial whims and dictates of the

bosses, due to which improvement in
steel production, marketng and
distribution is suffering a lot; and

(c) whether Government will ene
courage such a move to mternal vigi-
lance planned by the SEFI and take
note of their reports to improve steel
management, production and sale?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (c). There was a press report to
this effect in the Economic Times
dated the 0Oth February, 1978 Gov-
ernment have, however, not received
any formal reference in this regard

(b) No, Sir.
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Opening of Ferozepore border foz
Trade

4209, SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether it 15 a fact that some
time back he assured a deputation of
merchants of F pur that F
pur border will be opened for trade
and other purposes with Pakistan;
and

(b) 1f so, the action taken in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
and (b). Request have been received
from various persons for the opening
of the checkpost at Hussainiwala on
the border with Pakistan. Govern-
ment have re-examined the matter
and do not consider it desirable to
take steps at this juncture for having
this checkpost re-opened.
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Alamina/Aluminium Plant in  Kor-
put, Orissa

4210. SHRI GIRDHAR GOMANGO:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) is it a fact that, his Ministry
‘has finalised to set up Alumina/Alu-
-minimum Plant near Patalput, Kora-
District of Orissa;

(b) the content of contract ugrced
by the Government of India with
Aran and France for the plant; and

(c) whether his Ministry intimated
the decision to the Government of
? .

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
4o (¢), The question of setting up an
alumina/alumimium plant based on
the bauxite deposits in Orissa is
engaging the attention of the Gov-
emment of India. No final decision,
other than commissioning of a Feasi-
‘bility Study, has yet been taken in
“the matter.

forerk; weame wcta 3 o oive R A g
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Commissioning of 3rd Biast Furnace
in Bekaro

4212, SHRI PRASANNBHAI
MEHTA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the third blast furnace
of the Bokaro Steel Plant has been
commissioned;

(b) if so, when the Steel Plant will
start productiorr; and

(¢) what will be the increase of
production of steel after commission-
ing the third furnace of the Bokaro
Steel Plant?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Bir.

(b) The various units of the Steel
Plant have already been in produe-
tion. Pig iron production started in
October, 1972 when the first blast
furnace was commissioned, steel ingot
output commenced in January. 1974
when the first converter of the Steel
Melting Shop was commissioned and
the production of rolled steel started
in December, 1874 when the Slabbing
Mill was commssioned.,

fc} The pmoduction target for the
Bokaro Sieel Plani for the vear
1978-79 has been fixed at 2050 million
tonnes of ingots and 14082 million ton-
nes of saleable «teel  This will ropre-
sent on increase of 112 per cont and
81 per cent respectively over the
likely production of 0.968 million ton-
nes of ingots and 0.820 million tonnes
of saleable stecl during the current
year 1977-78. !

Arrears of Telephone Bills
4213. SHRI VIJAY KUMAR MAL~

HOTRA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) what ig the total amount of
telephone bill arrears presently in the
country;

(b) the names and adresses of top
twenty people who have to pay ar-
rears; and

(c) the action taken so far in this-
direction?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (BHRI NARHARI PRASAD:
SUKHDEV SAI): (a) to (c). The
information is being collected and
will be laid on the Table of the
House as soon as it is received.

fdeif *7 oy wrey fafaer WY/
et arfird /srmarfedt wT e
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faraw
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Wnitten Answers 188

Threat to Indians Abroad

4215 SHRI HUKAM CHAND
KACHWAI Will the Minister of
EXTERNAL AFFAIRS be pleased to
refer to the reply given to Unstaized
Question No 723 on the 17th Novem-
ber, 1977 and hute

(a) whether Jloss of pioperty has
smce been assessed and if so the
value thereof, and

{b) whether the anonymous letters
have been exanuned to ascertain the
forces behind these acts?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S KUNDU) (a)
Yes Sir The book value of Gov-
ernment of India  property lost/
damageq by the fire in the Chancery
building of the High Commssion of
India, Canberra last year has been
assessed gt approxirrately Rs 65000

(b) Yes, Sir Anonymous letters
received by our Missions are general
ly passed on to local authoiities for
scrutiny and examination Certan
tentative conclusions repordmg the
wdentity of the forces behind these «cts
o wvitlence hav biten Jdravr | om
the scrutiny of th¢ anonmymou iters

roeeived by our missions <o It tut
it woull be prematur te di ose
them

A feafr & o aater el my
wwwrfra ot wgTet
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Lady Doctor at P&T Dispensary
Dhanbad

4220. SHRI SURENDRA JHA
SUMAN: Will the Mimster of COM-
MUNICATIONS be pleased to state:

(a) whetlher in P&T Dispensary at
Dhanbad, there is no lady doctor purt-
ed therein; and

(b) if so, what action Government
propose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SIIRI NARHARI PRASAD
SUKHDEV SAI): (a) Yes Sir, as there
1- no post of lady doctor at present.

(b) A proposal for creating a post
of lady doctor is under consideratiom.

L
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Indian Immigrants in Britain

4226, SHRI MAHI LAL: Will the
Minister of EXTERNAL AFFAIRS be
7leased to state:

(a) whether his attention has been
invited to the news item published in
the ‘Hindustan Tines’ dated the 20th
February, 1978 under the heading
*Immigrants must go-not just stop
coming; Power";

MARCH 23, 1978

Written Answers 2008

(b) if so, the number of Indians
living in Britain who are likely to be
affected by this policy of Britain; and

(c) the steps Government propose
to take 1n the matter in interest of
Indiansg living in Britain of those who
intend to go to Britain?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI 8 KUNDU): (8)
Yes, Sir.

(b) The British Government has
firmly dissociated itself with Mr.
Powell's notion of repatriatmg im-
migrants from UK.

(¢) The question doeg not arise in
respect of Indiany living in Brtain.
Regarding those who wish to go to
Britain and settle there, they must
quahfy under the current British
laws and regulations

Abolition of Cress-Bar gystem in
Telephone Exchange

4227, DR. BAPU KALDATE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Cross-bar system
in the Telephone Exchange has been
completely abolished;

(b) if so, the details thereof; and

{e) f mot, the reasons for not
changing the Cross-bar system?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEV SAI): (a) No. Sir.

(b) Does not arise.

(c) Because of the special signal-
ling and routng facilities
required for National Subsecriber
Trunk Dialling, a common control
switching system like cross-bar is es-
sentia] and most cost effective. Pend-
ing introduction of electromc com-
mon control exchanges, it is proposed
to continue with crossbar exchanges
of improved performance.

——
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Employeos’ Provident Fund Account
No. II

4228. SHRI MANOHAR LAL
SHRI SHIV NARAIN 3AR-
SONIA:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the employees' of
Provident Fund .Account No. II is
meant only to administer the E.PF.
Organisation and can be utilised for
the existing employees of the
organisation;

(b) whether in spite of the expan-
sion of the EP.F. Act and Scheme’s
scope for inclusion of more and more
Industries, the staff had not bheen
giwen any benefit from 1964 to 1972;

(¢) whether crores of rupees are
surplus in E.P.F. Account No. II and
if so, the amount and expected
interest on it for the year 1977-78;
and

(d) whether Government propose
to give any amount to the employces
angd if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS. (DR.
RAM KIRPAL SINHA): (a) Account
No. II is the Administration Account
of the Fund and, under para 54(2)
of the Employees' Provident Fund
Scheme, 1952 all expenses of adminis-
tration of the Fund, including the fees
and allowances of the Trustees of the
Central Board and salaries, leave and
joining time allowances, travelling
and comp tory allow , gratui-
ties and compassionate allowances,
pensions, contributions to provident
fund and other benefit fund instituted
for the officers and employees of the
Central Board, the cost of audit of the
accounts. legal expanses and cost of
all stationery and forms incurred in
respect of the Central Board, cost and
all expanses incurred in commection
with the construction of office build-
ings and staff quarters shall be met
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from the Administration Account of
the Fund.

(b) The scales of pay and other
conditions of service of the employees
of the Employees Provident Fund
Organisation are on the lines of those
applicable to the Central Government
employees. A.. the benefits admissi-
ble o0 Central Government Employeecs
have been extended to the employees
of this Organisation.

(e) As on 1st April, 1977, the sum
available in the Administration Ac-
count of the Organisation omounted
to Rs. 99215 lakhs. The estimated
accrual of interest for the year 1977-
T8 is about Rs. 67.64 lakhs.

(d) The employees of the Organisa-
tion are already being paid pay and
allowances and other benefits permis-
sible under the rules on the lines of
those aplicable to Central Govern-
ment employees.

Grant of House Building Advance to
Employees jn P.F. Organisation

4229. SHRI MANOHAR LAL: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the seniority in respect
of class IV to Head Clerks is maintain-
ed in the respective Offices and im
respect of Providdent Fund Inspector
Grade II and above 1t is maintained
in the Central Headquarters at New
Delhi;

(b) whether the house building
advance caseg in respecl of both the
categories i e Including the class IV
staff working at far away places are
dealt with at New Delhi and take
months to years for sanction of ‘he
Headquarters;

(c) if so, whether Government pro-
pose {o authorise the respective Reglo-
nal Commissioner’s to decide each and
every matter in %espect of all such
employees whose seniority is main-
tained in that particul gion includ
ing promotions, probation, efficiency-
bar, making of panel, preparation and
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approval of Roaster of SC and 8T
8o that every employee may get hus
deserving night at the
and

(d) if not the reasons therefore and
what alternatlve action Government
propose to take to solve this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR RAM
KRIPAL SINHA) (a) Yes su

(b) The Employees Provident Fund
Authorities have reported that the
house building advance cases are -
tially processed in the Regional Offi-
Ces In which the applicant employees
may be serving and thereafter they are
referred to the Headquarters Office for
sanction Complete cases are dealt
with expeditiously in the Headquarters
Office but some cases take more ‘ime
as they are incomplete

(c) and (d) Malters regarding vro-
bation promotion seniority reserva
tion for Scheduled Casle/Scheduled
Tribe are governed by the Recruitment
Rule: and orders thereunder

In the matter of sanction of house
building advances there s neei for
uniformuty and 1t 1s not considered
eapendient to authorise the Regional
Commissionerg 1o sanction such ad-
wvances
Disparitieg in Employmené between

Urban and Rural People

4270 DR VASANT KUMAR PAN-
DIT Will the Mimster of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased {o state

(a) whether there exist wide dispar.
ties 1n the matter of employment
opportunities between urban and rursl
people

(b) whether Government have con-

ducteq any survey in this regard wnd
if not the reasons therefore and

(r) how Government propose to -
move this imbalance and remedy the
sitaation?
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) to (¢) Ihe
resulty of the Comprehensive Survey
on Employment—Unemployment con-
ducted by the National Sample Survey
Organisation during the 27th Round
{October 1972—September 1978) re-
vealed that 509 per cent of the rural
Population aged 5 and above and 176
per cent of the urban population aged
5 and above were usually engaged n
gamnful actiaty The results also
revealed that the incidence of under
employment wag higher iy rural areas
than in urban gress

The employment strotegy for the
Nexi Five Year Plan which 15 under
formulation  broadly envisages that
the larges. employment would Le in
Intensive agriculture through expand-
ed irrgation  allied activilies like
dairy development horticulture and
forestry rural works and cottage and
small scale jndustries New jobs will
also be created by investments in in-
frastructure and the provision of agri-
cultural 1inputs and In the services
sector

Mlmmolﬁhnlﬂm
and ita Purchase from World Market

4231 DR VASANT KUMAR PAN-
DIT Will the Minister of STEEL AND
MINES be pleased to state

(a) whether it is a fact that from
the expected production level of 2
lakh tonnes of alumunium (based on
1876~77) a shortfal) in 1877-78 15 likely
!ohetothemneutzswownnm.

) 1n view of the above is 1t a fact
that Government have given orders for
Spot purchase of 10000 tonnes of alue
minium World Market,

(¢) apart from the above whether the
at Aluminium
(BALCO) 1s contracting with forelgn
parties to  import aluminfum in the
country,

(d) the financlal of Govern-
ment {0 meej the domestic demand of
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thus metal for the established lndust-
ries in the country; and

(e) whether it ip a fact that the ex-
pected production of aluminum in the
country is lkely to be affecied by
power shortage and other factors
affecting the production leadiLg to the
crisig 1n the industry”

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA) (a) Yus, Sir
the Likely decline in output duving
1977-78 as compared to 1976-77 1s likely
to be between 20 000 and 30,000 tonnes

(b) to (d) In order to meet the
shortfall m the availabilily of metal,
9 000 {onnes of the metal have slready
been imporied by the Bharat Auminium
Company for supply to actual users
Import orders have been placed for
another 16,000 tonnes and this quan-
tum is expected to become available
for distribution 1in Aprl May and
June Government's efforts have been
direcled to meeting the demand for
aluminium metal by arranging im-
portg to meet the shortfall in domestic
wpply.

(ey No, Sir

ofierat ¥y it # wor & Fag et
# quat wiafew wten won

4232 =Y TEON : FT AT
W war sS4 TZ AT FT FAT
+ T fF

'¥) sar g i qw faetr Qs
¥ wrivr gRfofvr ordsz ofew ¥
T FUT AT ¥ (AT ayvw ¥ &FEr
o (FaA) omfr WF ¥

(=) wrror & gwe wTAMS W
wor qf i, wARET Aar e At
1 Foar o7 w1 § W

(7) war =ard, sere, AT
Coftferare ot witferer aer ey safieaf
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£ wdff ¥ ¥ fag fafew Tl
¥ vt grates @R amd W ad
1978 § rUw & frad AN
sgfrdt w1 faZer & dor s ?

dedty wd war wm owEt (st
iy w& i) : (F) ser

(=) v gv  wfarre afeaw
gl o A &

(7) =% FATE U RAYEITEE
aqr qFFy wrdm  wdt i
¥ wremw ¥ fEwn @ <oonT ¥ feg
T WW AT T wRiEa fRg
oy ¥ LT &y wat o fageny #
TITHT F9IE & a1 3% IT-3% ¥ WETS
a7 qfrgrorre & faorea & =y wre-
dra w6t gra wrenla i ot
fafrafar ma gra +3 & fag *a7
T5Tq T B 1 qg wETH wrar i e &
fr 1978 % fraa sufa fadwit &
ST | AT, 1876 ¥ I, 1978
# wafy ¥ AT 53,223 g, wd
g T wgwe afwwr o Gke ¥
Qo T fag wqwfa v g o )

Referring Disputeg of Scindia Steam
Navigation Co. with Employess for
Arbitration

4233 DR BAPU KALDATE: Wil
the Mimister of FARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state.

(a) whether Government have
direcled Scindia Steam Navigation
Company to 1efer the dispute with
itheir employees for arbitratien by the
Justice Tarkunde,

(b) if 80, whether the dispute nas
been referreq to arbitration, and

(c) the termg of reference of arbitra-
tion?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c). The matter falls essentially n the
States’ sphere. According to the
report of the Government of Maha-
rashtra, which is the approprinte
Government, the dispute relating to re-
instatement of Shri N. Luxmi Narain
wag referred to adjudication on 21-11=
1977. Thereafter the management of
the Scindia Steam Navigation Com-
pany arrived at a settlement with the
Scindia Employees Union to refer ihe
issue for arbitration.

Ranchi Harijans in Bondage in Panjab

4234. SHRI ISHWAR CHAUDHRY:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased 1o slate:

(a) whether Government's attention
has been drawn o these “Indian
Express” dated the 18ih January, 1978
that about eight months back eleven
Adivasi youngmen from some villages
in Ranchi District of Bihar were faken
to Punjab to be given jobs on land and
barring one, who recently returned
after a miserable experience, seven are
in a state of bondage there and the
fate of the remaining three is unknown
{o their relatives at home; and

(b) wheiher Central Government
have investigated the matter regarding
the miserieg of these innocent Adivasis
who were taken for jobs and were wot
treated properly and if so, the details
thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (RHRI
RAVINDRA VARMA): (a) Yes, Sir.

(b) This was taken up with the Gov-
ernmeni of Punjab who have since in-
timated thai they are unable to invest.
gate the matter in the absence of in-
formation about the names of em-
ployers and the places of employment.
The Government of Bihar have been
requested to furnish the necessary
information for further investigation
by the Government «f Punjab.
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BulMing of Overseas Communiestiont
Bombay

4235. SHRI L. L, KAPOOR: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that 15 stor-
jed building for Overseas Commuanica-
tion constructed at Bombay cosiing
about RS. 2 crores was not built accord.
ing to the specificalion;

(b) whether its marble dressing has
started falling apart and roofs gtarted
leaking;

(c) the names and addresses ot the
contractors associated with the civil
works and electrical equipment instal-
led in this building:

(d) the amount actually paid to #ach
such contractor and the amount origl-
nally envisaged to be peid before the
enforcement of escalation clause if any;
and

(e) the original estimated cost of the
building at the time of laying ol its
foundation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI NARHARI PRASAD B8UKH-
DEQ SAI); (a) Videsh Sanchar Bha-
van at Bombay, having 16 floors be-
sideg the ground floor and g mezzanine
floor, was constructed in 1970 accord-
ing to specifications. An expenditnre
of Rs. 1.43 crores wag incurred on it.

(b) Out of 8000 marble slabs, 111 got
dislodged. Ot these, 27 have been re-
placed and action is in hand to replace
the remaining ones. There ig no leak-
age from roofs whatsoever.

¢¢) and (d). Paymentg made 1o
contractors for civil and electrical
works are indicated below:—

(i) For Pily foundation
M/s., Rodip Hazarat
Re. 2,57,162.00 Bombay

(ii) For Super-structure civil work

M/s. New Consolidateg Construc.

tion Co. Litd, Bombay Rs
77,50,833.00.

& Co,
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(iii) For electrical installation:

M/s, General Electric Co. of
India, Bombay. Rs. §,12,779.00.

(iv) For air-conditioning:

M/s. Blue Star Ltd, Bombay
Rs. 17,24,228.00. Payments were
made as per terms originally agreed
upon and no additional amounts
were paid towards escalation.

(e} Rs. 1.43 crores,

Rules for Standardising Vitamins

4237, DR, VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be uleased
to state;

Ja) whether it is a fact that Govern--
ment have issued draft rules Ifor
standardising wvitamin contaiming for-
mulations, if so, for what reasons;

(b) when were these rules first pub-
lished;

(c) is it a fact that there are more
than 300 vitamin formulations in the
market and money of them contain
excesg concentration of vitamin;

(d) whether wvitamins in such high
concenirations gre not required and
cannot be metabolished; ]

(e) whether som, muliinational drug
companieg are bringing pressure on the
Government not to enforce the Rules;
and

(1) if so, the final decision by Gov-
ernment gpn rationalisation of vitarmun
conlentg in drugs?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes, Sir. A
Notification was published in October,
1977 in the Gazette, of India dated
29-10-1877 as GSR Nb. 658(E).
A copy of which is laid on the Table
of the House. [ Placed in Library.
See No. LT-1914/78). The Notification
wag intended to elicit public upimon
on the proposal {o lay down minimum
angd maximum limitg of various vita-
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ming which could be present in patent
and propriefory medicines, The draft
amendment issued in October, 1077
lor eliciting comment/suggestions 1ru+
the public also covers proprietory
preparations of wvilamins other than
those contaiming  single vitamins
and injectable products but the
limits of vitamins, proposed to be laid
down, apply to products intended for
therapeutic or prophylactic or paedie-
tric use,

(b) The first draft amendment seek-
ing public comments wag publishedi n
the Gazette of India dated 10-1-197G as
GSR No, 47.

(¢) There are innumerable proprie-
tory vitamin formulations marketed by
firms in all gectors of industry, ie,
large. medium and small scale bSut
exact information regarding the num-
ber of such formulations is not readily
available,

(d) According to expert opinion
available with Government. the ab-
sorption of vitamins by the body can
be only upto certain limitg and the
remaining unabsorbed quanuty is
excreted out,

(e) and (f)., Comments have ceen
received from many drug manufac-
turing firmg including multinat onal
drug companies, assoclations of drug
manufacturers, and members of the
medical profession urging the neces-
sity of certain vitamin formulations
conlaining wvitaming in excess of the
limits proposed in the drafi notifica-
tion. The representations received are
under consideration.

12.01 hrs,

MR. SPEAKER: Now, Paper
laid on the Table.

SHRI VAYALAR RAVT (Chirayin-
kil): Sir, I went your ruling. T am
not raising it now. Will you allow
a Call Attention as far as Delhi
University jg concerned?

MR. SPEAKER: Not now.
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SHRI VAYALAR RAVI As far
as the privileg s concerned, 1 will
discusg wath you

MR SPEAKER Kindly repeat the
guestion Otherwise, 1t will lapse
under the rules

SHRI VAYALAR RAVI VYes Sir

MR SPEAKER Now  Papers
Luid on the Table Shm Patnak

1202 hrs
PAPERS LAID ON THE TABLE

REVI*w ON AND ANNUAL REPORT WTC.
or KunrRemMURH JroN ORe ComPpPANY
LTp BANGALORE AND A STATEMENT

THE MINISTER OF STEEL AND
MINES (SHRI BITU PATNAIK) I
beg to lay on the Table —

(1) A copy each of the follow-
ng papers (Hindi and English
ver<ion) under sub-section (1) of
<ection 619A of the Compenjes Act,
1856 —

(1) Review by the Government
on the working of the Kudremukh

Iron Ore Company Limted,
Bangalore for the yeéar ended 31st
March 1877

(1) Anngal Repnrt ¢f the
Kudremukh Iron Ore Company
Limited Bangalore for the year
ended 31st March 1977 aloag with
the Audited Accounts and the
commenta of the Conptroller snd
Auditor General thereon.

(2) A qtatement (Hindy and
English versions) showing reasons
or delay 1n laving the above docu-
ments

[Placed in Library See No LT-
1978/78]

Axnuar Rerorr oF CoAl MINES
Lasour WELFARE ORGANIBATION FOR
1970-17

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABODR
(SHRT RAVINDRA VARMA) SIR,
ON BEHALF OF THE MINISTER OF
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STATE IN THE MINISTRY OF
LABOUR AND PARLIAMENTARY
AFFAIRS (SHRI LARANG SAI) I
beg to lay on the Table a copy of the
Annual Report (Hindi and English
versions) on the activities of the Coal
Mines Labour Welfare Orgamsation
for the year 1978-77. [Placed n
Labrary See No UT-1879/78]

ProrFrr anp Loss AcCCOUNT ETC oF

TELECOMMUNICATION BRANCKH 0F INDIAN

Posts aANp TELEGRAPHs DEPIT FOR
1975-76

THE MINISTER OF COMMUNICA-
TIONS (SHRI BRIJLAL VERMA,
Sir on behalf of the M 7usler of State
in the Ministry of Communicatiins
(Shr1 Narhari Prasad Sukdeo Sa1)
I beg to lay on the Table a copv of
the Profit and Loss A touitg and
Balance Sheet (On accrual basis) of
the Telecommunication Branch of the
Inden Posts anq Telegraphs Depart-
ment for the vear 1875-76 (Hindi and
Englhish verwions) [Placed in L1~
brary See No LT-1880/78]
Parers  UNDER EMPIOYEE.  STATE
INsURANCE AcCT

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) Sir
on behalf of the Minister of State in
the Mimisirv of Labour and Parha
mentary Affairs (Dr Ram Kirpal
Sinha) I beg to lay on the Table —

(1Y A copy each of the fallowing
papers (Hind: and Englsh ver-
sions) under sub-section 38 of the
'E;:p‘lmm' State Tnvura e Aet
1948 —

(1) Annual Report of the Em-
plovees’ State Insurance Cor-
poration New Delh, for the year

1978-T7 ([Placed in Labrary See
No LT-1881/78)
(1) Financial Estimates end

Performance Budget of the Em-
ployees' State Insurance Corpora
tion New Delhi for the year
1978-79 [Placed 1w  Library
See No LT-1883/78]
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(2) (i) A copy of the Certified
Accounts together with the Audit
Report thereon (Hindi and English
versions) of the Employees’ Pro-
vident Fund Organisation for the
year 1972-73.

(i1) A gstatement (Hindi and
English versions) gshowing reasons
for delay in laying the above
papers.

[Placed in Library. See No. LT-
1883 /78].

NomiFrcation uwnper Customs Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table a copy of Notification
No, 67-Customs (Hindi and English
versions) published in Gazette of
India dated the 23rd March, 1978
under gection 159 of the Customs
Act, 1082, together with an explana-
tory memorandum.

12.04 hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to
report the following messages receiv-
ed from the Secretary-General of
Rajya Sabha:—

(1) “In accordance with the pro-
visions of eub-rule (8) of rule 188
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropristion (Vote
on Account) Bill, 1878, which was
passed by the Lok Sabha at its
sitting held on the 16th March, 1978,
and transmitted to the Rajya Sabha
for its recommendations and to
state that this House hag no re-
commendations to make to the Lok
Babha in regarg to the said Bill™

(ii) “In mccordance with the pro-
visions of sub-rule (8) of rule 188
of the Ruleg of Procedure and Con-
duct of Business jn the Rajya Sabha
1 am directed to return herewlth the
Appropristion (Railways) Bill, 1978,
which was pessed by the Lok
8abha =t its sitting held on the
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20th March, 1078, and transmitted
to the Rajya Subha for its re-
commendations and to state that
this House hag no recommenda-
tiong to make to the the Lok Sabha
in regard to the said Bill»

(iii) “In accordance with the
provigiong of suyb-rule (6) of rule
188 of the Rules of Prozedure and
Conduct of Businegg in the Rajy®
Sabha, I am directed tuv return
herewith the Appropriation (Rail-
ways) No. 2 Bill, 1978, whicl was
passed by the Lok Sabha at its
gitting held on the 20th March,
1878 and transmitted fo the Rajya
Sabha for its recommendations
and to state that this House has
no recommendations to make to
the Lok Sabha in regurd to the
said BilL”

(iv) “In accordance with the
provisions of sub-rule (6) of rule
1868 of the Rules of Procedure and
Conduct of Business in the Rajya
Ssbha, I am directed to return
herewith the Appropriation (Rail-
ways) No. 3 Bill, 1978, which was
passed by the Lok Sabha at its
sitting held on the 20th March,
1978 and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no re-
commendations to make to the
Lok Sabha in regarg to the said
BilL"

(v) “In accordance with the
provisions of rule 115 of the Rules
of Procedure mnd Conduct of
Business in the Rajya Sabha, T am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 2Ist March, 1078,
agreed to the following amend-
ments made by the Lok Sabha at
its sitting held on the 23rd Feb-
ruary, 1978, in the Children
(Amendment) Bill 1977,

Enacting Formula
1. That at page 1, line 1L—
for “Twenty-eight®
Substitute “Twenty-ninth*
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Clause 1

2. That at page 1, line 3,—
for “1977" substitute “1978"

(vi) “In accordance with the
provisions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabhu, I am
directed to inform the Lok Sabha
that the Rajya Sabha. at its sitting
held on the 21st March, 1978,
agreed without any amendment to
the Interest Bill, 1978, which was
passed by the Lok Sabha al its
sitting held on the 22nd Feb:uary,
1978."

12.06 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RePorTED DECISION OF UNITED STATES

T0 PUr oOFF RErEAsE oF ENRICHED

URANIUM  ror TARAPUR  ATOMIC
PowER SrTATION

SHRI OM PRARASH TYAGI
(Bahraich): Sir, I call the atten-
tion of the Prime Minister 10 the
following matter of urgent Ppublic
importance and I request that he
may make & statement thereon:

“The reported decision of the
United States Nuclear Regulatory
Commission to put off the release
of enriched wuranium for the
Tarapur Atomic Power Station and
the .consequences arising out of
it

THE PRIME MINISTER (SHRI
MORARJI DESAI): Mr. Speaker,
Sir, enriched uranium which i; not
produced in India i required for the
manufacture of fuel for the Tarapur
Atomic Power Station but not for
any of our other nuclear power sta-
tions which are of different designs.
The bilateral agreement for coopera-
tion between the Government of the
United States and the Government
of Indis provides that all require-
ments of enriched uranium for use
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ag fuel at Tarapur shall be made
available by the U.8, and that India
shall not obtain these from any other
sources. Accordingly, enricheq wra-
nium is bemng imported only from the
USA. Op an average aboyt 17 to
21 tonneg of enriched uranium is
being imported only from the USA
every year. In accordance with the
current procedures in the TUnited
State, consignments of enriched ura-
nium required for Tarapur Atomic
Power Station are subject to an
export licence to be givea by the
U.8. Nuclear Regulatory Commission
(USNRC), = quasi judictal body
which is ‘independent of the U.S.
Government Executive Branch. These
export licence applicationt for en-
riched uranium are considered by
the USNRC after clearance is con-
veyed by the Executive Branch.
Presently two licences are pending
with US. Department of Energy for
7.6 tonnes and 16.7 tonnes of en-
riched uranium respectively. The
consignment of 7.8 tonnes was due to
have been shippeq in September
1977 and Licence XSNM 1222 applied
for on 1st MNovember, 1977 is sche-
duled rfor shipment between #April
and October 187B. ‘These require-
ments closely follow the schedules
worked out in consultation with
experts deputed by the U.S.A. for
this purpfise in September, 1978.

The despatch of the first consign-
ment wag delayeq because the non-
proliferation Bill dealing with long-
term policy of the US. Guverment
was under the consideration of the
Congress. Nevertheless during his
visit to Indla in January, 1978, Presi-
dent Carteér announced jn Parliament
that the ghipments of nuclear fuel
will be made for the Terapur Re-
actor. On 26th January, 1978, the
Executive Branch of the U.8. Gov-
ernment recommended to the U.S.
NRC that the licence for the pending
application for 7.6 tonnes of enriched
uranfum be issued. On February 18,
1978, three environmentalists Groups
in the U.S.A namely, the National
Resources Defence Council, the Union
of Concerned Scientists wnd the
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Sierra Club who had also objected to
an  earlier ghipment submitted a
motion requesting the NRC to reopen
the public hearings of May, 7, 1876 on
the Tarapur fuel exports and to con-
solidate the proceedings on both the
pending licences for 7.8 tonnes and
16.7 tonnes. On February 21, 1978,
the Executive Branch urged the NRC
that the issue of the pending licence
for 7.6 tonnes for which execulive
clearance had been given should not
be further delayed. The U.S. NRC has
not yet taken a decision whether or
not to hold public hearingg on the
export licence application for Tarapur
Atomic Power Station which is pre-
sently pending with them. It 1s
reporied that a decision could not he
taken on this question at meetings
held bv the U.S. NRC on 16th Marrh,
1978 and 20th March, 1978 on account
of the absence of two members The
Chauman of the NRC has deleired
decision pending consultation with the
other {wo members

Government have constantly bheen
impress.ng  upon the US authorities
the necessity of maintatining continu-
ed supplies of enriched uranium for
the Tarapur Atomic Power Statimm in
accordance with the inter-govern-
mental agreement and the subsequent
sale contract between the two coun-
tries. It has been poinled out that
delays in supplies of enriched vra-
nium have already adversely affecteid
the functioning of Nuclear Fuel Cnm-
plex at Hyderabad and also resulted
in involuntary reduction in the output
of power at Tarapur. The delay is
not due, however. to any policy 15s5ue
but on account of procedural require-
ments. We helieve that the T.S.
Administration 1s doing its best to
expedite the disposal of the objections
taken but the final decision on the
objections is not in their hands.

Ag a result of the delav the power
output is also suffering. We are try-
ing to ensure supplies to avoid a
complete shut-down and already there
has been partial adverse effect on
production of energy. In the circum-
stances we are faced with, this is
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inevitable. I only hope that the US
Administration will succeed in get-
ting the objections overruled and ship-
ments would be resumed before Iong.
st st SwTr @i S TR,
woft war wigfy ofr f vy W ¥ g
R IgE ) A de v faw
E forr ®) a7 w< UwT wwe v @
fe gara @1y e, foR o saw
300 ¥OT T T FIT-CHGA aH
FUTE, SR OF AT | WY T WO
T W gW ATy W w@hwra & fe o
oo F wRdT waAdT e fedier €Y
e Y 8, T Aow s EmT T
“U.8. Nuclear Regulatory Com-
mission (USNRC), a quasi judicial
body which is independent of the
U.S. Government Executive Branch.
These export licence applicationa
for enriched uranium are consi-
dercd by the USNRC after clea-
rance 1s conveyed by the Execulive
Branch.”

g EY T, T I WY o
QAT HTAAE AT §, T v ot S
arff ¢ T ¥ wET-weT g
1 RN ZU-—FTE7 HigH Y LT qrierar-
¥ ¥ Inadd ®1 o favaes fogwr ™
% i ag w7 €1 9, 99§ w &
qTE WA FEET WeE A TE AT § )

ow we dw a gy g § —

“The delay js not due, however,
to any policy 1ssue but on account
of procedural requirement; We
believe that the U.S. Administra-
tion is doing 1its best tp expedite
the disposal of the objections taken
but the fina] decision on the objec-
tions is notl in their hands.”

o7 @@ a9 & efere #r &) ogey
g @t & wq ¥ ag g W fw
FET gEgT T3 wE MY T 9 Fw
T AL H wmEe femr oot W
wrETaR % graAn ¥ wafe gmT agt
7. 6 T Caficse g frwry, 1077
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[« v s )
g o ¥ fag vg @, it ov 4y
ﬂﬁwmt?ﬂﬂ'a |ree e
aar ...,
MR. SPEAKER:
<uestion NOw.

oft si wewn @it . § Reww
WO g | ag N Afea gf Im #
TR wamar fie 2 dswe W w2
o wrg st Afen feom g€
& e gudr difer o ¥ o ot Wi
TAEGE 4T ¥ 77 urdc fear § e
q#omoﬁamqmm
wy, @t ag ofeew fgafor wx ghf,
XH N FS T A qA A e
TR § ¥ W Ay w16 AAEry F
xeifae # faorer srrerdy ¥w A X

Please put your

Todw H ogrer ff T w oW ¥
efamgarr g amag & f+
wafoea Tt A o1 uEe O e 3,
I & WET vAfrey qifAaw I AW
w1 femr W S Am-STETR LT
N T g WEM 1 T T
¥ & ag strawr A § v argy @R
merdfoar s r @ &
i ag wfaey ¥ wwEmr @ oww
&W MW 9T 7 6 TA FT & ArAAT T8
& afew 5wt Y TR "o wie & O
T}, T8 AE Fr =arar § fag ww ¥
sraforr Y e & w1 s e
g ar am- Sefsom S ¥ e
¥ ot sy ¥y Af §, 9w F ww oW
gfcrdr &< o @ & a1 9w WA
= ot ¥ firdT gat 3w ¥ w9 AwAtar
=3 | W e o T ® ard ¥ oy
w1 ek a1 @ & gz § oA wmEny
B, gl amx # o wmp g L L
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MR. SPEAKER: Only one ques:
tion, please A

oY v s et W i,
# & oy wwa far § fe fore fr 3
IR GEWT WTT §, 9% T WY WY v
e o & 1 7 e Wy 7

MR. SPEAKER: You have already
spoken for seven minutes.

sitem wwnw =it @ OEr 9X
oy 7 dr iy § e a0 sy
T oA T &

MR SPEAKER: 'Everybody thinks
like that.

ot WA WET MWW W WERd,
g WG THIST WATH §, Wy ATETOY
warer Y &

MR. SPEAKER: That is why
Calling Attention is allowed.

it it weTe wnl ¢ WS AgE,
T T W AgEA W § A S
R FT ATAAT § | T WG FT 7.6
o 16.7 v faw it T, a7 €
A Erew ey A &L B?w T
500 T¥ve T Trgw & e rier iy wefudt
£ W' 600 WEEA WT T E | WA AT
B IR §, T /T e 2T
= sy maafon @ ®@ Oww
¥ W w ¥ mite ¥ s
e W ¥ wfge Afer g & A @
¥ 1 i few ol & wiv ¥ wwem o
qATaTT W4T 7

¥ ¥ €10 HqIY weqw qE, OF
o fawwr § 1 @y ST AR AT 6
fadt &1 @ W wx O-siafar
wTf g, & Iy oy e oo §,
former ey wgd § o=y dem
an T oy § 1 wafor Tt
¥y dwt wm @ £

MR. SPEAKER: You have already
taken ten minutes.
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ot Wl ¥k B agr ae
T WAE S AT T {1 & wren wn
ar fie wrét Ay 2 oy & ATz wETn
e AT aweTEl wr wwAT |
SETORT 1 T TATAT IS g R
& 1 g A o qgfr &, e T
@t g § ¥ wohite wrEx
9T WY &, IAET & qAUAT WL, OAT
i favarr & 1 wre gw siegarsh wY
B 3¢ g fa 7g wwaw g7 ww A
TEEA AT A R ) g wTT @ g
fir g AT Sl g stro W gArd
THAG w7 FrfY ) ¥ g A< g
ad HT |17 {6 oF A F arg Ay a8
faar @ = s gRo WA
TAT & W WHA A AT FOAT | GAIAT WY
TN GrEArgr Rt g ars @ 8
RS CERIEE CECE S E NI
fasamt ¥ ok wIE-TEATR T O
ar & frwrer 7t v 1| o wE @,
wifer &, o & frwe wwar g Wi
wiferw &% g § 1 ot §8 wo, &, IEw!
QTR & & AT qE wvaT WY Ad
ol wmdwe o o &) wER
Tty wwew daw wY, oEt ar
b i

SHR1 G. M. BANATWALLA
(Ponnani): Sir, the Prime Minister
iz seized of this important gquestion
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which hus been coming up in the
House again and 8gain. It is rather
unfortunate that the supply of enrich-
ed uranium should get delayed con-
tinuously. Now, Sir, it is quite appa-
rent that this Government has
thrown up its hands in despair and
it is alsp not prepared to take this
House into confidence with respect
to alternatives that are being thought
of. There is a mere hope that Preai-
dent Carter will fulfil his promise.
But we have been told that in addi-
tion to the United States executive
there is also a quasi-judicial body
and the granting of the export licence
is in the heands of the United States
Nuclear Regulatory Commission.
Now, Sir, they have to hold pub-
lic hearings also. I can understand
that all these are not in the hands of
our Government, but at the same
time, we have to take cognisance of
these various factors thet have come
up again and again with respect to
our projects. We have one treaty
with the United Stateg and this bila-
teral agreement with the United
States provides that India shall not
obtain this enriched uranium from
any other sources. Now. my ques-
tron ;2 whether the Government has
taken up this matter with the United
Stateg that in case there are delays
and continuous delays, whether we
will be in a position to arrange for
the supply of enriched uranium from
alternative sources. Whether any
such proposal i in the mind of the
Government and whether the matter
has been taken up with the United
States? I do not need to suggest a
complete reversal of the agreement
but only with respect to this partl-
cular point, whether the question
has been taken up and what is the
reaction of the US Government
about our obtaining the supply from
altermative sources in case of delay?

A further point that hag come up
is that we are groping in the dark,
We do not even know how much de-
lay will occur a€ a result of all these
procedural requirements. We are
told that there are no policy diffi-
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culties but only procedural require-
ments. But my basic and funda-
mental question is whether the Gov-
emmment ;s really happy with the
attitude of the United Stateg authori-
ties and whether it really, sincerely
and firmly believes that the supply
of enriched uranium will continue to
come from them, especially ;n the
context of the situation, the altered
situation, which has already bLeen
placed beforc the Government by the
previous speaker.

SHRI MORARJI DESAI: | do not
quite follow what the hon. Mem-
ber wants me to do. We have taken
up the matter with the Uniled States
and we are doing our level best to
sort out the difficulties which are not
quite of ovur creation; but they did
arise from the explosion that was
made hete three or four years qfo.
This is not to say that they  were
justified in doing this. The agree-
ment did not warrant any bieak of
it by the other side. That alsa T have
pownted out to them But the posI-
tion is that we cunnot use any other
fue] except enriched uramum n this
plant and we are bound by the agree-
ment that we cannot obtain it from
elsewhere as long as they do not say
they cannot supply 1t If they say
so, then oll other uvenurs are open
to us, even the proressing of the used
material will be open to us. Then
we will not be bound by any restric-
tions. Therefore, we can find out
muny things, I do not think that we
should say cverything now and
create more difficulties Therefore, I
am only requesting my hon  friends
not to go on mak'ng this issue wider
and wider which might create more
difficulties for us. We have to find
out a remedy and I hope we shall be
able to find out a remedy.

SHRI VASANT SATHE (Akola):
The hon Prime Minister has stated
in his statement that fucl for Tara-
pur, should be made available by
the Uniteq States and that India
shall nut obtain this from any other
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source, This was the u_?mdm
bilateral agreement. As is  well
known, in any bilateral agt-cement,
if one party goes back unilatersy|jy op
the agreement, how can the Lather
party be bound by the agreemi ngy
Honour is all right. But in practijce
why should you consider yoursca.)y
bound by the agreement gnd take
shelter under that? I can understand
the helplessness of the circumstances
that he was referring to. He ex-
presses the hope that the delay 1s not
due to any policy issue but on ac=
count of procedural requirements, It
has been pointed out in the report
which has appeared in the Indian
Erpress of March 22 that it 15 not
actually a matter only of procedural
requirement; there i3 something
deeper. The three bodies which are
raising olbjectiong are doing sg with a
view to pressurising the Government
on lhe larger issue of committing
thi. Government on the Non Prolife-
ration Treaty and therefore there is
no use of beating sbout the bush in
this matter, The hon Prime Mimster
went all the way to the extent of
reassuring not only President Carter
but the people of Amerjea and all
those bodies which are there that India
would never be an alomir weapon
nation. Fair enough, He wenl even
further to say that we will not have
even a peaceful nucleas explosion.
But even this has not salisfied the
so-called scientists and the objectors.
In the light of this, can the Govern-
ment tell this country, can the hon.
Prime Minister—who .in his reply
himself is not sure whether the con-
tracted fuel will be coming and also
after the Act comes into force —tell
what would happen to Tarapur Plant?
Therefore, an alternative has to be
thought of. He had recently gone to
Australia Probably there are other
countries like France—] do not know.
The hest way as he says, to get his
hands off is not to wart till Tarapur
Plant comes to a halt, but to make an
alternative arrangement, You are freed
already from the bilateral agree-
ment: morally also you need not be
bound by it. The day they stopped
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sending the wranium you could have
gone for other sources and found the
other source. What is holding jt up?
An impression has gone round in the
natlon that we are now succumbing;
a self-reliant country, particularly
the Prime Minister who is known for
his uprightness and fearlessness is
succumbing to arm-twisting methods
of big powers. This is, unfortunately,
the impression because of this parti-
cular deal, as far as the supply of
enriched uranium to Tarapur Plant is
concerned. '

SHRI KANWAR LAL GUPTA
(Delhj Sadar): No, it is not g fact.
It is your impression.

SHRI VASANT SATHE: T do not
want to go from the sublime to ridi-
culous. Probably Mr, Raj Narain...

MR. SPEAKER: Please come to
the question. We are on an impor-
tant matter.

SHRI VASANT SATHE: He was
just now saying: why have uranium?
You could have used uramium. This
15 going from the sublime to the ridi-
culous. I want to know from the
hon. Prime Minister why he is still
wavering and hesitant in going in
siraightaway for en alternate source,
after taking the country into confi-
dence because that Is the only alter-
native; today or tomorrow you will
have to go after that act; why not
do it now when it is the right time
before Tarapur Plant comes to ®
grinding halt?

SHRI MORARJI DESAI: Well,
Sir, my hon. friend's interpretation
that the agreement has glready been

broken is not correct in my view,

though I have perhaps less know-
ledge of law than he has. I do not
know how much he has, But I do
agree that I do not have more than
he has. It is clear to me that there
is no breach of agreement yet. They
have not yet refused. The supply is
only delayed. Some of it did come
and some of it is going to come. That
is what they say. Tharefore, the

8 LS8,
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agreement is not breken. If the
agreement {8 broken, we are free to
take whatever action we may wunt
to take. There will be no binding
on us in any case. [ will take action
on jt most certainly and quickly.
But until then, I cannot break the
agreement myweld My hon. jfriend
may or may not have that sense of
honour. Otherwise, ha would not
heve suggested this to me.

SHRI VASANT SATHE: Was it a
part of the agreement that by the
objection of NRC, it can be delayed?

SHR] MORARJI DESAI; It is not
outside the agreement. America is
bound to act on jts own procedure as
we are bound to act on our procer
dure. Therefore, I cannot find fault
with them. That you have to under-
stand, Where is the question of
submission? We do not want to sur-
render anything. Yes, if T had sgreed
to sign the treaty, I would have got
a copious supply immediately. But I
am not going to do it. Even if Tara-
pur has to close, I am not going to
do it. If it closes, I cannot help it.
It is not in my hands. But I will
try to see that it doeg not close.
1 will strain every nerve to see that
Tarapur does not close. For keep-
ing the self-respect of this country,
if the cost is to close it, I will close
it without hesitation. Let my hon-
ourable friend understand that.

SHRI VASANT SATHE: I am
satisfied.

SHRI MORARJI DESAI: Nobody
is going to pressurise me, not even he,

we et few  (whTEQR)
M 7EET, A FAT A A e wgr
&, ou¥ gw A AY st g gur &)
waT *m—{o“oqo oitiiT wR
fafew g3 gre srxfires oolt 1963
Ffrgt of vk sEk wfzww 2 X oY
st fasar war 8, oY ¥ aedy ardy
wfomd 8, frad sron TPw o
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qarf gw ¥aw wROe ¥ 1 & awy
[ ]

e afy wer & i few a@wa
IF GTHTT ¥ gA{wT & A 7% gawtar
fisar qr, 38¥ ag AWRremes AT
HEHTANAE STARTT 7gr o gy

MARCH 128, 1078

Committee on Weifare 228
of §C./S.T, Reports

Ty wifww §, qoy wwE ST et
W oY maw § 9w, gEo e
g

12.30 hrs,

PUBLIC ACCOUNTS COMMITTEE
SIXTY-FirTH REPORT

SHRI C M STEPHEN (Idukki)

ot | N guwieT guT §, 9N W W
o nx §, Afea sk gw & ®
|/TRY aga A0 § W ouHeWe A
¥ ot oY frarcawi wa wr & Wi
agt CowTTo¥rolo & w&d wre,

Sir, I beg to present the Sixty-fifth
Report of the Public Accounts Com-
mittee on Action Taken by Govern-
ment on the recommendations contain-
ed in their Two Hundred and Twenty-
sixth Report (Fifth Lok Sabha) on

qa’omoﬁi'otlfﬂa‘t{emﬁﬂ'(
fody wex ¥AeD 7 FF wudwr A
qoerT ¥ w7 ¢ R walEr § g
FaT Y TAFHT GO AL AT 1T, A oY
wrofas wiww w1 fawre gfar & a0
# ag O% af =40 | safad gaer
6 wrar & fr a7 wawar A

S wAT AT & wgar< dar gAry
wofes dwrfrer st & W W
AT ¥ wgr @ fF gardt saf ofer
¥ fasre & for aifas wfr &t
fasre wravas 8, wWife o2 (YeT”
o § Wi i Wi 3 1 e O
T gY, 37 fa ar &1 o amg Y, wrorfas
ik & wrenfier ' oesc Wi
wTE FT AT AL Ay A 4
arA T Taty T At ¥ = anfanra
®Y AT AT TEY §, IAT T HNT WTEAET
3T § afen wmenfaden & s garer
warfoaTT g<fra A grawer &
& ot wrgen g 5 5 a9t ar 5o Al
¥ o fet odY Aifa &1 Pl
& oF fray o7 W ATEE ¥ uen-
frdz gt &% o feet #) oft a3 B
qidaliz A g ?

st ot ek . faeer aft
WTEiIT ) wh, I A § WY

Wealth Tax

12304 hrs

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

FIFTEENTH SIXTEENTy REPORTE AND
ReporTs Or StUupy TOURS

SHRI RAM DHAN (Lalgan)) Siur, I
beg to present the following Reports of
the Commititee on the Welfare of Sche-
duled Castes and Scheduled Tribes —

(1) Fifteenth Report (Hind{ and
Enlglish versgions) on Action Taken
by Government on the recommenda-
tions contamned in thewr Fifty-eighth
Report (Fifth Lok Sabha) on the
Mimstry of Shipping and Transport
Reservation for, and employment of
Scheduled Castes and Scheduled
Tribes 1n  the Services of Dellm
Transport Corporation

(2) sixteenth Report (Hindi and
English wversions) on Action Taken
by Government on the recommenda-
tions contained in their Fifty-seventh
Report (Fifth Lok Babha) on the
Mimistry of Works and Houmng—
Houging facilities for Scheduled
Casteg and Scheduled Tribes provid-
ed by the Delhi Development Autho-
rity In the Unjon Territory of Delhi.
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(3) Report of Study Tour of Study
Group I of the Committee on its viait
to Ranchi, Patna, Calcutta Rourkela,
Rayagada and Visakhapatnam during
January, 1978,

(4) Report of Study Tour of Study
Group II of the Committee on its
visit to Calcutta, Imphal Gauhati,
‘North Lakhimpur, Itanagar and Tez=
pur during January, 1978.

(3) Report of Study Tour of Study
Group III of the Committee on its
visit to Lucknow, Varanasi, Allaha-
bad, Rewa, Khajurap and Jabalpur
during January, 1978.

12.32 hrs.

PETITION RE: BAN ON EXPORT
OF FROGS' FLESH

SHRI R. K. MHALGI (Thana): Sir,
I beg to present a petition signed by
Shri Dutta Tamhane and others of
District Thana Maharashtra for ban
on export of frogs’' flesh,

RE: INCIDENT IN DELH] UNIVER-
BITY

SHRI VASANT SATHE (Akola):
Sir, with your kind permission 1 would
invite the attention of the Home Min-
ister that under his very nose, today
the Vice-Chancellor and Deans have
been beaten by students, I have given
notice of that.

MR. SPEAKER: The matler is under
my consideration,
(Interruptions)
SHRI VASANT SATHE: Sir,***
MR. SPEAKER: The matler is under
my consideration. Do not record.

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH): Be-
fore I make this statement, with your
permission, 1 would like to tell some-
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MR. SPEAKER: Not on the Univer-
sity. That queston is before me, I am
not allowing it.

SHRI VASANT SATHE: Sir, why
are you stopping it?

MR. SPEAKER: There are other
people who have given notice....

12.35 hrs,

STATEMENT RE: PREVENTIVE
DETENTION

THE MINISTER OF HOME AFM
AIRS (SHRI CHARAN SINGH): Sir,
it would be recalled that one of the
electoral pledges of the Janata Party
was “to repeal MISA, release all poli-
tical detenus, and review all other un-
just laws™. The policy of the Govern-
ment in this regard was given more
concrete expression in the Address of
the Acting President to Parliament on
28th March, 1977 which envisaged a
thorough review of the Maintenance
of Internal Security Act with a view
to repealing it and examination of the
need for further strengthening of the
existing laws, After an in-depth ex-
amination of all relevant factors, the
Government came to the conclusion
that taking into consideration the na-
ture, complexity and magnitude of the
problems faced Yy the nation and the
challenges that geem to lie ahead. the
administration may be handicapped in
effectively dealing with ceriain situa-
tiong In the absence of powers of pre-
ventive detention. Being fully cons-
cious of the gross sbuse to which pow=-
ers of preventive detention were put
during the Emergency, however, every
effort was made to build into the new
law necessary safeguards to minimise
the possibilities of such abuse. Ac-
cordingly the Code of Criminal Pro-
ecedure {(Amendment) Bill, 1977 was in-
troduced in this House on 23rd Decem-
ber, 1977,

***Not record.
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While the safeguards built into the
Bill have been generally welcomed,
certain musgivings have continued to
find expression aganst this measure
both in the House and outside With
the traumatic experiences of the Emer-
gency stil]l afresh m our minds there
12 understandable apprehension in the
public mund thal powers of preventive
delention could be musused by the
executne notwithstanding the safe-
guards Having shared these experi-
ences myself I cannot .ay that these
fears are wholly without any basis
There 15 also a feeling that the Janata
Parly having received the peoples
mandate on the restoration of demo-
cracy ang removal of he curbs on
civy' hiberties should not hava recourse
to such extraordinary laws The true
test of the health of a democracy 18
the responsiveness of the Governmeni
to public opinion The guJe-lion of the
Government standing on prestige In
su'h matters does nit arise

The Government hi ¢ therefore re-
considered ‘he na‘ter and propose to
withdraw *‘he Made of Criminal Proce-
dure (Amendment) Bull 1877 introduc-
ed 1n the House o1 23r1 Decenter
1977 and te briye forward a separate
legislation for the repeal of the Mamn-
tenance (f arter 11l Secunty Act 1171

I expect—I hope Shr; Sathe will
lisien to 1t much more carefully—that
this decision would be welcomed by
all gections of the House It must
however be recognised that this
places an additional responsibihity on
both the Governmeni and the people
We would all like that the country
should be governed with minimal res-
traint on the ciltizen, but this can be
possible only 1if the people are vigi
lant and everyone exercises the neces-
sary self-discipline and self restraint
It would be my earnmest appeal to all
sections of the House to cooperate
with the Covernment in curbing the
activitieg of all groups and forces
which may be or prove to be mimical
to national security and public orcer
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SHRI VASANT SATHE (Akola) I
only hope that you will practice what
you preach

AN HON MEMBER He will, be-
cause he 1s not Indira.

SHRI VASANT SATHE Indira prac
tised what she preached

12 40 hrs
RE BUSINESS OF THE HOUSE

PROF P G MAVALANKAR
(Gandhinagar) Sir before you pro-
ceed to the next business I would Like,
with your permussion to raise a point

of order about the List of Business for
today

MR SPEAKER The Minister of
Parllamentary Affairs 18 not mak ng
a statement

PROF P G MAVALANKAR You
will gee that the Order of Business for
every day 1s prepared by the Secre
tarial as per rules 25 and 31 and ac-
cording to the Directions given by the
Speaker There 15 an order of prece-
dence as to which item comes first
which follows etc You will see that
at the moment we are on sub head 1%
of the Direclions of the Speaker No
2—I am referring to page 3 under
which I suppose the Home Minister
has made a statement already We
welcome that statement one year after
the Janata Government came to power
and we congratulate him for that

My submussion 18 about the state-
ment which comes every Friday— to-
morrow being a holiday, 1t will have
{0 come today—by the Mimster of
Parhamentary Affairs giving the busi
ness of the House for the next week,
which js missing today Sir you have
perhaps rightly anticipated my poilnt
and saud that he 15 not making a
statement It 18 precisely on that
pont that I wish to make my sub-
mussion I feel that the established
practice has always been that every
Friday and 1if the Friday happens ta
pe a holiday then on Thursday, the
Minuster of ParLamentary Aftairs
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makes a statement to the House, tell-
ing the House about the business of
the Government for the next week.

We have already got the Demands
for Grants and the whole time-table
printed. From this three gquestions
arise. Kindly refer to the Lok Sabha
Secretariat Bulletin, Part 2, dated,
Wednesday, March 15, 1878. 1 am
referring to item No. 861, which gives
the complete time-table of all the De-
mands for Grants to be  discussed,
beginning from today, Thursday,
‘March 23, until the 26th of April. That
has already been dislocated because
of various unforeseen circumstances, I
know the reason but the time-table
has been dislocated.

MR, SPEAKER: One of the unfor-
tunate circumstances is too many
points of order.

PROF. P. G. MAVALANKAR: ) §4
you think I am dislocating the busi-
ness. I will sit down., I am raising
something Important, because this
iime-table has been dislocated.

Re. B. 0. H,

The first point that arises is, are we
1o understand that between now and
the 268th April, no statement from the
Minister of Parllamentary  AfTairs
about ihe business for the next week
would be forthcoming? If that i:
the arrangement, surely we will have
to mssume that Government will stick
to the time-table. Since it is not pus-
sible, the House must know  every
Friday. that is at the end of the week.
what is the programme for the next
week so thal accordingly Members
can plan their programme, when they
have to speak, on what demands eic.
But if every case is coming at the last
minute, if there ig a change in the
middle of the week in the time.table,
and if it is announced by the Minister
on an ad hoc basis on a particular
date, not on a regularly-fixed day.
that is, Friday, then the Members
would be in difficulty in knowing pre-
cisely what is the programme of Gov-
ernment or other business for the next
week. Therefore, I would request you
not to let this practice of the Minis-
tér making the statément every week
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be dispensed with even during the bud-
get session, when the Damands for
Grants are being discussed.

Secondly, you will kindly appreciate
that because of the convenience of
the Ministers and urgent calls on
them due to public duty, they alsc
come with the request for change of
dates, and again there i a changa.
Therefore, we must have a sgtatement
regularly every week.

The Members can no doubt bring
issues to the notice of the House under
rule 377, but apart from rule 377, un-
less there is a statement of the Minis-
{fer of Parliamentary Affairs coming

forth, how are we going to invite {he '

attention of the Government, through
you, to certain important public mat-
ters on which we expect that a rlis-
cussion should take place in Parlia-
ment? For example, I would like to
say that there should be a discussion
on the Draft Sixth Plan, especially
after the recent meeting of the Natio-

nal Development Council in  Delhi
which showed disagreement among
various Chief Ministers on various

financial matters and allocation of
funds to the States. Under whast rule
can we bring it to the notice of the
Government? Because, if I try to
raise it you will say that it cannot be
brought under rule 377.

Therefore, I request you to consi-
der and see if it is not desirable to usk
the Minister of Parliamentary Aff.irs
to come forward with hig statemerts
at week-ends regarding Government
business for the following week, =0
that we know exaclly where we stand.

MR. SPEAKER: Has the Minister
anything to say?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): I shall be
very brief. Contrasts are sometimes
good.

If a statement has not heen made hy
the Minister of Parliamentary Affairs
regarding Government business for
the next week, it is because of the
past practice that when Demands are
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pending for discussion and a tentative
schedule of the Ministries that will
come up for discussion has been cir-
culated, the Minister of Parliamentary
Affairs does not make a statement.
There has, therefore, been no depar-
ture from the past precedents.

The hon. Member raised the ques-
tion of the possibility of some changes
in dates depending upon the availa-
bility of the hon. Ministers concerned.
If there 1s to be any such change, the
House will be notified in due course.

12.48 hrs,
MATTERS UNDER RULE 377
(i) RePORTED sTRIKE TN KureTrr CoPPER

PROJECT

wit wrq ferg (Tremr) v i,
# rogt ganfe ¥ a2 w v o
T W Aeer ¥ frum € wie
uTEez F AEAT g | faedr 25 sl
¥ g arar NwE F ATVT 8 FATT
wagT Qi gEATer 97 § faedy @yt
w7 Fearaa firegs S Y mar &1 Awgd
¥ frar vk et ¥ Al fore
t @ el &1 3R wEEe 9%
Torgt #Y Aa o Frery ¥ 3 ¥ o 3
qfart & "zent ¥ 9 frowr 9w
& mE ¥ 1 39 w7 AT oY feafy waet
o @ 1 wEafE ¥ afrfrire
¥ wat wEry # fiyew< g ety &7
ot waer frar AfeT wawe @ 4R
EEATH HAFN T Ao o af o
wfw wamaw i I w0rE ok oy ) ey Sorer
T ¥EAT w1 Ay | fow = ¥ I
AL AW A IR § IEET AN
faarr & wfusfa & ore &
& aff TR 7 Arewt Y I§ T
Y q%R A gy  afer war
AT T | qAF WAL T WA AT TR
% Forg ooy Iferey T P farr e iy
i 7 T W A R v e ¥

wwTT % gy s g ad g @ Wiy
w o 79 st AT ¥ are aewT
FAliz ¥ avT £ Y LIGT AT A |
FR Awlz ¥ TrT T W YT (ORI
&< firr | ww oft ¥ wyt gEAT STOWM
& o€ 1 = var geew wgh ow ( §
ord ot wgr T | At & wogf @&
aradE ¥ | FETTE 1 ¥ emeY W
w7 ¥w ¥Y peaTT Y w@r § 1wl
Az & v wgt 9§ gfvas xarr =t
afewrs faar ond, Yrad & w1t w7 1
gl wT ourdy faar o, avre faay
o srd AT Aramwyaumar g
gorw § wrx &, wwg<h By fxdr o
wafy 7F 23 # =raeqr #Y og—
¥ wx IT TG AT gweAwrq § |
WM WEeW, ¥ §wedtd aga
wfor mft & 1 wufed & oro® amaw &
qot wgwm ¥ frRrw wTAr wno
fraw % wharfei & fgar ST sama &
Tud gu, ¥ I Aradie $LWR faq
T W1 SfwTT X, TUT W /T 9T
frare <% & fg Ok W) Prawr
F*, arfe gaenw amrer @ w , W
wif@l &1 ey worE & WX
T IT 9. FARA ATV ET HE )

# ddY wgrew ¥ 9F wEAT Wig
fir 91 Forg < AT sremeT 9 wgrvfa-
qéw fawre w7 ¥ fog 9% gt qod
a7 @ wgt T W Wi e w1
Iy gRarst w1 gw frer, wife ¥
qwarT @ I g% WX I Wit
1 g9 faur ar &%, faww ITET
qEAN AT Y |

(ii) REPORTED STRIXE BY EMPLOYEES
or MoGgUL LINES CAUSING NARD-
SHIPg TO PASSENGERS GOING TO
KONEAN.

SHRI BAPUSAHEB PARULEKAR

mff T oy | orw fne W TET W mﬁlrﬁehﬂhﬂut
urgent public importance in
oyt At gl X A% oY ¥ this House under Rule 377 Operation
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of ships on West Coast of Konkan was
done by Bombay Steam Navigation
Company and by M/s. Chougule
Steamship Company prior to 1973.
This service was nationalised in 1873.
Prior to nationalisation, ships of Bom-~
bay Steam Navigation Company used
to call at 20 ports and that of Chou-
gule Steamship used to call at 16
Ports. After nationalisation, ships are
operated by Mogul Lines and since
October, 1977, ships of Mogul Lines
are calling on at four ports on this
line. Employees of Mogul Lines are
reported to have gone on strike since
Monday, the 20th March, 1978. This
ia the peak season of the traffic of the
year. The people of Konkan living in
Bombay want to rush to their respec-
tive homes for Holi festival and be-
cause of the gtrike, considerable incon-
venience will be caused to them, I,
therefore, request the Minister and
the Government to take immediate
action in the matter to end the strike
and direct Mogul Line to meet the
demands of the employees and in the
meantime, make alternative arrange-
ment to operate the ships and avoid
inconvenience that i= being caused to
passengers.

(iii) REPORTED KIDNAPPING OF TWO
OIRLE OF RamMa K.m.\ Puram,
Nrw Dzrar, .

it qworw (wfewre). worw wgre,
uTer A faest wET WY oy gt
gl vgoar ¥y yrraT e & | Tg wEAT
Hminﬁg, "o ¥ o QO Tk FAT
FROTL S Y Wrorr—aferer T
oI Gt e, At odf werrer # it o,
T A ur W off oY el A ww
frfavara 6 firgdy s frar et
W o af foelt TR @ww e
oW ¥ war v | gak for T vwe
v ww wr ok, dfer ww  afier
worare (wr) wregiw fier aw W
wft oYY ot fiewrer rewTT Y g k-
wif fieger oft §, g1 wrofly ooew
oft qof Rt W gt el aw & Frker
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fieqr fie € wywt off firerers & agwe
wT wqw wr off off, T ¥ mraw W
o w1 wrefy e oft gt fver oY
% @ T g wAT o w0y Fermrr—er< 24
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sgTe welt oft & agt Y g |1 QY faer
T aEY aTe 21 WY AfFRT AYEETT
T gk )

WTT X 4% WTT ¥ wread Frn—
wx o faaer wowre gfee & Mg Wi
IR gfrw weaT & e e s
g gaTLY wwEY w7 G §, v
¥ freerar g7 o gF #7 o w3 0
ot gferer wfisere & Poager fiear vafarg
for g ferer wrfmere w1 o e o sy
¥ forsdrarc T 7 oY worg oY fin sy
U FT T T N AW T W AR
¥ Wy T oY IR sy wo o S
aT TAATT TTEr A W w1 Afew fan
wi SR 7 el ofr ¥ ferar o o
wT ower wumz g | W9 g WA
g wome el A v g Q@ &
s frdY st oY o TG Y
t1 fre off et Wt W oW
ow g wng, v wr fewmr g ¥

e wiawqt fedfer wY Wi &
HOETT T SqT7 W=7 WgaT g |
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Mr.
Speaker, Sir, Yesterday, we went upto
Clause 6 of the Bill under considera-
tion. I saw the record of the proceed-
ings where I had accepted Pandit D.N.
Tiwary’s amendment. But Mr, Ste-
phen raised an objection to the word=-
ing of that. With the permission of
the House, I would like to substitute
Pandit D. N, Tiwary’s amendment as
follows. ] move:

Page 3, lines 40 and 41—

For “shall stand transferred from
Bokaro Steel City in the State of
Bihar to Bhilai in the State of
Madhya Pradesh.”

substitute—

“may remain at Bokaro Steel City
or be transferred to Ranchi” (44)

The words “shall stand” may be
deleted.

SHRI D. N. TIWARY (Gopalganj):
I accept it.

SHRI A. K. ROY (Dhanbad): On a
point of order, Sir. Yesterday, 1 had
also moved an amendment to this
Clause 8. The hon, Minister said that
if there was some technical objection
to Mr. D. N, Tiwary’s amendment, he
was ready to accept my amendment

SHRI BIJU PATNAIK: I said it
But the Chair had said that it was out
of order. Only these two words “shall
stand” have been deleted as pointed
out by Mr. Stephen.

SHRI DHIRENDRANATH BASU
(Katwa): But his amendment was a
accepted by the Minister.

SHRI A. K ROY: The Minister
accepted my amendment. He said
that if there was any technical objec-
tion to that amendment, he was ready
to accept my amendment. This s
what he said, Within 24 hours, nothing
h.:k.hlwe‘l- Today, he cannot go

MR. SPEAKER: There is nothing
kike that. This is what he sald—1
am reading from the record:
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“I may say, if this is not legally
accepted, if that is your finding, I
am prepared to acospt the amand-
ment of Mr, A. K. Roy.”

The only objection that appears to
have been raised is that the word
“shall” may create trouble. That is
what was raised by Mr. Stephen, and
rightly too. Sometimes, even the
word “shall” is interpreted as “may".
Therefore, the Minister, to be on safer
ground, he has now moveg an amend-
ment that the word “shall” may be
replaced by the word “may” to remove
an difficulty that may arise. It s a
question of law. I am guided by the
proceedings. It is for the House to
accept it or mot.

The question is.
Page 3, lines 40 and 41—

For “ghall stand transferred from
Bokaro Steel City in the State of
Bihar to Bhilai :in the State of
Madhya Pradesh.”

substitute—

“may remain at Bokaro Steel City
or be transferred to Ranchi,” (44)

The motion was adopted

SHRI DHIRENDRANATH BASU:
The factory is in Bokaro; everything
is in Bokaro. But the office will be in
Ranchi How will the work be done?

MR. SPEAKER: 1 am not deciding;
the House is deciding.

SHRI A K, ROY: The opinion of
the House must be taken on my
amendment also

13.00 hrs.

MR. SPEAKER: Now we come to
Mr. Roy's amendment. ..

SHR] C. M. STEPHEN (Idukki):
When this amendment has been
accepted, that cannot come up....

PROF. P. G. MAVALANKAR
(Gandhinagar): The esrller one hav-
ing been accepted, this automatically
falls through. -
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MR. BPEAKER: Mr. A. K. Roy's
amendment is: Page 3, for lines 38 to
41, substitute—

“(2) Notwithstanding  anything
contained in the Companies Act, as
from the appointed day, the regis-
tered office of the Bharat Refrac-
tories Limited sghall remain in
Bokaro Steel city in the State of
Bihar.”

This is in conflict with the earlier
one. It cannot be accepted. Once
the House hag accepted the earlier
one, this is over-ruled. Now, We g0
to...

SHR1 SUSHIL KUMAR DHARA
{Tamluk): I want to know whether
we will have lunch-break today.

MR, SPEAKER: No lunch-break.

PROF, P. G. MAVALANKAR:
There was to be¢ no lunch-break be-
cause the Demands for Grants were to
‘be discussed. Now, the discussion on
Demands for Grants has not yet come
up...

MR. SPEAKER: We have already
dispensed with the lunch-break., Now,
I shall put clause 6, ag amended, to
the vote of the House. ‘The question
is:

“That Clause 6, as amended, stand
part of the Bill”

The motion was adopted.

ClaVse 8, as amended, was added to
the Bill

MHR. SPEAKER: There are no
amendments to Clauses 7, 8, 9, 10 and
11, T shall put them all together to
the vote of the House. The guestion
is: oo~Rg

“That Clauses 7 to 11 stand part of
the Bill"

‘The motion war adopted.
Clausesz 7 to 11 were added to the Bill

Clause 12 was added to the Bill
Clause 18 was added to the Bill

Clauses 14 to 17 were udded to the
B,

Claupe

t fer not payable)

T I

SHRI A. K. ROY: I beg to move:
Page 6, line 33,—
Omit “or other employee” (18)

SHRI BIJU PATNAIK: ] oppose
that, Sir,

SHRI A. K. ROY: Based on the
uncharitable record of the Janta
Government and the Congress Govern-
ment, both being anti-working class,
I oppose jt, because that will give a
handle to the Government and that
may be mis-used by the Exccutive in
transferring the employees whom
they do not want. So, to safeguard
the interests of the workmen and the
employees and so as not to give a free
handle to this anti-working-class
Government to deal with the emp=-
lovees as they like and transfer them
as they like, I oppose this and T say
that the term ‘other employees’ should
be omitted and they may transfer or
send Officers anywhere they like,

SHRI BIJU PATNAIK: I can
assure the Hon. Member there is nmo
such intention, Since this is going to
be under one authority, there will ba
units and inter-changeability will be
automatic. It should mot attract any
undue attention. I can mssure the
Hon. Member there will be no question
of any vindictive action in this matter,

In view of what I have said, 1 hope
he will withdraw his Amendment,

MR, SPEAKER: Are you withdraw-
ing it?

SHRI A. K. ROY: In view of the

assurance given on the Floor of the
Houge, 1 withdraw my Amenfiment.
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The Amendment No, 18 was, by leave,
Withdrawn.

MR, SPEAKER: The question is:
Clause 18 was added to the Bull.
The motion was adopted.
Clause 18 was added to the Bill
Clause 19— (Provident Fund)

MR SPEAKER: Mr. Patnaik, are
you moving your amendments?

SHRI BIJU PATNAIK: I am not
moving them.

MR. SPEAKER: The question is:

“That clause 19 stand part of the
Bin.”

The motion was adopted.
Clause 19 was added to the BilL
Clause 20— (Gratuity, welfare and
other funds)

SHRI BIJU PATNAIKE. I am not
moving my amendments,

MR. SPEAKER: The question is:
“That clausg 20 stand part of the Bill”®.
The motion way adopted
Clause 20 was added to the Bill
Clanse 21— (Provisions with respect to

imcome tar and Surtax)

MR. SPEAKER: Are you moving
your amendments, Mr. Patnaik? Mr.
Yadav is not here; so the question of
his amendment does not arise

SHRI BLIU PATNAIK: I beg to
move;

Page 7, line 37—

before “the undertaking” insert
“of” (3)

ME. SPEAKER: There are two
amendmants of yours, Nos. 3 and 32
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SHR] BIJU PATNAIK: I am not
moving Amendment Ne. 32; I amr
moving only No 3.

MR. SPEAKER: The question fs:
Page 7, line 37—

before “the undertaking” insert
“of” (8)

The motion was adopted.
MR. SPEAKER: The question is:

“That clause 21, as amended,
stand part of the Bill",

The motion was adopsed.
Clause 21, as amended, was added to
the Bill.

Clause 22 to 28 were added to the Bill.

Olagse 27— (Power to amend memo-
rundum and artiwcles of association)

Amendment made:
Page 0, line 20,—
omit “such”. (4)
(Shri Biju Patnaik)
MR. SPEAER: The question is:

“That clause 27, as amended,
stand part of the Bill".

The motion was adopted.
Clause 27, as amended, was added to
the Bill.

The First Schedule and the Second
Schedule were added to the Bill.

Clause 1—(Short title and commence-
ment)

Amendment made:
Page 1, line 6,—
for “197TT" substitute “1978" (2)
(Shri Bijy Patnalk)
MR. SPEAKER: The question is:
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“That clause 1, a5 amended, stand
part of the Bil",

The motion was adopted.

"Clause 1, as amended, was added to
the Bill

Enacting Formala
Amendment made:
Page 1, line 1,—
for “Twenty-eight 'substitute—
“Twenty-ninth" (1)
(Shri Bijy Patnaik)

MR SPEAKER: The question is:
“That the Enacting Formula, as

amended, stand part of the BilL”
The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill

SHRI BIJU PATNAIK: I beg to
move:

“That the Bill, ag amended, be
passed.”
MR. SPEAKER: Motion mowved:
“That the Bill, as amended, be
md_ﬂ
it yrifew arre firwr@t (vivrrevsior) «
TN WERE, TR YA A QF AT FEAE |
qg wiv qR2 faw v Fri ¥ g
9 W ST M 1wy ot AR O
wiehz faar 1 fs faselt & e sl
<iofy & omrar omd | gAY ey o X
wrreaTer e u fis & -4 v wfve
€ wgt ¥ owR | IR ay i e T
s wgt Ot § wwrw ot iy mt
§, af fagre & qepviel a% wrverer
Thragwgt ¥ mrdx grew wicwir
T oy % wgh ¥ oraiay 1 & ofres Prfiveze
¥ wry o § wiic IR v fon
€ S vivfr syew Wt swil rfies
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o oY fae faar § fis e fafrex
w(:mm*mi R
wfterc firar | & aawan g i 4 oelt
B xus wifae £ | TEY IR
IR W Es e

SHR] BLJU PATNAIK: I have al-
ready made my observations on this

subject in detail and I am sure it will
satisly Pandit)

MR. SPEAKER: The question is:
. t the Bill, as amended, be
passed.”
The motion was adopted.

PROF. P. G. MAVALANKAR: Shri
Biju Patomik has passed.

SHRI BIJU PATNAIK:
have passed.

Yes, I

—

13.18 hrs.
PORT LAWS (AMENDMENT) BILL

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF

SHIPPING AND TRANSPORT
(SHRI CHAND RAM): I beg to
meve:

“That the Bil] further t, amend
the Indian Ports Act, 1808 and the
Major Port Trusts Act, 1963, as
pussed by Rajya Sabha, be taken
into consideration.”

While moving this Bill for consi-
I may say a few words

the new Tuticorin port,
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contingency we are bringing in this
Bill so that in future also sgome State
Government mey write to us that
some particular port should be taken
up by the Central Goverhment. There
are demands for example from the
people of Mangalore. I visited that
port recently last month and there
the MPs ag also the workers and the
people of the area demanded that thet
port should be merged intg the New
Mangalore Port. But the difficulty is
that the State Government is refusing
to hand over that. In this case the
Tamil Nadu Government and their
‘Chief Minister have not only consent-
ed to hand over this port but they
have also agreeq to reimburse the
loss to the extent of 50 per cent in
case there is any loss on account of
merger. So, Sir, we are pot consi-
dering anything that may be injuri-
oug to the State's economy or any-
thing that may be prejudicial to the
interests of the State.

With this purpose I am moving
thig Bill. We are amending two sec-
tions. One is Sec. 5 of the Indian
Ports Act, 1808 and the other iz Sec-
tion 133 of the Major Port Trusts
Act, 1963.

Thig is8 a very minor and small Bill
and I hope the Members will be in-
dulgent enough to give support to
thig Bill.

MR. SPEAKER: The question is:

*“That the Bill further to amend
the Indian Ports Aect, 1908 and the
"Major Port Trusts Act, 1983, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

"MR. SPEAKER: We shall now take
up clauses.

There are
given notice of.

certain amendments

Clause 2— (Amendment of section 8
of Act 15 of 1908)

MR. SPEAKER: Shrl Vinodbhal

"8. Sheth hag given an dméndment.

MARCH 23, 1078

(Amdt) Bill

He is not here.
MR. SPEAKER: The question is:

B"lnm claugse 2 stand part of the
NI

The motion was adopted.
Clause 2 was added to the Bill

Clguse 3-—(Amendment of section 133
of Act 38 of 1063)

MR. SPEAKER: There is no
amendment.

The question is:
“That Clause 3 stand part of the
BilL”
The motion was adopted.
Clause 8 was added to the Bill
Clause 1—(Short title)
Amendment made:
Page 1, line 3,—
for “1977" substitute “1978" (2)
(Shri Chand Ram)

MR, SPEAKER: The question is:

“That Clause 1, as amended stand
part of the BIIL”

The ti

T

was adop

Clause 1, as amended, was added to
the Bill

Enacting Formula
Amendment made;
Page 1, line 1,—
“for “Twenty-eighth” gubstitute
“Twenty-ninth” (1)
(Shri Chand Ram)
MR. SPEAKER: The question is:

“That Enscting Formula, “
amended, stand part of the Bill

The notion twas adopted.

248

.



249 Port Laws (Amdi) Bill CHAITRA 2, 1900 (SAKA) Public Wakfs 250,

The Enacting Formula, as amended,
was added to the Bill

Title
MR. SPEAKER: The question is:

“That the Title stand part of the
BiL.”

The motion was adopted.
The Title was added to the Bill

SHRI CHAND RAM: I beg to
move;

“That the Bill, as amended, be
passed.”

MR. SPEAKER: The question is:

“That the Bill, us amended, be
passed.”

The motion was adopted.

PROF. | Y G. MAVALANKAR
(Gandhinagar): Minister of Works
and Housing is not present. (Interrup-
tiong) Where is the next Minister? He
has come. Let us adjourn for Lunch.

MR SPEAKER: You have accepted
that. What can I do?

PROF. P. G. MAVALANKAR: Peo-
ple me under this impression that
there will be lunch hour. Kindly ad-
journ the House for an hour.

13.24 hrs.
{Du. SusuiLa NAYAR in the Chair]

MR. CHAIRMAN: I put it to the
House whether lunch hour be suspend-
ed.

SEVERAL MEMBERS: Yes.

MR. CHAIRMAN: So, there is no
lunch hour. That is what {he Speaker’s
told me to ask you.

FROF. P. G. MAVALANKAR:
Lanch hour was suspended earlier.
Now it is being restored. We want to
restore the lunch hour.

MR. CHAIRMAN: If it is agreeabls
then, those in favour may please say
‘Aye’.

(Extn, of Lim.)
(Delhi Amdt,) Bill
SOME HON. MEMBERS: Aye,

MR. CHAIRMAN: Those against
may please say ‘No’. There is no one
against. The motion is carried. We ad-
journ now and we will meet again at
225 P.M.

13.25 brs.

The Lok Sabha adjourned for Lumch
till Twenty-five Minutes past Fourteen
of the Clock.

The Log Sabhg re-assembled after
Lunch at Thirty-four Minutes past
Fourteen of the Clock.

[DR. SusHILA NAYAR in the Char]

PUBLIC WAKFS (EXTENSION OF
LIMITATION) (DELHI AMENODMENT)
BILL

MR. CHAIRMAN: Now, Shri Sikan-
dar Bakht.

THE MINISTER OF WORKS AND-
HOUSING AND <SUPPLY AND RE-
HABILITATION (SHRI SIVANDAR
BAKHT): With your permission,
Madam Chairman 1 beg to move:

“That the Bill further to amend
the Public Wakfs (Eatension of Li-
noation) Adt. 19349, as in force in the
Union Territory of Delhi, as passed
by Rajya Sabha be taken into con-
sideration.”

Madam Chairman, the Wakf Act of
1854 was made applicable to Delhi by
the Wak{ (Amendment) Act, 1959. The
partition of the country had created a
problem relating to the management
of Wak{ properties, To save the title
of these properties from being lost on
account of belng in adverse possession
for more than 12 years, the Public
Wakfs (Extension of Limitation) Act
1959 was enacted to extend upto the
15th August, 1067 so that the Wake
Boards constituted under the Wakf
Act, can institute suits for recovery
of such wak{ properties. On account of
inability of Wakf Board to complete
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survey ol properily, the period of Limi-
tation wag further extended twice by
the Government one in 1967 and the
other in 1968. In spite of these exten-
sions, the request for further extension
of limitation kept coming in. Consi-
dering that it may not be possible to
extend the period of limitation for all
the States, the State Wakf Boards
were advised to approach their respec-
tive Governments for further extension,
In the case of Delhi, the period of luni-
tation was extended first upto 3lst
December 1972 by the Extension of
Limitation Act, 1972 and then again
upto 3lst December, 1975 by the Pub-
lie Wakfe (Extension of Limitation)
(Delhi Amendment) Act, 1874, The
Delhi Wak!{ Board again approached
the Delhi Admnistration on 18th De-
cember 1875 for further exiension of
the period of Limitation. They said
that they were not in a position to file
the suit; against the unauthorised occu-
pants of the wak! properties in Dell
and the survey of all the properties
hag not been completed. As the sur-
vey 1s 5till required to be completed, it
is not possible to know the exact num-
ber of wakf properties under unautho-
rised possession. For this purpose, the
provisions of the Public Wakfs (Ex-
tension of Limitation) Act, have to be
invoked. 1 therefore request that the
Bill may be taken jnto consideration.

MR. CHAIRMAN: Motion moved-

“That the Bill further to amend
the Public Wik!s (Extension of Li-
mitation) Act, 1959, as in force in the
Union terr“orv of Uelhi, as oassed
by Rajya Sabha be taken into con-
sideration.”

SHRI G. M. BANATWALLA (Pon=
nani): Madam Chairman we have be-
fore us Wakfs Bill in order to extend
the limitation in the Public Wakfs (Ex-
tension of Limitation) Act. It is most
unfortunate that in spite of the lapse
of such a long period, even the survey
has not been completed, not to apeak
of the reitoration of the properties

which are in adverse possession. This
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ir a very sad commentary on the ma-
nagement of the Wakfs properties, I
must therefore emphasise the necessity
to move both with sincerity and speed
in the matter of completion of this
survey., The hon. Minister has not
sought to take this House into canfi-
dence as to what are those difficulties
because of which even & survey has
not been completed. My whole purpose
of rising today is to emphasise this
fact and that justice delayed is justice
denied. And it is necessary that pro-
per steps should he taken with speed
and with sincerity. Let us know what
are those difficulties because of which
the survey has not been completed.
Every time the Government coming be-
fore this House and asking for exten- *
sion of limitation of the period because

the survey hag mot been completed is

rather an unfortunate occasion. Then,

I must say let us hope from our new

Minister and let him assure us as to

how much more time will be needed

for the completion of survey; and then

secondly also have expeditious move

in order to gee that all these adverse

possession are put an end to. It is

very unfortunate that the properites

of several mosques and others are still

under adverse possession and I hope

that the matter will be taken up with

necessary speed. I need not dialate

further upon this particular subject.

There is one more point which I have
to place briefly before the House. The
Public Wakfs Act requires a number
of changes, There i8 need for compre-
hensive amendment to the entire Act.
Let there not be mere piecemeal ame
endments, I understand there was al-
ready an enquiry committee to go into
the whole question thoroughly and to
report about the mnecessary amend-
ments required in the Act. It is sur-
prising and shocking that the com=
mittee took unduly long time a perlod
of seven years, to suggest what chan-
ges were needed in the Act. After tak-
ing such a long time, after the com~
mittee members had moved throughout
India gnd I should say, wasted a lot
of time and meney and after spending
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(Delhi Amdt) Bill
ar Ay, g8 o Ay | W TER Al
w07 aTg wo g & | e R

w4 A a e feer WY weaE
otk § 1 THS NF FT A AGEA
g o WY wE woh 2o Ay G-
wqfer woAT, SiwT SR o o
fosr FT T & IER iy TEw AT
wifye wiifie ¥ F77 ¥ v fremr WY
wETE hwdt &)1 &) ¥ Ay ue
Tespect to a comprebensive amendment WHIE ¥ RO T & T W6 ST9E
of the Public Wakf Act.

it qro Trmiare TP (Frowe-
ww) - wwrafy @, qfE TR an
T maT g xa wex § 9w Ae
AEATE | T WWE § ag T EF
yafms ofy gar & e
ar ey avs a8 g, 77 ) EFTA ¥ 1w
FE oy A wre Pt T Pt
F 707 foreerdy o w7 & vy Fifom
WX aws A1E A QO W
w1 e Y w0 afew A gET 9sY
s w4 W wrfaT § e w1 w1
wfr grm W OF @ gReewe g,
Fadr arx gwmdvw e, Al e
forem, wo a0 & ®& a% 2T | TEE)
ol 7 vt AT =l

€T Arwr o o aws Wyt § o
w1 T g & FoF e Feelt ama-
e &, 9% " Y A 8, o § ewwan
g fraga ¥ oty Ao e feg g
gt NI wEE fragrE A
AqY AT wx Fret W EY o A
Taer freed & ared o1 N whenn-
T aes Oid H g T e S g

T QT GF A& TG WY IFF A
famrr Zrger wOTM, qg WY wCATER
W o Tgw 9 gl Iy § xwas
ffwr | wR o a1 w1 A s
¢ dt B JEAOE Y frwrew WA
Frgd, e Ofafere o o
e 7 wwed ) NApr & ale .y
§, twrrvad ¢, SO ®A
arfr weeT 19 &1 % |

& wawar g e g weE SRR
e & wroeT FTH g1 T &, 3Rwy fr
¥ o' 9% forar o wweT & 1 FgeETAY
FF W aENE ¥ @A g,
FTrHT oY & oY CRET EAATH FIEH,
qg wroa ¥ &, ST A wEEr
 wWT |

W wveT F1% 5@ §, & oW 5w
qarey saw ¥ fod qEreRAE AT E o

SHRI P. RAJAGOPAL NAIDU
{(Chittoor): Madam Chairman, with re-
gard to these wakf hoards and wakf
properties, I would tell the Minister
that they are not being properly ma-
naged and the properties which are in
the States i.e. at many places, are not



255 Public Wakfs

[Shri P, Rajagopal Naidu]

being surveyed and they are hot gaz-
etted. Even when the muslimg send
petitions to the wakf hoards, the wakf
boards are not taking interest, they are
oot taking cogmisance, with the result
they are not getting all these things
surveyed and gazetted. | know m mYy
own place—Aragunda Venkatagiri snd
80 many places—the wakf properties
are in other hands [ do not know why
these things are not being surveyed.
vherefore, I want to suggest to the
Mimster that the Wakf Board Act must
be revised 1n such a way that it 1s
quite possible for anybiiy who mana-
geg them to get all the properties sur-
veyed and gazetted.

SHRI VASANT SATHE (Akola):
Will vou give us an assurince of a
time-bound programme to bring for-
ward the amendments

oY fawae war  fdew Jguan,
foag Wt ¥ fad daw ol § warw
¥ wTwe grfee gt g a8 9ga & @ifve

i wggz wvee ¥ fd 1 g A®
oW Araer fawr #r @ & R W@ g,
afe afs d=dr & 39 wuF 71 W
foar &, & 9% qarfes ot 3@ A
£% WA FTT AHEAT |

ot &Y aws #7 w4y A gf L,

FEET TATE ¥4 F A5 g1 A TS A
w faw 552 § faxwa T mfacgs g
ag ¥ Y gut, & wa¥ fod fod friz
w7 AwATE, aorg ot foaw a=h A
gt & ot ¥ g At & 1w
WA 3, TAT A g wifgd ar oy &
wiHiae AT, # o & fowm
FATZ FTIfE g WTHET SrEw s
AEN FT W =22 TAAAE 71}, dfwm
Cee LR R R Sl S
w13 arfE ag #m a= @), o
ETEH ATIR ¥ A7 #T a7 47 faer
@ wT e & fr 1980 % ¥ fad gy
oFEE frar o |
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Tto Wt areww qhiw (wwwi):
WY APRAT, BT ¥ WG WA ¥
g awt g1, wvk savw Ay der &)
IOE TN TG T GEfEw qrir srodfor
BRI I Y | TR TAET qTHE
ot o wren &, afiwr fae ot 99 9C
QA A faam e | @W aws W Wit
T T

awmin Afwa WY O W I
T H AT qE aa ¢« T qt Gfer
&, o afad

Wit free wer . & I TwamEr
rry s My 17 o ¥
AT a wy & W IR fod www
HEFE § W7 I@ w0 F AT @
g & | SEF ar w wa ) AT
Afexr 7 #5-7 w0 Gy w1 ane AT &
fr freY g Y s e el A
womETEET AT &

TF qTA@EW v & %77 47 fr aws
AT FAET At qFE W o wie
qasiifow avx o, &t & v s@r
s f gt freddom e #f o
¢ ot fs g et & Wi am
A 97 9uw &7 97 AT W aw § e
weret a3 & e fore® wlwam W
& *1f wredfrzgmaw sefewT A g
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wafwd g oredw wrs fafidew
& fordl gw W agt ey ¥ gnfore
g Ty ¥ AT AraT FAT RN
e qmd dlfrer ¢ | ow 12wem @
TR %7 gEF RimA F 8, Juw fed
g owdnT w1 fafder WY g
W wroet fager A efocgu € K
Wiy oz 7T oY At vy qwarg, A ag
ety e frere W g s feel &
< owde ¥ e T qE, 3T
forg g€ WY we, wiforwr wite Frrenfy
o A

st offe THo WwewT : TE A
RO SR LUR &

wt e wer faemger saes 7 &)
M 31 fww, 1980 A% ¥ A oEa-
o WY geeaTRY ¥ &7 graife oy el
gxfafrdwm wix faelt @ wws
v &y v g, SfeT B e e § o
e aww wifew o ) fraet w4,
arfw T 57§ ORTEvT A g O |

ot wwer Al (wFEr) o F g
T

=it farae v . RN 7 a6
sfasmesr @

MR. CHAIRMAN: 1lhe question is:

“That the Bill further to amend
the Public Wakfs (Extension of Li-
Tnitation) Act, 1959, as in force in
the Union territory of Delhi as pass-
ed by Rajya Sabha, be taken Into
«<onsideration.”

The motion was adopted.

MR. CHAIRMAN: There are no am-
-endments. I shall now put clause 2 and
clause 1 to the vote of the House. The
guestion is:
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“That clauses 2 and 1 stand part
of the Bill”

The motion wnas adopted.

Clauses 2 ang 1 were atded to the
Bill.

MR. CHAIRMAN: I shall now put
the Enacting Formula and the Tiile to
the vote of the House,

The guestion is

“That the Emnacting Formula ond
the Title stand part of the Bill”

The motion wis udepted.

The Enuctmg Formulga and thc Tutle
werte added to the Bill

SHRI SIKANDAR BAKHT: sSir, I
beg to move:

“Thal the Bill Lo passed.”
MR CHAIRMAN:- Motion moved*

“That the Bill be passed™

o Wl ATCRIW QW (F=ET):
aarafa wEred, dar fw «f 98 7 wer
&, w7 " AgRT W gEA-HAT AT
T any § fin whvee v a% o9 &1
® QO FT A AT 1980 F T WY
oy agr Famar sraar | fafew Tt
¥ aww a1 St A § HTH Y @
s Ry g AT A ¥
fador 2%, arfs TvgT & a9 a¥ SF
ag ¥ ®TH ¥ ? W7 [T AFEA £
weay & wrE AfeRfad ST @@ &7
wifew w3 7 FAT NEEA W ATH
#F w7 (% ag 7o TR &1 fqua
¥ 1 ¥fea fae Y ag T w1 & fadm
¥ fir @t Tvat ¥ QW a<rET sqeredr
&Y, WX oW 4g TEQE L ue s fafiw
e ¥ gw ATk § o Havra ar fewar
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it et ATTAer [Thew)
A€ & | ouT ow% AT &F AWEAT q

wIY ®Y wEgrd T § gEAAngAT o
FLaw |

o Qeverw wome Wt (wieTET)
AaTaf wgre, F W few & owmaw W
wuw gF & se ok ol Wi
T SR AR FTAT TIEAr E

UM AMFaE &/ ¥ Q@ &,
fwer 4 ¥7 ¥ qAgITE AHY &
# fagre &1 TEEr v wrgar g1 Tav
wrar g fs g # OF A5 2wd
nET AL | NG AR AwE wY
T graew §, a7 ey ot § e aws and
et safer &1 7w forod av 2T 2,
Afrr ag =fer freft gur ®Y samy
frcd ax maez w3 v @ W wyx
ATHT FHAT § 1 X7 A% FT w7
TgAETaTd &1 wawREATE AT WRiATEAIT
At Zraqe § | oF € wfarT srar-
ar A frgr s &, v e qETe
%F A WX AHT aF WK 9% 9
T AT ¥ uw faw A A
F74 & fA0 or &7 gar Tfgn g
w1 TaaT Arfen fr faw o & aww &Y
weafrr aga w9 @) Wi FTOTT ww
¥ oY oFE ¥T 9gv § 9w AT g &Y
o I T HF § I | T
foray o faest gy anfigg swe
wrar) agdts & Qavad | we
ST 45 § AT WSTE §Y a0 wHe
VL 1cafar g Fa g ¥ feae
T N wwe § ot ew WY fFoarsw
T ¥ TG wAEEAT £ | 7 WP
fa weft wfer wAUT AW svenER
%t i == foom & %7€ rdamdy ® 60 1

ot weiw w13 (oreYAT) gt
ugRar, § Faw QF gure QOAT WIS
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1w ¥ war s 1980 aw wiw
q¥aZwT qTT @ § O W gw Sy
T gwd § T7 TEAT 09 % A6
| qig w7 FTH § g T ET A
1T AT WHENT W9 ¥ 9vE WA
Brwr k9 AR qU gl
o ax a% W W wiwde v
aefem T0% ¥ T oE e
¥ ¥ wred P oo achw Y R W X
AT ¥ og WY AW % AT Ewa ¢ e
A% fw gy SrEt A wad frar v
g wewfEar av% wqw A &1 W@ ¥
W d% fr gEt g @ el g
wrTi & SUR A @ agr W wenhw
R T A7 e QY ag | e i
WY &, wiT A & Wik o F Ay X
I FT T Y, WEU-aws § B
&% w1 ¥1F figmra 7Y, ommETE FT WS
fgama oY 1 afg A AR &
o ¥ I sk fag arema & aois
AT WET § WT 1980 ¥ EA 4T ET
T ar 99 & WY aFe oY aodw Wi
ATCA, T HIVEATHT WIS §F €T ¥
gw ? ofr AN ETEATE ¥ )

st #yrrow e (AiET) . mwmfe
wgrear, Fwry wAveqw & el AT
Faparfon s fie T w1 9 wOwT
¥ =g §ow i wr b, ore fifa,
Af AgTOR T ¥ R T oY gATT
T iU wE W
s9E HTR e Y STt @ o
&% fr w1k gl e & & ay
% ¥ Tt wArgareft aw Y &
W ¥ g s afwarf? fam
T e F wer § why Iewr wifes ww
wrar g | Ay F@a@ afed A et
TR TEf F A TN TE | A Fr
FRAE gRAL gy F
ot g wewtar fagsw wfwT g,
IT & qardt OF T WAt AT 3
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=7 g vk ¥y rafic fdhr e
it er ft W o i S @
sdt onfir g ¥ WA wT Y | gY
ag & vt emolr g e A, Temy
wOE & vy & ol oy o o o,
o1k ey wier ff, gw Tl s
1 PR wder ¥ frar v Qo Ek
nfewre ot qugw & ATw & 3w Aot
w1 7T} wfrre W %% 92 fear o @
et 1§ wopr g wifgr « Far sy
A AW & ATH TTER T AT ATATAR
wrr Far ¥ ey ¥ qer E @Y
Frofmgmragaerd § | AT angw
| ¥ A1 {19 7 77 Wi panior e
fir 72 wvE wr w’rmt:i?n
AT R § 1 wEwy Faert &
o Aifeg & 79z ® qrt wrfger o wrr
owE AT g ¥ § fe garh st
vt aw ww I ) wreed
70wt g @ e ag el 9w
Al A ag o foerenrelt #T
wrErdzr i arar § 1 g www At § 0
# W ¥ AUwA ¥ FOTT A @i
vem fr 397 awn v & fuw ¥
T ey & ara ey w @Y Wi
forg wyraz & faq g A WX

wET ot w ¥ Iuw fay wft W
wTH AT ¥ I T W A1 | Wee T
T a1 § T 2w ¥ Q| @mea) v
g #t Frwer § e forw A & fo
Y T ¥ Iw wwwex ¥ fwe TE4AT
TR @ fwar omar § afes 7@ T#
oY THT &, & TATH fF TA W7 RWIH
¥ & Wi 3w wogw %Y, 39 AW,
9% ufemg w1 axAmw s A wifew
v ¥ 1 vafg & ag wgar fie oft st

w WX e arew Wy o @
ot firefty oo wER €, 5w WY T
&7 §TUT FATAT  wTEY § SOk ard A
&t X ot oft W v o e o
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&t wifgy « oY oredy, ot gt ar
wTOt g & AT qTdoredETe gEwT

1500 hre.

wT ® am T ok ger e
ger § wafs gt ¥ @ T
¢, foam &1 vawT o § wer
W gEE gl Iek wer
¢ wafs s wer g ¥
fererar & waifor som e tw T

F
i
¥
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(Delhi Amdt) Bill
qr1 wgroe A war  wr § gEe
A & fag & S e g,
& afesms ¥ Sww wgw el
T k) & T dpow wrgey
g 5 ¥ v wifew & gy
qfr sferr ge @few ¥8 <wr o
THEENT  FYAT § TN ST AT
TR ORY NETT AW A WG | AR
o & fogrfarider w1 ot oF
qurT } 78 T Qv ¥ e &
afen famdt € 371 wET EF AOTAF
g e = o 1978 T W R
Wy ag 3w § oW wrEwEd
g WY 9@ A SEw AT
fear o wwwr @ &feA a-o AT
g far g0 frewr &Y gvawmw ¥
wrf R, & Awew g IEg
¥ A4E A W7 Aee 0 AT
framfamaT grm w1 o7 ST
Inwd w7 aoirx &, W aswT 2,
I FE AT T@T FTEA FE AF
A W FEA ¥ AT & A
qgw wd w7 warg fr of wEr T
€ oft, IEd fawfome GO
Eoaic w daer g @ IW W
wis Fom o gy fafwdww 31
feazma<, 1980 aw #t §, ¢ wH
& forivdww & wfr gt K
& sedw xarg fe e fas ara v
fear oG |
MR CHAIRMAN The question jg:

“That the Bill be passed”
The motion was adopted

—_—
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1568 hm
RE. BUSINESS OF THE HOUSE

MR. CHAIRMAN: The next item
on the Agenda is Private Members’
Lepislative Business gt 3.30, There
are 24 minutes more to 3.30. Whnat is
the wish of the House? Do you wish
to advance the time? Mr. Lakkappa
iz here. If you agree, we can start
the discussion.

The question js:

“That the time of Private Mem-
bers' Legislative Business be ad-
vanced”,

The motion was adopted

MR CHAIRMAN: Before we take
up Mr, Lakkappa's BIill, there are

Between the first and second Bills,
we will allow them to introduce their
Bills a5 a special case. Is that ggreed?

HON. MEMBERS: Ves.

CHAITRA 2, 1090 (SAKA)

Bills Introduced 206

15.07 hrs.

SMALL FARMERS AND AGRICUL-
TURAL WORKERS SECURITY
BILL*

SHRI P. RAJAGOPAL NAIDU
(Chittoor): I beg to move for lsave
to introduce g Bill tp provide for pay-
ment by the Government to the
small farmers and agricultural wor-
kers of compensation for injury by
accident.

MR. CHAIRMAN: The question fs:

“That leave be granteq to intro-
duce a Bill to provide for payment
by the Government to the small
farmerg and agricultural workerg of

‘ compensation for injury by accl-
»

dent.
The motion was adopted,

SHRI P, RAJAGOPAL NAIDU: I
introduce the Bill

1573 hrs.

RESERVATION OF (CERTAIN
CATEGORIES OF) CLOTH TO
HANDLOOMS BILL®

SHRI P. RAJAGOPAL NAIDU
(Chittoor): I beg to move for leave
to introduce a Bill to provide for re-
servation of certain categories of cloth
to handlooms,

MR. CHAIRMAN: The question is:
“That leave be granted to intro-
duce a Bil] to provide for reserva-

ion of certain categories of cloth
to handiooms.”

The motion was aodopted,

SHRI P. RAJAGOPAL NAIDU: 1T
introduce the Bill,

*Published in Gazette of India Etraordinary, Part 11, section 2, dated

25-4-78,
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1508 hrs.
SUGARCANE PRICE (FIXATION)
BILL*

SHRI P. RAJAGOPAL NAIDU
(Chittoor): I beg to move for leave to
introduce a Bill to fix the price of
sugarcane,

MR. CHAIRMAN: The question is:
“That leave be granted to intro-

duce a Bill to fix the price of
sugarcane.”

The motion wgg adopted.

SHRI P. RAJGOPAL NAIDU: 1
mtroduce the Bill

15.8] hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Omission of article 310, etc.)

SHRI BHAGAT RAM (Phillaur):
1 beg tp move for leave to introduce a
Bill further to amend the Constitution
of India.

MR, CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion waes adopted.

SHRI BHAGAT RAM- I introduce
the Bill

15.10 hrs.

UNEMPLOYMENT ALLOWANCE
BILL

BY SHRT LAEKEKAPPA—Contd.

MR CHAIRMAN: We now take up
further consideration of the following
metion moved by Shri K. Lakkappa
on the 10th March, 1978, namely: —

“That the Bil] to provide for com-
pulsory payment of allowance to all

Allowance Bill 268

unemployed persons in the coun-
try be taken into consideration.”

To T ﬁll (m) :
FufT wWEEE, St AT ¥ o7 ug

e Tafe firmr &, <w wr & fegry
w0 ¥ e wan § oAt g &
¥ o TR ywee guteny fear
¢, 99 ¥ weTC R e ot g
g

qHT WEE ® WAET Il
e fam amMr AR R E 0
%< %1 T9T WE 4G g1 AT g
fomyr frfirey adorme ¥ 9 ¥ Wi
T warey siffers alorTC ¥ | ¥AEIRT
I T T 9w aoh e & feg &

F g dwnm fear &)
@ win wB (wern) o faw ¥
wx & fag & o o e |

1o Tm Wt fem: gRIC WrTOE
§1s g ¥ 7 fawas w1 wewmT T
fraTd | STA AT 2 %Y AW AT AGH
“Every educated person including
doctors, engineers....”

1 % 7g we @ 1 5 el
= et ¥aw ffer sl # §F agr
grit & afow wfferr st o o1 & WX
FOAATS T FATH A wmfr%
Forq &Y ot & few g OF WA AR
2 vz A 3N K1 S1F ¥ QA
1E 2w T & gt T AT wEAT A G
ugt s s fawfen 2wy & wifoer
T T dF i F Aol
TR Ay A | S A
At & wrg & wrra wiww 2 e fera®
¥ wafoRT v sl G fasfor WX
g Mt W sy ad el w1 A
age @ o g § Afew o #

T sPublished in Gazette of
23-3-7%.

Tndia Extraordinary, Part I, section 2, aated
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e wx ¥ gt § 1 wronad &
wogk wegafe fifc s & “wiw
e fir Ferforar” e oY e forelt §,
AN AFE & wire fad & &
0% 13 7% T E 1« ag 30 ant
s fpmm iy wmEfFw
WWEqT &7 GATHTA Gy &1 @waT £ 1
g Fafiree T & e arél & smame 9e
TH GHEAT FT AT T T W e
2 98 UF T WAt § Wi WY §a
ST Y frers(er W s g ) Ay
AE AT TEHTE T W §, T W g g Tw
g fis gATdr qroAT #Y feww &Y o
ofr 9T afy *ror & fF Fwrdy iy wfy
= aweft o€ | waw oty doen ofr
gk @ Faw f waw Fw I g,
A0 Tt g g a1 gav w4 A
4, Ay g ¥ 9g geaT A Y A
#r 7§ /v 997 q9adiT dmT w1 20
T T 25 AT FTORT WA, A Ak
qT IWH 13 wAT AT qJ9TC A
T ¥ o%E ¥ g Wi gwr 2 R
gt wr A1 fowr oY, ag fafme =v
F e oy WY TETdy v v Ay 4 )
gafae & g =ar g fe Swd ey
TR ¥ farg o wger sew &, ag T
T gardy draeT Trorroge Y g,
meATaRe Wit @Y wifeg 1
3wt ag & fe gl e emmroget
ATy Aty H T
QWA # g F1 FT T T AW
8 werm ¢mm fr e
‘Tamaie wifoRr  gwmeEmmRE @
Wk 3@ T ¥ frere ¥ wrger
faX | %2 50, 50 WF ¥ Iw
2 w2 figgrara & slvenrit A o wd
W & T &1 2 w7 e T Wi A
T #Y sforest gnfy | gufere wviy
ot ww g fiedt Qoome WY Aifr Wy
Fraffer w¥, Y gt T T fF we
¥ T oW feere e g o
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Faw A ¥ £ v afy wdr afes
wery wny 4 oY Bwret wifigy fie o
¥ ware w7 firwr & o o 1 iy
gardt ‘g wifaee o
2 | fred 50 a6l ¥ oY fmar Y o Y
dwer wgw ¥ faawm ¥ faefv g, e
wfgw soadt ¥ @& a@
o § fe ur= dwr & g <y dwre
& v aw fowr 3 wnpe qficads
g, Star eY SiY A wgr av fin firer
T AT § ofrey g qg g fear
AT, T TG THEAT g TE R
T fe ¥ Faw 09T dur w
& @waT § | W T w6 TR
FFR @Y & O I aE q1 FATT
e W & At w7 oA S
T H1T AT § I A< A v |
fege™ & Iy ®Y o wwern &
IaH W sura faae, sy aedfre waeT
wy T 1 § 1 wrew un wfa ST
zw ) ey ofE ¥ @i gu & w1 A
wEm g g Am A e arax
T dr w1 fawar &1 ¥ oW o
& T g 1 oedY TEy ¥ omy Sl
T FAET =T § | 9w g aum g
Fwa € | 3% g e g fr s
= fawre far are 9% faar wET
¥ T A Fvw que & 9w
fawre 7t &t gwarE | W Tw T
F1FC T E o1 oy v fawrw o gav
TG-S ARG R T C T A AT
AET ¥ @A ATAT T W AT
forame, ST SR v AT HT TR
7 & g &1 gard W e
FETR T SATET o Y & | ¥ st
A ogr OF WYSHY &1 e 2
W qiY A" T@T WO Y 4gr erer
e ¥ 7 o o snfva woy i
I T8 ¥ IT6T Vo 3 8 Faer I
@ W oot et & wfag
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T & *F Wl yRe ¥ o ¢
s “wme @ sghew 1 fgger
¥y faprefrer 2w 3% w¥ v o avn
T #7 wEwsAr A @ wifgn
WY FF U wTawws & ¥ 8w g
afier sigr ST wrawmwar af §, of
A Mg | A IS W AW A
T T ¢ ot e o & 5w w7 fema
AT EAT WYX TR Aarg /T R
w1 fawm T e

TR AXEAT ET g gary ¥ forg movanft
TR ¥ oo gETy g €1 K 9w w6
gafe o O WET AT W7 ang
woern A wCAT SgAT | Afew gEi
faefa¥ § oY v avST agT &
¥ §X goE ¥ Afew a=i Srwfimr
gfaer = & fag v 2 fie owda
fear g S wrew A & AT wEAw
ffemgdwaa ¢ s g5 Tl &
garda fear &, W@ ¥ a7 & oumr
finfirer & Ay F A o
TORTT 7 qErdw It foar &, wwer &
e sagafmmmag g fe
a9 S @l w7 T AT T 9w
wqq X 3T ¥ wweT g Y ooy 7
TYAAT WA & HTHA qg WRET qIOy
o THer @y gem e oy sy
T WO wfEgw | &ww F Sar ardf
¥ W | & @ 7 anear fear §
fie aviy wY g7 T | afier s
or % § Qe faar w1 wewr & 7
aww ® ¥ g 75 aF w1 e
wifr firar mar ¥ & wgAT wTERw
g fie e g e W oy anoft et
wifae gk ot wear O w7 o ot g
g oy gt fandt firalY wTgwr &
oo sravas § e 76 ot fY e S
't wowre frm ar Tt R ww  fan

“avz g %" fagmra O § Afew
TAAT 7w 1 F FHw AT whgd |

3
{
i
A
!

fadt 40 wow =¥ Wi, o figge
* wrifs o wfier ¥ gz ot aver
g afed @@ T woh wif@
I wedt @1 W Smagtor §Y | Wi
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¥
ot e X, et § fie s ot
it agt B gu d, T vy e wg
geyw ¥ dwr Qwme § fowd ww o
wforest ¥ | W ¥ 9T @ AW T
ANag Y, AR T w g
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wied ww Wi st e ey
w iford, wfewr sprer Prfrdt wite 2% et
wfr w§ ot wrer ol wWic T ey
WEATT ABAT |

it vt & Y & st o
* ST BT W X By ITH WO
v f A ot e divitew & gen
AR st i dar AR o ¥ :

“The Government, keeping in
view the financial resources, will
execute the Unemployment Allow-
ance Scheme in phase gtarting with
the Scheduled Caste and Scheduled
Tribes and Backwarg Classes.”
W wET o gay wier safer § ool
%m!ﬂaluﬂfﬂiﬁ!ﬂ'p
T WY, WY W7 X wTE, AT wAw
*T oY wierw safier & wff ¥ @ woar
st v wfed

Wt owem ww wge (qfn)
worefer mgven, AR o fedrs dw o
o |

awnfr wfew © v T g,
e v v AR Afwd faer o

oy feg (fw1) @ W
TR, AT swrenr w1 v § | e
Ao faw oT AR A w® e
A oY, og¥ Yo Arw qr wix § &y
T, W WTYR G AT we ¥ g
oET fmr

wwrefie e @ W sqwe
w7 T &R g forar 1w & v gt
T, witforrw fegde @ @ m
T | &Y ar oY e 24 B % faR
Quwd 73 ¥ fire gurer v, ar sxreT
W oW i www demig e ¥
ez Fewd frade o1 grovw ¥ ow

wa & fvkr fiar fr seiz Bond fawde
oY Fwaty v firqr o gA W i
WTT A% F W | wrew oft gt faan
g, Tad Wik ferar ¥ amr mf
g oue awew A & Saw el
sraeqT ¥Y § | WY we faw sty Ay
¥ ¥% g i F 0T W g
& ar gt § 1w ot o % A
Lok ]

15.22 hre.
CONSTITUTION

(AMENDMENT)

(Amendment of Articles 330 and 332)
st gwn vy youmr (IwkA) @
awmfe wgen, & s v g fe
Wres ¥ w7 W AN wR W
frdwe wY qranfer w7 A ol
Ll |
wwfe wilaw @ s

B? “fe wra ¥ dfrar e s
w ¥ firdwe W quenfrs wor o

woate & o ("

The motion was adopted.

ot gen W woww :  gwnfr
e, & fidae  qoenfor Wt o
g1
1523 hrs.

CONSTITUTION
BILL

(Amendment of Seventh Schedule)

ot gew Wy woww (i) ¢
et wiem, ¥ werw v § e
dfrger o1 G d@elww R o
faltw W gremfow w33 o wwfe
Ll C ]

(AMENDMENT)

‘Published in Gazette of India Extreordinary, Part II, Section 2

dated 23-3.78
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wamafr wfer s §

“f& afear & o gmga
A ad fadaw w7 g7 oqifaa 7
= wafa & wa

The motwon was adopted
st pEn W woAm  wWTT WEET,
% faday g7 earfas ot woAT 2 )

1524 hrs
CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Arlicle 148)

AN gww W werm (Iogd) ¢
aemafa wgra, & serm avaw g
WA ¥ afqum &7 W qimw v
ar® el 71 77 earfar 773 ¥ wafa
<t Amd

amfc s sow ¥

‘f& W ¥ gfmam 1 v
e 774 avy fadras Y g7 erfar
Rt waafy & wd

The motion wds adopted.

st geR W wemm  @wft
wgvea, ¥ fadar g3 earfaa ot wev g
MR CHAIRMAN Mr Ugra Sen—

He 15 absent Mr Daya Ram
Shakya—He 13 also absent Mr

Madan Tiwary—He 18 also absent
Mr L L Kapoor

1525 hrs,

CONSTITUTION (AMENDMENT)

BILL*

(Amendment article 10, etc)
st wwr W wqT (9forar) o &
v yon g ft owrrw § gfage w1
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ance Bill
W wwe WX @ fadaw wr q-
e & o wopafe & a0y,

MR CHAIRMAN The question
18

“That leave be granted to intre-
duce a Bill further to amend the
Constitution of India"

The motion wag adopted

st wer wrw wqr & faduw
®Y gragifed AT 7 o
15.26 hrs
UNEMPLOYMENT ALLOWANCE
BILL

By Shri K Lakkappa—Contd

MR CHAIRMAN Now, we conti-
nue the discussion on Unemployment
Allowance Bill

Mr Rajagopal Naidu

SHRI P RAJAGOPAL NAIDU
(Chittoor) We are discussing about
the problem of unemployment There
13 unemployment n the educated
classes and also in the uneducated
classes—in the rural masses

First, let us take the problem of
unemployment in educated classes
The Janata Government have commt-
ted themselves that they are going to
remove unemployment within ten
years' time It 1s only on paper, they
have noi done anything till now They
know that our population increases
equal to the population of Australia
annually The figures show that un-
employment is increasing But they
are not having any programme at all
Can the Janata Government say that
they have done anything with regard
to giving employment to the educated
people  They have not done any-
thing There are restrictions even
now m the Government Depariments
that they should not employ extra
pecple  Therefore, after the Janata
Government came into txistence, they

*Published in Gazette of Indig Extraordinary Part II Section 2, dated

23-3-T8
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have only restricted the availability of
-employment for the educated people.
It is restriction, not expansion. They
have not thought of reforming edu-
cation—reforming education in such a
~way that it is correlated to production,
Even now, the Janata Party Govern-
ment is thinking in terms of employ-
ing people in unproductive activities.
They should not do jt. They have said
‘that they are going to start rural in-
dustries in order to see that unemploy-
ment is removed in rural areas. But
I question the Janata Party Govern-
ment as to what they have done in
this sphere. Starting rural industries
15 not an easy thung; unless the infras-
tracture is developed in the villages,
unless the villagers are trained, un-
less the skills are provided, unless
schemes are formulated, it is not
posgible to start rural industries. I
am asking them as to what they have
done in this regard. They are saying
that they are going to bring the Sixth
Five-Year Plan alter closing the Fifth
Five-Year Plan one year before, Even
in the Sixth Five-Year Plan which
has been placed before us, nothing has
been indicated or said about traning
the rural masses, so as to take up
rural industries and run them, There-
fore, when we consider all these
things, we find that the Janata Govern-
ment is only doing propaganda that
they are going to abolish unemploy-
ment, but they are not doing anything
with regard to that. 'They have said
that they are going to have rural
roeds. For the information of the
House I can tell you that in my dis~
trict they came to over 15 kilometres.
Therefore, if we take 500 districts,
what will be the mileage? Is it possi-
ble for them to construct all the rural
roads even within 100 years? It is not
Possible—unless they take it up
sincerely and have a phased pro-
Rramme to construct rural roads,

1t is not pessible to provide employ-
ment in rural areas ag they have not
taken up amy rural housing at all
They say they are going to have some
housing here and there in towns and
in cities: even that is not enough. If
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we take the history of the developed
nations we can find that whenever
there is unemployment among the
educated and uneducated classes, they
have taken up housing in cities and
housing in rural areas, and they have
taken up rural roads alse, and also
roads like the national highways,
State highways etc. But our Govern-
ment is lagging behind and therefore
it is not possible for them to create
employment in rural areas among the
educated classes. Unless they have
money it is not possible to do it. They
say they are against deficit financing,
but they are going to have deficit
financing. They have no other way
except to resort to deficit financing
because, unless they resort to deficit
financing temporarily at least, it is
not possible to provide employment to
the people.

One of my friends on theg other side
has said that giving uncmployment
allowance is an insult. I am sorry to
hear that. If we take the instance of
western countries or other countries,
they have thought it to be a social
security measure, to give security to
the unemployed, though the unemp-
loyment Insurance and other things
are there. Therefore, we should not
be ashamed of taking the allowance
because we have to thrive. You know
that lakhs and lakhs of educated peo-
ple are unemployed and there is much
agitation. Even during Elections
they asked us “We are unemployed:
what are you going to do? Do you
have any solution?” It is guite possi-
ble for us to give the allowance also.
The Maharashtra Government has
taken it up and the new Government
in Andhra Pradesh—that is, the Con-
gress (I) Government—has taken it
up and has declared that it is going
to give unemployment ullowance net
only to the Scheduled Castes and
Scheduled Tribes and Backward
Classes but also to the economically
backward classes—even if they are
Matriculates, Graduates, etc. There-
fore, this iz quite necessary. Unless
we take up this question, it s net
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peoasible for us to see that employmant
is provided.

The other thing is with regard to
rural arsas and uneducated people.
There are no Employment Exchanges
1o enhst the unemployed people in
rural areas. It is quite necessary
that in off-semsons the agricultural
labour should go to other areas.
Therefore wherever there is employ-
ment available in other areas, it
should be notified as to how many
people are necessary and conveyance
should be provided or concessions
ghould be given to the agricultural
labour to énable them to go to other
areas and find employment
MR, CHAIRMAN: Now, the time
allotted for this Bill was two hours,
out of which one hour and twenty-
five minutes were already over. Now,
smother twenty or eighteen minutes
bhave gone. 80, what is the wish of the
House?

SHRI VASANT SATHE
Extend the time.

MR. CHAIRMAN: How much time?

oft avg Foy (Nwr) - & wm &
T WET AT T ARATA TWAT )

wwrafr W : AT wee e
g WY are ¥t wfigy fs v & arr gat
wrre e ¥ o few €

st ey anw  (sorog)
ety v, WY ww qgw ¥ Fafve
m"“tﬂﬂ'mm,ﬂﬁw
R TRT ¥Y ALTX ¥ A YTy WA
ATer FXET §T FH AT WA |

oft ary fag : & wenw s e
= & fag o wer gy s W )

st wow foy oww : e
wTEw %7 forerar wwg oy ¥ fafma
£ oY WY W ) gL AOR W g W
afr War wifgg

(Akola):
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wowhe W : WTET NaT WET
g ?

oft weltw wid : mfY, O wzT WET
AF | FET W g W A T,
37 &1 Wt @dy & e )

over, then my bill iz there. After
that is finished, then Shri Kama
a chance We have to see that also.

Now, ig it the semse of the House
that the time allotted for this Bill be
extended by one hour?

SOME HON MEMBERS' Yes

B
i

MR, CHAIRMAN: The time aliotted
for this Bill is now extended by one
hour. We have at our disposal now
one hour five minutes? How much time
will the Minister and Shri Lakkappa
take?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): About
fifteen minutes.

SHR] K. LAKKAPPA (Tumkur):
About twenty minutes,

MR. CHAIRMAN: That leaves wus
about 25 minutes. I will call as many
Member as possible during this timte.

Shri Nathu Singh

st my foy © wwmafr s,
% wrwear off g e fewr e WA
T e e 1w o o R
feor 98 ¥ fo § wiw §Y awnw
Lol B

QW ot wwewT § W W
I Wt wor fiwr wrg v o fgr o
£F 9T WG ¥ Wiy g wed § afew
w0 W ¥ ot WY off et mit § B
FAorrdr ot wrer WY g frar W
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wte femft ot oY &y g ar v oY

2 7 ToF Iaet ¥ ¥ A7 F 9K g4
¥ Sqe #¢ ) @ a7 AW ¥ -
o g€ § 1 WY T Ty fag
IOFOEFOWTA F W &2 @ 4
ox faor o sARE Y uwE frg 7 e
9 FOT ATFMTE | wrf wgAT 3
fFas0E &) wwasdw a7
faras o1 fafger Wi wfufa SO
¥ 37% wred gversy Wt Ay frg e,
T fag ¥ ot §, ag & wrm e
g @ I AT Y ey ¥ qfwr
AT FY AT WTH o ey
TAEr A1 1970 A F AL ATERE
TEFEY RAATAT SRt ¥ Gt '
1 FAIT F wEREAT ¥ @3ag
afe feweft Ty & I ¥ 77 Qe
fear w1 fv &, femr, wrg, wedr av
ardry faaa ar wshard wf Wi fe
et AT A A & vy w7 AQWATA
¥ qrererq fieg ame e g PawrfonT
qY sqry T feay wmr o

a1 T ¥ qgr A AT qg WAw
Y woere & fF forw g ¥ armwT
¥ wred twe3 feg oy §, v
A ¥ &, el g ¥ Qe
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o ot gt wifge Wi 7% qar gEr
wifgy fis 8w & i Foemz § 1

¥ 7 Qe gud I ¥ 9 3
wiAToRT ¥ w8 0 W AT 9T
&, ©9T ¥ 9T 10 drr FOwmT &
AfeT 38 B FOwITd wer feqr I
}, v Tt T AAwd W
o A g€, §9 T g A
FAXArd war ¥ar qF fear #, afem
wot frar &, 50 wx MmAT 4T 40
T, AR e Y e
ot Y wfgd, wror & qaw 2 faar
wgr wifgh, 3@ ¥ wvw wfgy, wmiw
A T FFAFT FT ATAAGIE F7 AE
WT 50 T ¥ ag O [T F qFAT
g—r® Wyt ¥ omry ¥

ow wEdlT weer 50 €O ¥ &Y
farte w1 wwf W af wo wwar

ot my fag  fanve & @xf @
@ ¥ SURI W@ AT 1 5 Ay 40
T 50 TIY XY WIT T FT A=A G
T wFY §

Tt ¥W F w7 LWl W
wrg ? wufar o g fr owaw
gy formr Hifs & o€ ofmds 7
far ot 1 9T aow adafESw #
wew 9% BT &, gsare @ g &)
FATL UgT GEFa & UF " sfa w0
—

gfera & 7 wOfa 9w
sfror 7 Frsweom wafa )

W4T 3T Wy A F, T 4T gAY
¥ wt Ot A faepht, ag wew
WY ag ¥ @A A= |
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foerr & &w 7 & sfwg—~foer
¥ 397 wgdy &@ ¥ g% 1 w7 30 §F
wrferaedt ax w7x §, Afww
AT ¥ FEw 26 O & ¥ F—
TAAT W WAL 7, %OAT waged &,
W ¥ FOwma Adr @, oW
AT, SrEIIT AEY AFAT AT AT AT 2

ENIT TEY XTOW W Ty &Y
€ d—g" 7 gfew & g -
T W EwE 1, AT W
SrgTive UEEH ¥ 7 T grahes-
fafaqes & @ foor—wrdies 41
¥ wET | AT 9AAT 9t A e

A - AT W F FREET
% frar 3—

“The Janta Party believes that it is
possible to ehirunate destitution with-
in a decade by raising every family
sbove the poverty line To this end,
it will base its planning and policies
on the Directive Principles of the
Constitution and particularly, Art 41
which lays down that “That State
shall, within the limits of its economic
capacity and development, make effec-
tive provision for securing the right
10 work, to education and to publc
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assistance in ceses of unemployment,
old age, sickness and disablement, and
in other cases of undeserved want.”

whar o wgm ¢ fr g o=
¥ er w9k wrediyww ¥ afondy s
wnfigl | afE ¥ TETL-AN WY HwTRE
mEE ¥ W &, & W9 W
iy wY Do AT qdT AT 9
STHTRETd W AT qiar | oww fedr
& wtr woar g e sdfier fafroes
q MEEI-AE ¥ LT ¥ TN
ovzw ¥ TaAr wifew |

i Ty ¥ & qw I 6k ey
= § 1 faww felt g Swrr el
ot ¥ A X wrew A gQ @ a1
af g7 favarg & Fe 10 arel & awT
T A § Oyl AAer w1 &R )
I ATE W AT TW WET ¥ e
¥, arf ©F Fer ¥ FQTE *F W
7z vk | fows fedl o ¥ fawr
T AT T 9T, WifE wry
fasw  FOormdy Y wwem ¥
wwifes &, o7 gur &, wiw ¥ 0
g for gave ag waer g wfen
mamm N IR ¥ far o
o W o wmw JE |

gadr wm, & g g fe aommdy
#Y wwear €1 A ¥ wwly w7 g feav
wry, t® 97 farare g wfeg a®
fraft oréf 7 warer fr &, wiEw O,
g i ar s o W EEw
T {1 w1E WY qrET weT R ur AT
¥ it wrf o e s & IRY
1 AT & 1 O T X B wy
WTATHATHT § T G FTH ¥ § | TE WA
HTHERATHY ¥ I FX FT 1 ¥@ AN
& guy sy w7 6T WY or wFr
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wwer & | xufa o gemy § fr wee
w87 oF A wArd ond, Fomd
wdY ifzdt & weer o, Ww f SaH
" wa® o wrelt, w@a@ qreifmer
Wt wxAfoge qwvdw, wsfs 1
wifier frar o | oy WYy wwer
w1 T g frerey ¥ fow wowre
¥ famfem w31 75 v a w1 gy
& fie T<romrdr ¥ T # few wwre
¥ g forr o wwar ¥ Ao fdee
1= wrE § o ¥ e whad
) wvg | ww fF & o a1 v
g e oy afafa oy o, wg Qe
7 & fr <Y grer % ar &7 o F g
foite 2, afew Tw & Fyv awr atgr o
fr 6 70X ¥ wero s afufa v
sz 2 ¥ ot au% aw v 6 iy
¥ v woere 3 fawfort w am
w1

qET # At awe wmar R-guw
T ¥ weeT @AY, 9 AT w
¥ w oA oW @ g1 gwfem
w97 g feax fear smar wfye
T Tgt WX A% A ger 4, 4y 7y
JGNT AT WY 2T A wf §, AT 9y
AT #Y WS ), § aga o g
a% T Aiwel ¥ fag gt 1 1975

AN A1 e Frer wafe 1074 W
w wafe ¥ 93795 wwmer el
¥ 55.7 W@ wvii WY Qoo fiyer )
T o ag § fe wgi ow v ded
nHeT ¥ 5. 5 wfee &Y afy g8
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fr dw & ot 0w A & TANY
12 g2 IO-EF "R & e
famragrsr ® wmor fz1 Wy ) w1
T QAWARC ®g & o WU Tl
feqr e o= 39w 20-30 AhEwT &
e &t ora avfe gae e fae
Ll

o® wemar aEt # gy fearem
TS T i T ® TEHT Y AL 9
qorre frer &% | gah g w9 AT
TR FhwAw Tl § T dAEY S
¥ fgmat ¥ aw @ o |

o % & uw wre fee ¥ swar
ST ®Y xw faw w1 97 & foag dewEme
gar g wix fagry =9 % g fam
TG TV § aaT At qrdf aT ¥
fadew waav g fir fagia =7 & owl
e &% Wi e w9 ¥ g9 W
E ¢4
MR. CHAIRMAN: Shri A, C.

George. Thig is the last speaker After
that I am going to call the Minister.

SHRI A. C. GEORGE (Mukanda-
puram): Madam Chairman, at the
outset I would like to say this..(In-
terruption).

MR. CHATRMAN: It is not possible
to call everybody. If penple take more
time what can I do?

SHRI VASANT SATHE: If Mr
Lakkappa, instead of taking 30 minu-
tes. .

MR. CHAIRMAN: I am sorry. You
are wasting other people’s time.

SHR] Vasant Sathe: I am suggest-
ing something very good,

MR. CHAIRMAN: Other peaple
have their rights.

off wewr &3 : wwoqy o gfy wo
anT F § gn WO, o fawr @
T, &t F A W Wy AT

MR. CHAIRMAN: Let everybody
take only one minute. I don't mind.
What can I do? You are wasting time.
Mr. George, you please take two or
three minutes only.



287 Unemployment

S8HRI A. C. GEORGE: At the outset
1 would like to express my full sup-
port to Mr. Lakkappa for bringing in
this very very appropriate’ and timely
piece of legislation,

I am gratified to know that this Bill
will be handled by the Labour Minis-
ter, Mr. Ravindra Varma, who origi-
nally came from my State, Kerala,
which is the worst sufferer regarding
this menace ©of unemployment.
There is a saying in our State which,
expressed in English, means, ‘Kerali-
tes are outside Xerala.”— ‘Marunadan
M®layalees.” We may express them as
Overseas Keralites, but in the case of
Mr. Ravindra Varma, I will not use
that word. I will use the words ‘Over-
the-mountain Keralite’ to him! I am
sure that this Bill will be taken in the
proper spirit by him. I think I need
not repeat all the arguments which
have already been made.

From the figures supplieg to us it
is seen that the number of educated
unemployed registered in Employment
Exchanges throughout India is 48
lakhs whereas in Kerala alone it is 4
lakhs. It shows that more than 1/12th
of educated unemployed are in Kerala
alone, whereas, according to the popu-
lation figure, they gre 1/30th. If you
look at the growth of unemployment,
the all-India figure jg 14 per cent
whereasg in Kerala it 1s more than 18
per cent. Ravindra Varma might
have read from the newspapers that
Kerala is the one State which is the
worst sufferer of this unemployment
menace. The United Front Govern-
ment in Kerala has come forward with
a proposal which is in tune with the
spirit of Mr Lakkappa's Bill where
ihey are giving unemployment bene-
fits to the people. The United Front
Government in Kerala therefore de-
serve all our sympathy and apprecia-
tion; and I think it would not be long
before the Central Government also
comes forward with a similar
proposal. Certain very good points
have been made by Mr. Nathu Singh

-and I will not repeat them here. He
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sald, whether it is Congress or Janata
the problem jis the same. So, this un-
employment problem is to be faced
and tackled by all of ys. I will now
come forward with a few concrete
suggestions. This problem is solved
to somg extent by the exodus 6f
Indians to other countries,

SHRIMATI PARVATHI KRISHA-
NAN (Coimbatore): Brain drain,

SHRI A, C. GEORGE: We have got
enough brains and they will not be
drained; it is only the so-called fear
of brain-drain which will lead to un-
employment. Madam, what is the use
of spending Rs. 60,000 per student for
getting a medical degree and allowing
him to stagnate without any employ-
ment? More than one lakh of them
are like that.

What I want to suggest is that there
ig nothing called braindrain. This
country, with 60 crores of people, can
afford any type of exodus. At least
let them not suffer. I would like to
point out gne or two concrete sugges-
tions which, I am sure, my hon.
friend, Shri Varma will take them
seriously. According to the Ilatest
figures, the number of overseas
Indiang is more than 20 laghs. In
spite of the innumerable bungling on
the export front immence capacity
of the Janata Government shows that
our foreign trade or the foreign ex-
change position is comfortable. That
is because our overseas Indiang are
contributing to that. May I point out
that the contribution of the overseas
Indians by way of remittances from
abroad is more than Rs. 180 crores
per month. Of late because of lsxity
on the part of the Government, there
is downward trend and that is going
down. But, still we have to take into
consideration the contribution of the
overseas Indian. Apart from solving
their unemployment, their contribu-
tion by way of foreign exchange is
Rs. 160 crores per month, It is high-
time that we think of the overseas
Indigns and Government of India try
to form a Ministry for the overseas
Indians, We are thankful to them for
solving not only unemployment to &
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great extent but also our foreign ex-
change situation. It is not an ome-
way trafficc. We must have a depart-
ment, we must have a high-powered
approach to see that these overseas
Indiang are taken care of Let me
alsp point out one thing. A most
serious sgituation is developing in the
Gulf countries. More than 5 lakhs of
ocereas Indians are working there.
I am rather not proud but I am satis-
fled to see that 60 per cent of our
Keralites are trying to solve the un-
employment problem by going over
there. There are innumerable restic-
tions put forward by the foreign
countrieg againsy them besides the
Government of India. (Interruptions).
May 1 appeal to the hon, Minister for
Labour and Employment, coming
from Kerala, to see that the Depart-
ment of Overseas Indiang is formed
and, more 80, to see that a high-
powered delegation goes to the Gulf
countrieg consisting of Members of
Parliament to study on the spot about
the various problgms. I do not want
the Indians 1o go there as indentured
lubour or slaves on the plea of solving
unemployment problem. At the same
time, there should be a proper blend-
ing of approach which must not be
too restrictive or too liberalised.

50, I suggest that a Department of
Oversens Indians iy formed as early
as possible You will see that ime-
mediately a delegation of Members of
Parhament goes to the Gulf countries
which has got immense potentiality
for employment. We have got im-
mense skilled and semi-gkilleg labour.
Let them therefore study what are
their problems there. It must bg a
goodwill mission,

Madam, you are also aware of the
problem in Mascat, Amman and other
Bulf countries. Their social outlook,
their concept of labour and trade
Unions are different, We cannot im-
pProve them overnight. But, at the
same time, we have to safeguard the
interests of our workers That ig why
I said that there must be a proper
blending about the restrictiveness and,
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at the same time, there must be libera
ralisation in regard to labour. May I
suggest that when we are diseussing

ployment probl we must
immediately have a delegation seat to
the Gulf countries to particularly
study about the employment potential
in Ssudi Arabia? Madam recently, I
‘was reading that one of the responsible,
topmost persons was saying that we
were the suppliers of labour. And,
during the next filve year plan, they
would be spending about 40 billion
dollars. Their problem is manpower.
We are just across the ocean and so
we are facing them and we are the
suppliers of labourers. When they
are thinking of spending 40 billion
dollars for the developmental activi-
ties, how will they spend that for the
purposc whepn they do not have the
manpower to cxecute the scheme?
So, we are there; we have unemploy-
ment, We have technocrats, technicians
and eveything,

Recently., 1 was reading only day
before yesterday about a topmost
officer of the Iran Government saying
that they are in dire need of the Indian
skilleq  labour. Money is there; em-
ployment polential is there but man-
power is not there. We have to
change the concept of population
growth. The modern propaganda, the
modern thinking is that population
is a liability in India. Family Plen-
ning idea is a liability but man-
power js an asset, So, let us differen-
tiate between the asset and liability.

We in India have got 80 crores of
people, educated and skilled people
with excellent receptivity to absorb
modern technology; the foreign coun-
tries have no manpower but they have
got the money. So when we are dis-
cussing the scheme of unemployment,
may I request the hon'ble Minister
to think of the perspective and future
with the imagination that in the oil-
rich Gulf countries there is lot of
scope for employment. There is
dearth of manpower.

MR. CHAIRMAN: Please conclude
now.
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SHBl A C GEORGE To sum up—
since he 13 a Kerahte 1t will go
straight in his heart—I hope his Gov-
ernment, the Janata Government,
which 18 giving us hope of solving the
smnelmpleyment  problem within ten
years will m the mean time emulate
the example of Kerala Government
and give at least equal unemployment
benefit to the people so that they may
{ive for the next ten years to enjoy
the employment benefit

MR CHAIRMAN There are only
twenty-two manutes left out of the
time allotted to this Bill The Minis-
ter has to reply and then Mr Lak-
kappa has the right of reply Already
time has been extended by one hour
and I am very sorry ! cannot extend
the time any more

SHRI CHITTA BASU
Madam Chairman I want
small submission

SOME HON MEMBERS We. wa't
also to participate in the debate

MR CHAIRMAN [ am very sorry
Already time has been cxtended by
one hour Mr Chitta Basu may
speak and complele his speech within
two minutes

(Barasat)
to make

SHRI CHITTA BASU Maduam Chair-
man my purpose of intervening in the
debate 1s that 1 fcel a particular
aspect 15 likely to be wished away
namely the problem of educated un-
employed I would only mention cer-
tain projections made by an Economic
Paper called Business Standird The
rate of graduate unemployment will
increase from 10 per cent al present
to 15 per cent in 1982-83 The rate of
post graduate unemployment will in-
crease from 3 per cent to 11 per cent
In the coming five years 583 lakh
graduates ind post-graduates will be
yoimng the unemployed force Out
of them only 39 lakh will get j;obs
Thue every year the army of the un-
employed graduate and post-graduate
youth will swell up by 15 lakhs The
total stock of graduates and post-
graduates 1n the country will increase
from 68 lakh to 95 lakh in the next
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five years and that 18 why I support
the Bill of Mr Lakkappa I want to
draw the attentior of the House and
particularly the Mirnuster sn charge of
Labour that i:f this 15 the projection
for coming filve years how are you
going to solve the problem and meet
the mtuation?” The West Bengal Gov-
ernment had taken a very particular
view of i1t Punjab has also taken a
particular view of it Kerala Govern
ment has also taken a particular view
of it The particular view is this
that there should be some kind of
sympathy for these young educated
unemployed 1n our country Some hon
Member on the other side was saying
that to allow any kind of financial
assistance to the unemployed at the
rate of R8s 50 or Rs 60 1s nearly an
encouragement of beggary and I am
ashamed to listen to this kind of re-
mark coming from a youth There-
fore the question 15 that the whole
tenor of the speeches appears to me
as 1f the Parlhament wantg to wish
away the problem The question 1§
not to be wished away but it 1s to be
put forward it 1s to be confronted and
in that respect he has the most practi-
cal and pragmatic suggestions and mn
this respect 1 would urge upon the
Central Government that the States
who have gone on the programme of
providing gome kind of unemplov-
ment relief to the unemployed people
should be glven some financial asust
ance And that is my pomnt I do not
ke to take more time of the House

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) Madam 1 join
the hon Membery who have taken part
in this debate in congratulating my
good triend Mr Lakkappa for drawing
attention 1o a very grave problem
Madam Mr Lakkappa cannot be ac-
cused of bankruptcy of exuberance
Even so the other day when he spoke
on his Bill I felt that though his heart
was full he was not quite sure whether
the proposal that he was placing before
the House was justified or practicable
I am n full agreement with um as
far as the feelings that he expressed
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are concerned. There can be absolute-
1y no doubt that the problem of un-
employment, and of the educated un
«employed, is a very grave problem in
this country. My good friend, Mr.
Lakkappa, made a confession. He said
that for many years now—he has al-
ways been honest, and his confessions
are also honest, his intentions may
.also be honest. The other day he made
a confession and he said, in fact, he
had been attempting to get this idea
acepted in the previous Lok Sabha as
well. He is a man of experience, In
spite of his great desire, in spite of
his genuine conviction that this is a
measure that he should put forward,
that this is a measure for which he
should bring pressure on the Govern-
meni, he found it impossible to get
the previous Government to  accept
this measure. [ am not saying that
because the previous Government
failed, this Government too should
fail. Certainly, Mr. Lakkappa has a
right to expect better from our Gov=-
ernment than his own Gowvernment, I
shall not grudge him that right.

SHHRI M. RAM GOPAL REDDY
{Nizamabad): Our Government.

SHRI RAVINDRA VARMA: I am
very glad you acknowledge that. The
best thing to do under the circum-
stances is to appropriate the owner-
ship. (Interruptiong) There is a time
limit. I would rather like that I may
be permitted to continue. Otherwise
I can enjoy these repartees, and per-
haps the hon. Members will be able
1o enjoy my repartees as -well I
should therefore say that when hon.
Members lald emphasis on the im-
mensily of the problem, the intensity
:0f the sutfering of those who are un-
employed, and the imperative neces-
sity to ensure that this problem is
tackled on a national basis which
transcendg all, considerations of party
politics and polemics it is something
which should be welcomed. I there-
fore congratulate all the hon. Mem-
bers who made it possible for the
House to concentrate its attention oD
this gquestion.
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However, as my distinguished {friend
Chitta Basu said, one should not wish
away problems; but one should not be
swept off one's feet by wishes either.
It is one thing to think that if it is
within our means, such a measure 1s
a justifiable measure, it is entirely an-
other thing to say that wishes should
be given reing, and we ghould be taken
for a ride by our wishes....(Inter-
ruptions) Unfortunately it is not only
necessary in this House to say that
something is desirable but it also has
to be proved that it is practicable and
it ig justifimble... (Interruptions). Let
me say what I have to say; I am not
yielding. Hon. Members have had
their time to speak; I have my own.

The first question to consider 1s the
magnitude of the problem; the second
question, the magnitude of the financial
resources necessary to deal with the
problem ag my friend Lakkappa said;
and the third gquestion ig the justifi-
ability of employing means and scarce
resources on such a massive scale
at this stage for something which 1s
doubtful as far as productivity is con-
cerned. These are the questions
which I ghould like to pose before the
House. and on those iquestions I
should like to state our position.

On the gquestion of the magnitude
of the problem, my hon, friend Lak-
kappa has given some figures, 20,000
doctors, 20,000 engi s and so on. I
have no quarrel on that, not because
1 accept them as perfeclly correci from
the point of view of statisties but be-
cause they have to be approximate,
at any given point of time it is not
possible to be totally exact ......
(Interruptions) I said I had n0 quar-
rels over those figures. There are
many ways In which we can try to
make an informed guess of the num-
ber o0f unemployed and under-
employed. My good friend Nathu
Singh who spoke emotionally on this
question pointed out that we did not
have adequate statistics,. With the
available statistics if we want to look
at the situation, 1 should like to say
that the live registers of the employ-
ment exchangeg as they stood at the
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end of June 1977 showed that there
were 1 04,00 000 people who were regis.
tered and of these 54 lakhs were
educated I do not want to go into
details of the graduates post graduates
engineers etc for lack of time These
figures obwviously have their himitations
48 hon Members know Everybody who
15 unemployed 1s not registered on the
register of the employment exchanges
It 1s also a fact that there are some
who are registered even though they
have some job or the other a small
percentage may be there 5 or 10 per
cent There 18 a certain element of
iMaccuracy incompleteness 1n the
figures of the Live registers in the ex
changes which the hon Members
opposite cannot guestion

Another source of information is
the 27th random sample survey of
1972-73 It shows that of the peo-
ple above the age of , vears that 1s
85 per cent of the population chrom
cally unemployed people are about 04
crores and those who do not have any
stable or adequate employment are
about 6 2 crores according to the 27th
random sample survey

Then on the basis of the current
Status of unemployment the survey
reve led one crore of people with not
even one hours work a week 1n that
year

Now I would turn to the Census
which 1s also an index of the magni-
tude of this problem  According to
the 1871 Census—if the rate of increase
15 to be the same 15 assumed to be
the same and if the age structure re-
vealed 1n the 1971 Census 1s to be taken
as the base—you wnll see that the
population 1s approximately sixly
crores todav Ot those sixty crores
those aged atout Afteen ard above
will be nearly 45 crores o1 28 per cent
of the population If the labour parti
cipation rate 1s taken as about sixty
per cent then the number of persons
above fifteen years will be 21 crores
From the National Sample Survey's
figure of one-fifth of the labour force

being unemployed or under-employed
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this would mean a figure of approxi-
mately 42 crores of people who are
chronically unemployed and inade-
quately emploved to the extent that it
cannot be said that they have any
means of income which 1 reckonab!
Thig gives us a figure of aproximal

42 crores

As far as the educated unemployed
is concerned 1f the ratio 18 again us-
sumed to be constant—that 1s about
twenty per cent of the total number
of unemployed—even that yields a
figure of B4 lakhg of unemployed This
15 the magmitude of the problem the
approximate magnitude of the problem
which we can understand on the basis
of the sources that we have

Then comey the question of the
magnitude of the financial resources re-
quited to do what the hon Member
has suggested that we should do 1
wish to point out here that what we
are discussing what [ am refernng to
15 not the question of what we can do
to eliminate unemployment ar contros
unemployment The hmited question
poscd by the hon Member s Bill is the
granting of an unemployment allow-
ance of Rs 50 per adult to those who
are educated and Rs 100 per persin
to those who are uneducated Therelore
addressing myself to the hmited aspect
of the Bil which 13 the main purpose
of the Bill I have to say that the
magnifude of the resources neces<ary
are unfortunately, most unfortunately
far beyond what the hon Member has
referred to the other day He =1d
that 1t would be Rs 15 crores per an
num I am on record as having got up
and asked thrice for the figure and
not once did he deny thrice did he
accept the figure before the cock «rew
He smid HAfteen rrores I got up nd
asked again—fifteen” He said fifteen
Then I said the difference s only of
a few zeros The approximate fAgure
at the rate that he has posed will be
Rs 462 crores

AN HON MEMBER Per Annum®*
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SHEI RAVINDRA VARMA: No, per
smonth—Rs, 338 crores for the unedu-
«<ated and Rs. 124 crores for the cdu-~
<cated, a total of Rs. 462 crores per
month, which means. . (Interrup-
tions), which means Rs. 5544 crores
Dper annum, a very small figure indeed.

Now, Madam, this does not take ine
4o account the expenses on admanis-
iration. This is purely the guantum
required to pay this allowance So
apart from this, in a big country like
ours with six hundred thousand villa-
geg and what not, on the account of
administration-——administration has its
own logic of growth about which I d?
snot have to hold forth today.

PROF. P. G. MAVALAKAR: (Gan-
dhinagar): Parkinson's Law.

SHRI RAVINDRA VARMA: Perhaps,
about thus the hon. Member knows
better, and alsp about Parkinson's
Law and the time of the House,

It comes to Rs. 5544 crores. Now
Madam, the total Plan outlay—here I
am almost going into the next part of
my subject that is the question of jus-
Lifialulity of this expenditure—hers,
I would llke the House to view and
assess what my hon friend has sui-
getted in the light of the figures—tor
the sixth Five Year Plan Draft, as they
are known now. This Rs. 5544 crores
per annum would mean about Rs. 27 000
crores for five years, approximately,
for the plan period.

For the Sixth Five Year Plan, the
figures now provided—they may be
revised—are for Agriculture and allied
activities Rs. 5,800 crores, for rural
development Rs. 2,800 crores, for In-
dustry and Minerals including small
scale industry Rs. 10,000 crores, for
energy, power, science and technology
Rs. 20,800 crores. Comparc these figures
with Rs. 27,000 crores, my hon. friend
wantg the Government to commit it-
self,

SHRI A. C. GEORGE: May I say
just say one sentence?
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MR. CHAIRMAN: Please take your
seatl.

SHRI RAVINDRA VARMA: He has
got a right of reply. Now, therefore,
the question is, given our resources, as
my hon, friend from Ahmedabad
pointed out, given our resources, given
the fact that the total amount of
money that we are going to spend on
the public sector to generate employ-
ment is about 69000 crores on small
industries to generate employment, on
the whole is about 10,000 crores..,
([nterruptions). If you t the Gov-
ernment to commit i to spcndl_._:?‘
Rs. 27000 crores not on gomething pro-'
ductive, not on something which woulg’
generate employment, but just to pay
an allowance to those who are not em-
ployed, will that be a judicious, a
justifiable, economically wviable policy
or investment of our scarce resources?
The Government cannot hold that it
will be so, it does not hold that it will
be so Therefore, Madam, I do not
want to go further into the many other
administrative  difficulties, Lke M-
culties in identification of those who
are entitled to thig allowance, or the
relation between the quantum of the
allowance and the duration for which
this allowance would be claimed, or
the relation betwecn what today 1s
the actual minimum-—not the national
minimum wage—that is available, and
Rs. 150/- or Rs. 100/- which is recom-
mended,—it jg quite clear to anybody
that if there is a difference between
the actual minimum and the figure
that is proposed now, there will be ad
incentive in favour of accepting what
is higher than what is lower. These
may be unpleasant, but these are
facts of life

Madam, I do not want to take more
of the time of the House in view of
your bell. I have always obeyed the
Chair, and I will not disobey you.
But I do not want to give the House
the impression that I am not dealing
with all the argumentg that my hon.
friends opposite raised. About Maha-
rashtra, West Bengal and one or two
other States, a reference wus made.
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1 do not want to say anything agamnst
the experiments that are being carr.ed
out But I would like to point out
that in the case of Maharashira too, 1t
is confined to the rural population
and the figure there 18 one rupee per
day if employment cannot be provided
m the village or in the district Those
are all very different from what Lke
hon Member has proposed in the Bill
and giving one rupee a day if you
cannot give unskilled work is mnot
on all fours with what he has sug-
gested But 1t can always be made to
look as though it is on all fours by
those who are swept away by emotion
Therefore th.se experiments may bLe
useful but at this moment 1 the Sov-
ernment 1n a posiion to accept this
commitmeit” It 15 not Now, I
would like to tell my hon friend,
therefore to look at this question not
from the point of view of sconng a
point 1n the debate or making a sug
gestion—he is a person capable of
nsing above polem (s and party con-
siderations I have the greatest respect
for my hon friend VM Lakkappa
Is he surprised at hearing such praise?
1 hope he does not blush but I can
assure him that I am sincéere 1n giving
him these complments He <hould,
therefore view his su. islion more as
a guidelne ag a  suggestion as the
posting of something which 1s desir-
able and not ag something which has
to be accepted even if there are no
resources If that 18 not the outlook
then 1t 1s not so much of a construc
tive outlook as it would be fi1tais
made as a suggestion for considern-
tion

My hon friend  Mr George for
whom 1 have great respect and regard
aimed an arrow at my heart 1 pro-
tected 1t In  good time, I meam my
heart not his arrow He referred
mostly to the question of employment
opportumities in the Gulf areas and
the fact that many from Kerala hsve
sought employment there He wantel
a survey to be made of the opportuni
tles of employment there The Cov-
ernment 1s dealing with these prok-
lems and there can be no tWo opinions
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on the question of the mnecessity to
make full utilisation of the opportun.
ties for employment 1n those arcas
consistent with the necesmty to pro-
tect the interests of our workers who
are deployed In these areas This
balance has to be struck We cannot
just be swept off by the fact that there
are opportunities We  have also to
protect our citizens who seek employ-
ment elsewhere Subject to this, the
Government is keen, and 1s anxious
to do everythung posmble to avail of
these opportunities I don't think,
Madam 1 should take more time of
the House Thank you

SHRI A C GEORGE What about
the Department for Overseas Indians®

SHRI RAVINDRA VARMA He
wants a Mimstry to be created Per
haps his idea 1s that special attention
should be paid to their problems He
18 not so particular about the creation
of a new department Perhaps he
would be satisfied 1f I am given that
portfolio as well (Interruptions) The
spinit behind this suggestion 15 quite
acceptable understandable and justifi-
able and we will give all attention to
the problems he has posed With
these words, 1 would request my
honourable, distinguised friend Mr
Lakkappa to withdraw the bill, since
the purpose of his tll hag been
achieved

18.26 hrs.
[SHRIMATI PARVATHEI KrisaNAN in the
Chair]

SHRI K LAKKAPPA (Tumlkur)
I am not like the Minister who was
very elogquent in his reply, and who
requested me to withdraw my
Thus shows the policy of the Govern-
ment in fighting this important pro-
blem in Indi,

Madam, T must congratulate all the
Members and colleagues who cut
across party lines and supported not
only the sentiments and the spirit
behind the Bill, but also highlighted
the problem
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There is a letter written recently
by the father of one unemployed per-
pon, whose pame is Dr. S, K. Bhasin.
The latter is the only son of his
father. The young man is frustrated,
His father has written recently to Mr,
Morarji Desal; and he hag expressed
in it his feelings about this unemploy-
ment problem. The unemployed
young man is a first-class M.Sc. and
a PhD. in Chemistry. He is jobless
since 1870. I don't want to read out
the full letter, but only relevant
portions. The letter says:

“We sare huwving, off and on,
announcements from high rostrums
by the Minisers and other high-
ups; but do you believe that these
verbal hopes will solve their dis-
tress?

I ask for apology; and you will not
mind that several members of
Janata Parliamentary Party to-day
sharply criticize the Government
for not fulfilling the expectations
and aspirations of the people.”

To-day is the first anniversary of the
Janata Government. 1 thought you
would give a gift to the unemployed
people on this day, and accept my
bill. But it 153 most unfortunate that
‘he Minister of Labour who js very
clogquent and who has sympathy for
the unemployed persons, could not
accept my small suggestion for giving
only Rs 150/« to the unemployed
graduate engineers. He has even
geen street fights in this regard; and
there ;s politice in jobs. It is con-
ducted in different styles; and recen'ly
there were ugly scenes in Bihar. In
Maharashtra it will be done from the
regional point of view, through Shiv
Sena. FElsewhere, the sons-of-the-goil
theory, that was adumbrated by the
hon. Health Minister, in Rae Bareli
recently, will be there. There will
be an explosive situation, as ® result
of which you will see that every-
body, .irrespective of party affilia-
tions, will be blown off. Therefore,
I would request the Minister not to
shed crocodile tears on this subject—
when a small, tiny State like Kerala
is able to do something. For the
benefit of the hon. Minister, .1 would
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lke to quote something on the
subject. Under this Unemployment
Relief Scheme, the unemployed both
men and women, whose names are
on the live register of the employ-
ment exchanges and who have not
secured any employment, for five
years whose family's annual income
does not exceed Rs. 4,000 will be
paid Rs. 400 per annum. A small
Btate like Kerala has organised a
scheme to meet the situation, In
Punjab also they are giving an
allowance to the jobless; so also
West Bengal. In Karnataka they
have started by saying that jobs will
be provided to those people +whose
annual income js less than Rs. 3,000.
Maharashira also have got a similar
scheme.

When the wvarious States are
focussing their attantion on this pro-
blem what ig it that the Janata
Government is doing. Today they
are celebrating their anniversary. 1
think it will be the last anniversary,
it you do not change your attitude
towards this problem.

The difficulty is that we are
calculating the money in geome-
trical ratio while the unemploy-
ment is calculateq in arithmetical
ratio. Further, the population is in-
creasing at a fagt rate. These are the
problems which we have to face.

These problems cannot be looked
into easily. They cannot be solved
in an easy and lazy manner because
it is gigantic in nature. When you
cannot accept a sma!l suggestion made
by me, how can you solve the pro-
blem. Your argument could not con-
vince, not only the sponsor of the
Bill but even the Janata Party Mem-
bers. There are youngsters, pro-
gressive members, on that side and
one day they will revolt against your
authority, because you have not met
even the minimum necessities of the
unemployed people. You have not
met any of my points, nor come out
with any proposal.

My hon. friend was referring to
resources. You have got Rs. 20,000
crores of black money and more than
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Rs, 5,000 crores of arrears of income-
tax from the monopoly houses. Why
do you not collect it? Whet js the
Government doing? For whom are
you thinking of providing relief
measuses? Is it to the monopoly
houses and blackmarketeers? You say
that you cannot augment resources to
proviflg relief to the unemployed
graduates, engineers and agricul-
turists. You have not come forward
with even one programme that is
envizaged in the budget.

MR. CHAIRMAN: Yoy have made
your point. Now you have to con-
clude.

SHRI K. LAKKAPPA: This is not
the problem of a political party. I
am not forcing you to commit your-
self to one particular line. It is a
real problem which iz facing the
country, whfth cuts across all politi-
cul parties. If you do not agree to
this proposal, people will wonder
whether there is any government at
all which is functioning in the country.
So, I say that you must concede this
Bill. Show a good gesture and con-
sede this BillL

It iz not a complicated Bill. You
need not give doles to everybody
It is only for a short term till they
get a job If you have programmes
and schemes for bulding agriculatural
and industria] infra-structure in all
the wvillages where the unemployed
people are lLiving, they wnll at least
have confidence in the future of the
country,

MR. CHAIRMAN: Mr. Lakkappa,
earlier you have agreed that a portion
of your time may be given to Shri
Basu. So, vou should conclude now.
It is not fair to prolong it.

SHRI K. LAKKAPPA:
another three minutes.

MR CHAIRMAN: Only one
minute

SHRI K. LAKKAPPA: He has
even gone to the extent of suggest-
ing an amendment of the Constitution
guaranteeing the right to work. So,
this is not new thinking, this is pro-
gresslve thinking developing in the

I want
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minds of ahe younger generation. I
do not know how they are thinking
in the Janute Party.

My hon. friend’s arguments will not
be conceded by any right-thinking
person. If you do not accept my Bill,
1 think the Janata Party is not only
not servihg the nation, but you will
also pay for it. There will be an
upsurge against the Jantuta Party by
the younger generation of this coun-
try, and there will be a total revolu-
tion to remove the Janata Party.

‘With these words, I request the hon.
Minister to change his mind, to take
a realistic and human approach to the
problem. I hope he will aceept my
Bill.

MR CHAIRMAN: The Minuster
had made a request that you with-
draw the Bill So, I would like to
know whether you wish to withdraw
the BillL

SHRI K. LAKKAPPA:
hag changed hig mind.

SHRI RAVINDRA VARMA We
will give full consideration to all the
arguments he has advanced. [ once
again request him to withdraw the
Bill.

SHRI K LAKKAPPA: No, I will
not withdraw the Bill,

MR. CHAIRMAN: Now, I put the
Bill moved by Shri Lakkappa to vote.
The question is:

“That the Bill to provide for com-
pulsory payment of allowance to all
unemployed persons in the country
be taken into consideration.”

The motion was negatived.

—

I hope h-

16.40 hrs,
MENTAL HEALTH BILL
DR. SUSHILA NAYAR (Jhansi): I
beg to move®:

“That the Bill so consolidate and
amend the law relating to the treat-
ment and care of mentally il1 per-
sons, to make better provision with
respect to their property and affairs
and for matters connected there-
with or incidental thereto, be aken
into comferation.”

*Moved with the recommendation of the President.
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Madam, Chairman, T am very happy
today that at lasy after more than 12
yeurs this House ha, found timo to
discuss the Mental Health Bill—a
Bill to take care of those people who
are mentally ill, disturbed and to make
arangements for their treatmeunt and
proper care as well as for taking care
of their properties, etc.

The mentally ill in our country, I
regret to say, have not received pro-
per attention. The law that governs
their treatment and care has been
allowed to become completely out-
moded., The Indian Lunacy Act was
passed in 1912 when very little was
known with regard to the treatment of
mentally i1l people. They were just
detained in socalled mental asylums
which provided a custodial care The
jdea was to protect them from soclety
and to protect society from the men-
tally ill. Little was done beyond
providing them with custodial care
in these asylums. The atmosphere in
these asylums was full of despond-
dency and despair for the patient. as
well ag for the staff. Hardly any
patient who came into these institu-
tions, left with the reult that there
was overcrowding and poor facliities.
Madam, you must have read in the
papers two year ago or perhep. last
year that a large number of menta!ly
sick people in the Mental Hospital in
Srinagar died of cold. It wes after
that they started some sort of heating
arrang t. The blanketg provided
for them were often stolen by the
staff. Some steps have been taken to
guard against that type of thing. I
am just mentioning this incident to
show how badly those in the mental
usylums and mental hospitals have
been neglected in the past. No doctor
really wanted to go to work in these
hospitals. Those who are posted
there, took it ag a punishment. There
was hardly any training give~ to the
doctors in the past for giving proper
treatment and proper care lo the men-
tally sick, If in spite of all these
handicaps, a patlent did occasionally
recover due to the gturdiness within

——

his own mind, there were endless
difficulties in the discharge of the
patient from the hospital, because the
visitors whp had to apprcve of his
discharge often wanted to be

sure that there was not the Jeast bit
of insanity left in the palient,

Not only was the discharge difficult,
the admisaion to the hospitals was
also equally difficult. There was @
cumbersome procedure uader which
the magistrates had to mase an order
of detention and, some:lrxres, it s
happened that there was an emer-
gency, and tne patient wag very
violent of very ill and needeg imme-
diate admission and treatmeut but it
was not possible to get him ad:nitted,
8o that it was an ordeal for the family
of the mentally sick person, Because
of the demoralisation that hag set in
the staff and because of the over-
crowding, the conditions in these
assylums went on deteriorating in-
stead of improving. Nobody went to
inspect them; nobody laid any gtan-
dards as to the minimum require-
mentg that must be met. If we really
want to go into all these things and
decide and determine how much
harm and damage has been done, how
much suffering has been caused, it
may be necessary set up an inquiry
commission to know fully the con-
ditions of our existing mental hos-
pitals and to become fully aware of
the adverse results of the anachro-
nistic Indian Lunancy Act of 1912
as 1t hag been mirrored in these ex-
isting institutions.

1 know, the hon Minister is g very
kind-hearted person. If he pays one
visit to some of these hospitals, his
heart will ery out for them...,

AN HON. MEMBER: He will go
mad!

DR. SUSHILA NAYAR: 1 do not
think that he will go mad, but, I think
he will surely do something for the
mad people,

During the last four decades, a
revolutionary change has come about

*Moved with the recommendation of the President.
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in the treatment of the mentally sick
A great deal of progress has been
made the world over and effective
treatment methods, guch as, an effec-
tive array of drugs and effective
methodology of psycho-thereapy and
electric treatment are now available.
Certain  psycho-social  therapeutic
procedures both with the patients and
with familes and groups, what is
known as group psycho-therapy and
mainpulations of social environment
have also become available in the
service of the mentally sick. The
outcome of mental disorder 18 no
longer as despondent ag it used to be.
In fact, a majority of the mentally
sick, if they are taken care of at an
early sage, complete recover. 1
know of several instances of brilliant
young people whp are very sensitive
and highly intellectual who break
down under the stress and strain of
modern life but, with proper care
and treatment, they fully recover and
become valuable members of society

It is necessary in the light of this
our tally ill people be bled to
receive treatment as expeditiously as
possible and as competently as possi-
ble Yet the old Lunacy Act stands
in the way by making hospital admis=~
8lon & cumbersome procedure and out-
patient treatment is not jusy avail-
able in the majority of cases.

“a large section of the mentally ill
can now be treated at the out-jatient
department if proper facilitie~ are pro-
vided The old Act did not envisage
that; similarly. the old Act did not
envisage the possibility of providing
nursing homes for the care of men-
tally sick.

The Bill that 1 am presenting be-
fore this hon. House for their consi-
deration intends to remove some of
these impediments and shortcomings.
It lays emphasis on the provision of
treatment and restoration of health
to the mentally sick people. That is
why, I have called this Bill “Mental
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Health Bill and not Lunacy Act as it
was done in the past. It sesls not
only to consolidate and amend the
law relating to the treatment and care
of the mentally ill, but also lays
down certain provisions with respect
tq their property and affairs, so that,
ptoperty and affairs of the mentally
sick can be taken proper care of. I
came to know of a pathetic case
three-four years ago. A wWwoman
wrote to me a letter saying that her
father was mentally sick. He was
a retired army officer. His pension
was due to him. But in order to get
his pension he had to go to mgn the
papers, which he was not capable of.
So, he was not able to get his pen-
sion. The poor woman had been
knocking from pillar to post for
getting any relief. By the time 1
got a reply from the power that be,
1 did not know what had happened
to her and her father. 1 lost all con-
tacts from them and my letter came
back undelivered.

Some of the outstanding poinis of
this Bill are:

While it prescribes procedures for
licensing of mental hospitals and
nursing homes, it also provides for
periodic  inspections and certan
minimum standards to be prescribed
by the Government or by any agency
that may be given this responsibility
by the Government under the law.
The periodic inspections ure there to
make sure that these provisions are
met 1n actual practice, and the men-
tally sick are not being neglected.
There is also penalty prescribed for
establishing and maintaining such a
hospital or nursing home in contra-
vention of the requirements laid
down in the law.

The Bill also seeks to provide for
treatment facilities being made more
easily available to the mentally sick,
especially for emergency admission
on the initiative of a doctor or a
family member or friend for a period
of 72 hours which may be extended
upto 10 days at the discretion of the
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and he may seek assistance. Admis-
sion can be givem at his request and
he can also be discharged at his re-
quest, whereas the present procedurs
18 that since there has to be detention
order, it iz neceasary to get the release
order. It is extremely difficult and it
is a cumbersome procedure.

The Bill seeks to amend the proce-
dure for obtaining a ‘Reception
Order’, and alsp provides for an ap-
peal against the order of a Magistrate.
There are cases where vindictive
relatives, who may have their eye on
the property of a mentally sick per-
son or of a person whom they would
like to have declared as mentally
sick, got fraudulent orders for the
admission of a such person and in
the past there was no way in which
such a person or his friends could
appeal against such a detention order.
But under this new law, it can be
done.

The Bill also makes it obligatory
for the licensed mental hospitals and
mental nursing homes to provide out=
patient treatment facilities for those
of the mentally i1l whose condition
does not warrant admission in the
hospital and who can be taken care
of as out-patients, Even for more
sick people, who are not violent,
there is a provision in several coun-
tries for day care centres, and that
also can be arranged under this Bill.

The Bill also provides for powers
for the police to initiate action—
which they could not do in the past—
for the care of the mentally sick peo=
ble who may be cruelly trested by
their families or relatives with whom
they might be staying, and to ensure
that they are taken proper care of
and proper control is exercized,

This Bill attempts to rationalise
and suitably amend the provisions in
respest of the management of pro-
perty and affairg of the mentally ill
and matters connected therewith or
incidental thereto. It is extremely
important that this be done.

As such, it is & progressive legis-
lation and a necessary measure which
merits full consideration and early
adoption.

In fact, I may say that this Bill is
long overdue. The national and
professional body of experts concern-
ed with the care of the mentally ill,
that is, the Indian Psychiatric Society,
had prepared a Draft Bill and sent
it to the Government of India as early
as 1850, Almost every year since
then, this Society has been urging
on the Government, through wvarious
Resolutions passed in their meetings,
to pass the Bill, but it is unfortunate
that Parliament, over all these years,
has not found the time to even in-
troduce the Bill. This delay i un-
conscionable. [ know, the Minister
might say, “‘Now, we propose to bring
such Bill’ I may tell the Minister
that, when I was sitting in that chair,
I also said the same thing—"We are
going to bring it'. In fact, we had
every intention to do so, but Parlia-
ment never found the time for it. Ii
is for this reason that I have taken
it upon myself to introduce it as a
Private Member’s Bill. May be,
there are certain shortcomings; some
Improvements may be possible. But
let us proceed, let us go at least &
few steps forward from the present
situation by adopting this Bill. It
will give considerable relief to the
mentally sick if the Bill. ag I have
introduceg it, is passed. Amendments
can be brought up later on. If the
Miuister ig very keen that certain fur-
ther improvementg be made right now,
thi: Minister can agree that we send it
to a Select Committee but let him not
tell me to withdraw it on the plea that
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they will bring an official Bill, be-
cause that will again be delaying tac-
tics. It will not be fair to the men-
tally sick—the large number of men-
tally sick in this country,

17 hrs

Madam, I have had some close
friends—brilliant young people—who
have suffered. I have seen their
suffering with My own eyes and I
have seen what good and timely treat.
ment can do for such sick people.
It ig for this reason and because 1
want all the people in the country,
who can be benefited by adequate and
timely treatment for mental diseases
to get this facility and treatment Lene.
fit, that I am so eager and so anxious
that thiz Bill be passed ag expeditious-
ly as ig humanly possible. I am sure
it will get sympathetic consideration
from the Hon. Memberg of this House
who, 1 am gure, are motivated by the
highest humane considerations gnd
compassion for thoge unfortunate
among us who happen to be afflicted
with mental illness,

Madam, there is a terrible stigma
attached to mental {llness.
Mental 1llness ig like any
other physical {liness: there Iz no
reason why we ghould attach this
stigma to menta] {llness. Any of us in
this Houge may face the situation of a
near and dear one getting mentally ill,
Therefore, it is very necessary that this
Hon. House adopts this Bill to ensure
that there is proper care, early care
and adeqguate care for the mentally {1l
and that they are given a chance to
onCe again integrate themselves into
normal healthy society, Many of them
are, as I have sajd already, brilliant
people and they can make comsider-
ble contribution for the good of the
country, provided they are given g
chance We should make that nossible
to whatever extent it may be feasible
with our limited resources. T know
that our resources are limited but, if
‘we use them wisely in the way propos.
ed in this Bill ,much more can be
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dong than we would be able to do
otherwise,

With these words, I request the Hon.
House to take the Bill into conmdera-
tion.

MR. CHAIRMAN: Motion moved:

“That the Bill to consolidate and
amend the law relating to the treat-
ment and care of mentally i1l per-
song to make better provision with
respect to thelr property and affairs
and for matters connected therewith
or incidenta)l thereto, be taken into
consideration,”

There |s one amendment to the
consideration motion by Mr, Yuvraj.
But he 15 not here and so it lapses.
Now, Dr. €eradish Roy.

DR. SARADISH ROY (Bolpur): At
the outset I must congratulate madam
Dr. Sushila Nayar for bringin; forth
such a Bill. In the last several years,
during the term of the last I.ok Subha
1 personally tried to put certaln ques-
tiong in the House regarding the re-
pealing of the Lunacy Act and bring-
ing forth a Bull for Mental Treatment.
On several occasiong this matter was
discussed 1n the Consuitative Com-
mittee meetings and the Minister as-
sured us that this wag under active
consideraton. Sometimeg 1t wn; said
thai the draft of the Bill has been pre-
pared- sometimes it was salg that it
has been sent to the Legislative
Department for the approval. and so
on. During this regime of the present
Health Minister also, 1 raised this
point in the Consultatlve Committes
mectings about the repeal of the Luna-
cy Act so that, for the treatment of the
mentally ill, 3 proper Bill can be in-
troduced in this House. But nothing
happened, Ag Dr. Sushila Nayar has
said, this has been the crying demand,
not only from members of the Medical
profession but also from members of
the Bar. Only last year the Chief
Justice of Calcutta High Court while
opening a mental hospital strongly
recommended the repeal ef the Lunacy
Act. 1t i3 derogatory and inhuman in
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1he sense that we should treat the men.
tal patients in a humanly manner, but
the Act does not envisage treating
thege persong in & human manner.
This Lunacy Act is on the model of
the British Act which was enacted
soma tlme in 1905«6 and in our
country it was enacted in 1812, Since
then during the last sixty-six years,
only on three or four occasion, certain
amendments were made to the Act
here, whereas the Britisherg have re-
pealed their Lunacy Act and bave
brought another one taking into consi-
deration the modern thinking about
the treuatment of the mental patients,
In our country, however, we have not
been able to get any time to think over
this matter, though the specialists in
the fleld and the judiciary have been
repeatedly usking for repeallng the
old Lunacy Act. There has been &
demand to have a model Act for fraat.
men; of these menta] patients, but
nothing has yet heen done.

Now, that Dr. Sushila Nayar has
introduced thiz Bill, I would suggest
that this should be taken as a model
Bill; Minister may accept that and a
Joint Seleet Committee of both the
House may be asked to consider 1t. We
were told 1in the Consultative Commit-
tee that the Ministry has also prepared
a draft Bull and we were also told
about cerlain salient features of that
Bill 1 must confess that thoge fea-
tures are very good. All those features
mAy noi be here in this Bill; I am not
4 legal person., but I think, this Bill
chonld be given a proper consideration
betore we adopt it, T would request
the Minister not to take it ac a prestige
15sue because this is a non-official Hill,
but accept it ta refer this Bill to a
Jont Select Committee of both the
Houseg along with the Government
draft so thal we have before us a
well-considered Bill

During the past many years since
this Act is there, we have been treat-
ing the mental patients as lunatics,
not as human beings. In West Bengal
there are several thousands of such
people; they are in the jails as Junatic
convicts; they are pot treated as

humean beings. A large number of
them are also loitering outside. When
they become violent, they are put in
the jails; the jails are overcrowded
with them. -

The present day advance in med-cal
science has enabled us to acquire more
knowledge to treat this disease scienfi-
tally. The number of mental patients
now=-a-days has also gone up due to the-
advance of technology and modern day
strain and stresseg as compared to the
old days. We must treat these patients-
in a human manner so that they can
recover to their normal life. The old
Act does not treat such persons in a
humane manner. There is a new pro-
vigion in this Bill sbout the prowverty
rights etc, there are plso certain res-
trictions as well. I do not know, how
far these would be helpful. As | sawd,
we must treat such persons gt if
suffering from g disease ghd treat them
bumanely. Thigs stigma of lunatics
must go, '

T would request the hon. Minister to
accept this Bill as a basis and refer it
to a Joint Select Committee of the two
Houses along with the Government
draft so thet the Committee consi-
ders it in all its aspects and comes out
with a well-considered Rill.

With these words, I once again con-
gratulate Dr. Sushila Nayar for bring-
iﬂg such g Bill in the House

ot gwo qWo wEardl : (HwearE):
aurafy wgEm, ¥ wo ity dav o
& fasr &1 awdw $77 & oo arer gur
41 gacrag faw aga @ ewEoaE
g1 gw et ¥ 9T 3R gEwm ¥ ger
177 9w fpar a7 a1, IewT WWIT
aAfr T qr  wAA 7 gy age
ey Ad feur @1, g wrgAT Gy
At o f5 w9 ara #r ¥@v oy v
w1y fog oo ¥ @ deed ¥ g
grrr &
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v ¥ gm qhes &, ¥R
for®r & qw Qa1 weware &, ol dmew
gifeazer s § Wi P ot e
wqAl 100 W &1 ARPHA WAET |
i & Wt mfwsr gav ar o X7 W
e fr 3w & aga ¥ fgm @ oy,
fagt ¥ ag oX aw fewr fe ww
gArR X A Few A7 F Af WY Oy
HAET T | WAT AT SH qrer w7
qar waTR wr Yoy F4T fr g dw B
gg qr HA AT F——A AR AHHA
grm fir ot sfer waTr 8 $9 o §
Torrs) gwTw & wfA A §, 3w & ufa
wrar ¥, femimfedt & afe wrr &,
g o e & gy @R ¥ af
ot ¢, dm wyfwer & fedt e WY
RegAT §, A1 A IN TLATE AF T TOAT
g o T owww A AR Ao
st 8
mrdt & fra®r et QR & goT—
Iq JAT FTEY AT IT FAGIAT F,
3T wFM w1 @ ¥ AR g AR
@ 1w fam xS sqaeqr
z__z?s"lt,ﬂ’wm&aﬁwmﬁa—-
AT N qF TAFT FATT TEAT FATAifAT
) WX WYIET FTIA, NILEX T
oY vt woviw & fald P s
N aw g g ¥, Afyw g Sw A
ggar ¥ fr frodoa 39 am ¥ far
wear afzd o e fade w93 &
AT qIF G FEAT  HT AO—IAAT
FET g7 fr d& B9 § FTEIOT AT A
3% fora Fordor g wrfgdr 1« 2w 7
TRt # Feqy Faadr &, 39 ¥ frarw
¥ Frado v fifwg, T = A
) for 9 wrfer 1 A am fordee
¥ fay st A—gor wmT @ 7
weger wrezE W1 10 9% ¥ Fe,
ot W go Rz gqE X WA F 1 K
qot g3 feawr gy A § 1 W
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N off Ay & 1 wied & T
g fr aro Awx wr fasr aga wgrAqu
& W= & oy wger & wOE wAT g
fir & xeeY sz T w1 | W AR A
WET ¥ A & Qo 2, formed
o AT WY @rFe vl &

¥ faere & 6 3w ® e &
ang Jre #r Sy oy gk & 1 owww
far frewy S0 & 7 wror w3 @
Y W wew A vy a—gfatedy
Fengrrgrd ? & fomur ¥ wATE—
Far ¢ ® T 11 wEgAw w8
amr T AT gwsr #faw &t afe-
wfma o fomrare @y, wivE
rrd qaharx wEY ) oy @ EfAw
i st & Wy & AT Y Fw w1 AT
TS W) AT FTA §—og dAT AR
& W ggATed, I 9 TAET 44T
TqTE IR, ¥ TN T PN ar w1
g ? ¥ s R g 7 A w
wfgerrat w1 o S ¥ & e aw w0
“gfer T Y W | WF § qF FEdl
t fr gw oF &7 =g wfy &7 @
T g wva § Wi g wse
g g &, @1 7 gey & fr gw m
g WY T FS FRIGTA g1 AT |
wmagenzmAGH R

wra wie ghme wearw wah
(s ww me@w) I SEr dEr
frad § T%T wgT vaT 9NQ |

st gwo qWo TTwr®l  IE ¥ fan
¥ gz e ¥ fe so or faw =g
= IaE Avwe TR & G formd oF
Hree gIEARE  qATA ¥ SrTedr g1 WK
IR §F a0 w A & vy wy T
s | TR Avg & o o @, & S
e £, wid wgw dwer @i g
W ¥ A wwew Wt e f
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W AT W Yrew Ay w OwA ¥
forg oree g wTT T 1

SHRI C. M. STEPHEN (Idukki):
Please note down how he is expressing

MR. CHAIRMAN: His point is. if
you are put in the select Committee
you an be cured.

=it Q%o qwe qeAl - Fo W
xgx ¥ ML 7 A qer wriT fasr
wgr & Ffwa U owgr oz & fr 9w
i ) WY gA JrEe AT & §ErE
&1 & wrast aqcF fF 0L IF wrAH
¥ wdql sraAg frear g6t w7 9
WY @ AL wAT 41, 3o &
17 gL TrT I 7 F700F AEY O AT
IART GIAT &7 78 4 oW I 7 Far
wqr s woe & A w4, & W qEd
wafeag 3a8 w0 A=A F forg & w¥y w7
ATEA A7 AT W/ F 4 A AT 97
20, 20 M ¥ HT & AT M W A
T Prgr war it AR TRAT s
%7 faar war \ wrg o o asT oY
¥ g% a1t 7 q@ sfwe i dar g
# ar adr 1 oWy Iw A OTAT grEA ¥
dar FX £ | g AvZ ¥ @M Faey
49T i 1 It s also a enme-
& ®ré AAva 740 T W@ g, 9@ ;|
T W E 1 WIS sfET F fawer 7
BAT otor qar F@ g awAr & 1 At
¥ aar waw T g i o S X & e
FT 72 |, ITR A=wa A wromar
;W Afzg | & 7z A wEAT Wigar g
f& Waw fedta @1 TefwTT g
wifgn f Feewr feoitor #a1 &

Menta) disease meang the behaviour
as was shown by Shn Sathe.

Y AT X ¥ Arq wgrd wY §, TAEY
ez gevardr ® TgAr wfew A &
wRAT g 5 g@ aeg w oo fae g,
m’rﬁ"hﬁmﬂmw arard &
grede ¥ faq, gas) g7 avg € fmrd

¥ v qgwd ¥ faq W@ s
wor Fomr F Ty way 4, g e 4

5 arq 7rq & fafret qge &
w1l wea s Aoge ¥ oY Amw
greilew &, IuF Cgade A e

weqT ¥ ¥ |

¥ Wy & Avg & wAva s
gt
PROF. P. G. MAVALANKAR (Gan-
dhinagar): 1 rise to support the Bill
which our esteemed colleague Dr.
Sushila Nayar hag brought before this
House to-day. I do wish to support it
by congratulating her warmly for her
imitiative—what she could not do while
she was Health Mimster from 1962 to
18967 she hag at least been able io do
now as a former Health Minister and
a present private Member of this
honourable House.

1 am glad and [ also congratulate
once again for her bringing this from
the archieves of her own Ministry,
from her own desk. She might be
remembering where the Bill was lying
She brought it from the archives now
in the form of a Private Members Bill.
As a matter of fact, I feel that a Bill
of thig nature should have really come
from the Government themselves. 1he
intentiong of the Janata Government
are very good and very honest and we
gol the latest proof of this, this very
day, about repealing MISA completely.
So0, we got this proof of their inten-
tions. They are well-intentioned peo-
ple. They sometimes do not adminis-
ter efficiently. but they are well-
intentioned people.

THE MINISTER dF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): Cur two Bills are ready.

PROF. P. G. MAVALANKAR: This
Bill should have come from the Gov-
ernment. But perhaps it ig a good
destiny that instead of Shri Raj Narain
becoming ths pilot of his Bill of mentaj
Health, perhaps the former Health
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Minister (Dr Sushila Nayar) should
become the inititator of this very im-
portant Bull

st T ATaw A sty ST
txgfrawRagfmar @ &)
wheae & o8 qrq w¢ faar 3

MR CHAIRMAN The Mumster
can give the information at the time
of the reply

sto GYo Yo nWEwT  "wWlE

Wgr=AT, W ag A 4 gAT faw
gra fFar st at T Aromer Ay
7z & fr g7 gmen @t o1 fasr st
wx i

oY v ATeEm ) faw gw AT
WE IAT AT g A g

MR CHAIRMAN May I requesi the
Minister to enlighten the House at the
time of hs 1eply?

PROF P G MAVALANKAR
Mudam Chairman as I was telling
you 1 would have Lked the Govern-
ment to bring this Bill but since the
Bill has glready been now on the anvil,
coming as 1t does from a Private Mem
be. 1 would ruquest our estcemed
Health M n ster jn all seriousness and
m a1l eatnestness that he should pot
stand on any established practice or
prestige that all Bills must nece=sar ly
come from the Government After all
the real purpose of a Private Mem erg
Bill 14 also to let the Private Member
occasionally get the credit or
having scoied over the Government
not 1n terme of intentions but 1n te mg
of bringing the Bill at a particular
point of time Governments inlen-
tions were good but they couli not
And time Since the Private Member o
Bull has found the time for i1t by getting
priority in the Ballot why should our
Ra1 Narunp not accept thig Bill and
then swtably modify it on the basis
of the Bill that he s1ys he has got in
hig possession® That 13 my request to
him I would go a step further 1 am
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not saying that a Bill of thig nalure
can immediately be passed Certan-
Iy 1f the House gcceptg the main pro-
posalg 4t the consideration stage we
can certainly move the motion for
reference fo a Select Commities L
have 1n my humble judgemnent collect.
ed twenty nameg and ] thought that it
would be useful to have thus kind of
4 Committee— 20 from thus House anl
10 from the Rajya Sabha (I the
Minister wants 1 can pass this list of
twenty name, for his consideration
These name~ could also be changedi 1
am  noit  saving that that 18 the
final thing So Comrmitteec mem-
bership 15 not an important thing But
then this thing that th. Bill goes to
a Select Committee of both Houses,
a Joint Select Committee will in 1t
self be a kind of 5 small history 1n
our Parliamentary Institutions and a
good gesture a very generous gesture
a verv right gesture and perhaps Ra)
Narain J1 and the Tanata Government
will create a history in this Parha-
ment that a Private Members Bill
has becn endorsed by the Government
and ;t har allowed the Private Mem
ber now to carry on with that Bill
turther

I will give you an mstance I am
sure vou know it that it was Mr
A P Herberd who lat¢lx on became
Sir Alan P Herbert whp introduced
in the British House of Commons in
1937 a Bill with regard to the Laws
of Marriage and Divorce He was
so successful fortunately tha the then
Government in Britain did not stand
on any prestige on that That 15 why it
was successful Th= Government
accepted the principls the Govern-
ment accepted the Bill the Govern-
‘ment accepted the arguments put for-
ward bv Sir Alan P Hetbert with the
result that 1t went into all these vari-
ous stages—first reading second read
g Commuttee stage, Reports Select
Committee etc and third reading get-
ting passed by the House of Commons,
and then by the House of Lords, andt
it became an Act



3 Mental Health Bill CHAITRA 2, 1000 (SAKA) Mental Health Bill

MR CHAIRMAN: And he became
& very famous bumourcus writer--
what is called sentimental humour.

PROF. P. G. MAVALANKAR: May
1 say also incidentally that he was a
very good Independent Member of the
British Parliament?

MR, CHAIRMAN: 1 was just won-
dering that all those Private Members
become humourous only after the
acceptance of their Bills,

PROF. P. G, MAVALANKAR: Asa
I was telling you, he was successful
in that because Government gene-
rously and graciously agreed to the
idea and principle that occasionally a
Bill could also be initiated by a Pri-
vate Member and Government accep
ted it

To those who are interested, I may
recommend a very fine book which he
himself wrote, Sir Alap wrote, entit-
led ‘The Ayes have it' That is the
title of the book and, in that book,
Sir Alan detailed and described how
the Bill is passed through various
stages. With all the impediments and
troubles he had, ultimately, he was
able tp get the Bill passed in both
Houses of Parliament.

Pethaps, Shri Raj Narain Ji would
Temember that, and so let this private
Member Bill be passed by vs and this
will be a history for us.

MR, CHAIRMAN: You do not draw
his attention to this Hook. Otherwise
he may try to evade it.

PROP. P, G. MAVALANKAR: It
would have been an obstacle for him
but for the cooperation which the then
Government gave to the Member of
Parlisment, Sir Herbert in this case.
Madam, Chairman, you will see the
objects and reasons given by Dr.
Nayar. Of course she has very ably
explained in broad details the ohjec-
tives of this BiIl. Obvisously, she
Way doing it with competence and
knowledgs. That statement is very
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brief. What does it say? It says three
things—1) the Indian Lunacy Act was
as old ag 1912. We are now in 1878.
Much water has flown under the
bridges of Jamuna and Ganga and all
the rivers of this countrv, The whole
focus has changed; science has pro-
gressed; technology has advanced;
soclety has gone ahead. Our attitudes
have changed. Some of these patients
are no longer so bad that we won't be
able to treat them successfully and
in a sufficiently balinced way. After
all, the mentally diseased people are
not mad people or lumatic people.
They are also to be treated with a
scientific approach, with a sympa-
thetic approach, with a human
approach, with a humane consideration
and with all the advances, experi-
ments, scientific tools and equipments
available at the disposal of the psye-
hiatrist. The mental health science in
our country—in fart there are any
number of individuals in this countrv—
can stand on par shoulder to shoulder
with the exoerts in the mental science
and mental hygiene, the psychiatrists,
in any part of the word.

Thercfore, one thing is that many
things have happened from
1912 to 1978: vou will  see
that this Act of 1912 has become ob-
solete and anachromstic as she has
rightly said I think sa2 has used the
word ‘outmoded, out-of-date or ob-
solete’ Tt is very natural and, as
my hon. friend Dr. Roy was saying,
the whole attitude of the people and
the ndminjstrators in charge of mental
hospital from 1912 to 1932 was not
rhanged So. with the changing times,
they consider the vpatients in the
mental hospitals as iupatics or cons
victs or some people to be treated
either cruelly or crudely or. perhaps,
both crudely and cruelly. That is tha
attitude of these people 8o. do we
want to continue this? If you do not
want to continue that attitude, the
ennneér this kind of Bill is brought tn
the statute Book thn better it is.
Therfore, T congratulafe Dr. Nayar
agawn 1or thg nominclature which she
has given to this Bill namely, "Mental
Health Bill, 1977",
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Now, madam, the iwo titles them-
selves suggest two extremes. In 1013
what was called Lunacy, in 1078, we
call it ‘mental health’. This is the
change. That is how it bas pro-
gressed. If that is so, them I suggest
that, in view of fact that when
science has advanced, the society has
progressed, and the attitudes have
been revolutionised and, in short, the
whole focus has changed then why
not have this Bill passed as early as
possible so that thousands of people
who are to-day languishing in a maost
unfortunate and in a most cruel man=
ner in these hospitals can be treated
with a much better understanding and
better sympathy? After all, they are
the citizere of this country. It may
be possible that some of them may be
our own brothers and sisters or friends
or relations. We cannot, therefore,
take them for granted as lunatics and,
as if for all times to come, they were
permanently mad people In fact,
Madam, Chairman why not, many of
us are treated ag occasionally mad?
For example, some of us get very
angry. Can we not say that when we
are In extreme anger, we also tend to
be lunatics and when the anger Is
restored to normalcy, in normal times,
we again realise our mistakes and
say ‘ves’ we have made a mistake and
when we are normal people, our
passions have subside As the saying
goes, “when in anger count ten”
When you get back to normalcy, there
is an equilbrium. A certain equil-
brium makes a man {rom sane to
insane when he js abnormal and
becomes normal, he becomes a sane
person. again,

If that is o, then I want to suggest
that we must not go about saying that
thousands of people are insane. Ajg &
matter of fact, I would go one step
further and look at this problem from
another angle. And that is this
How many are under the old Act?
Apart from those who are in  the
mental hospital, there are many more

outside the mental hospitals
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and many more would be suffering
from this disease because of the defec.
tive attitudes of those in authority, 1
am not saying in political authority
but in every fleld of life; becsuse peo-
ple who are in the hospital , it they
are to be treated as mad people, I
wonder whether people Who are not
in the hospital can automatically call
themselvey as sane people!

MR CHAIRMAN: The Private
Members' Business was taken up at
303 hours and the total time that was
allotted to the hon. Members is two
hours and thirty minutes Since we
have aiready taken the allotted time,
now you have to conclude

PROF. P. G MAVALANKAR: So
I was saying that he should also look
at the problem from this angle whe-
ther those who are not in the hospital
are necessarily or automatically sane
people Here I will narrate & small
story of good humour as it is, which
I read some years ago ‘There was a
certain mental hospital in England
where one patient had hallucination
that he was the King of England and
that he was King George When one
day it so hapoened tha* the King of
Britain, King George hurself was on
a visit to ‘his hospmital, he was in
advance informed about the patient.
And when the patient waq presented
to the King, the patient at once re-
torted “oh, he thinks he is the King,
when I am the King of England, King
George, here.” On heaving this, the
King never felt offended or insulted.
He took in good humeor and treated the
patient with sympathy and humane-
ness So, my point is that those of us
who are in the world and outside the
mental hospitals should look at this
problem and at these sick people with
great sympathy and humaneness I
am concluding by saving thar let
Government not stand on prestige and
let them accept this Bill and let it go
to the Select Committee. I can give
even the names—20 Members from this
House and 10 Members could the
suggested from the Rajya Sabha—and
the wholg thing should go ta tha Select,
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Committee. Then the House will
have the credit of having referred this
to the Select Committee and got if ulti-
mately passed,

SHRI PURNA SINHA (Tezpur):
Medam Chairman, the Bill that has
come up before this august House
has been brought forward by Dr.
Sushila Nayar, who has been in the
medical field for the last so many
years. But there are certmin practi-
cal aspects of the question of mental
patients. Perhaps I may inform the
hon. Members that 1 come from a
place where there is a mental hospi-
tal which has been there for more
than 105 years, as Mr. Patwari re-
ferred to. It is within a half furlong
from my place. I have also been the
President of the Workers Association
of the Mental Hospital for fifteen
years and I have some insight of the
working of the menta] hospital. The
poin is that a mental patient, when
he is not taken care of, while re-
maining at lerge he is not only dan-
gerous for himself but alsp dangerous
to the society. When he is arrested
by the Police and kept in judicial
custody for a period of six months or
s0, waiting for accommodation after
the District Magistrate’s order for
reception in the mental hospital, the
patient who became insane for any
reason temporarily, because of his
detention for a long period of six
months, he becomes mad and incura-
ble. These are some of the practical
problems which they face all the
time. Then there are certain other
contraints also. The local district
magistrate must pass an order to
admit a person jnto the hospital, then
only he gets a seat. 'The resident of
another district would not be ad-
mitted. Ourg ig g mental hospital
which is eoncentrally contributed but
it is a State Government run hospital
under the Indian Lunacy Act of 1912,
It was formerly an asylum for men-
ta] patients. Tt was subsequently
converted into a mental hospita] and
It is still going on as a mental
hospital,
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But what is done in those hos-
pitals? After g person is taken to the
hospital he is kept either in a cell if
he is violent, or in some sort of a
barrack if he is not violent. Now-
a-day electric shock therapy is
done; a shock is injected into him
and he remains unconscious for some
time and thereafter more shocky are
given. After several such shocks
either he comes round or he does not.
If after the treatment there is a re-
lapse he comes back and remains
there for sometime and then sent
back. After three times like this he
is refused admission and he goes
back to the society and remains a
menta] patient, may be he will be
roaming all over the place doing mis-
chief. What is the precaution for

that? What should be done about
that?

Then there ure cases where people
have entered mental hospital as
patients and they have died there,
There should be some official arrange-
ment to keep them. They do not res-
pond to any treatment; they remain
there for 30, 40, 50 years; and they live
a long life; they do not die quickly;
they have to be confineq to w hospi-
tal; they remain a burden opn the
State. ..

MR. CHATRMAN: May I just in-
terrup you for a minute? Now that
the time allotted for private Mem-
bers’ business, that js 2 and half
hours, is over I should like to take
the sense of the House whether they
want to extend the time and sit or
they want to edjourn now. You want
to extend the time?

DR. SUSHILA
today.

NAYAR: Not

MR. CHAIRMAN: In that case

Mr. Sinha may continue his speech
next time.

17.38 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 217, 1978/Chaitrg 8, 1900 (Saka).



